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LOK SABHA

Thursday, September 6, 1962/Bhadra
15, 1884 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SpEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Money due from Producers of Steel

«820. Shri Morarka: Will the Minis-
ter of Steel and Heavy Industries be
pleased to state:

(a) whether all the money due
from the main producers of steel in
the country on account of surcharge
and freight adjustment has been re-
covered;

(b) if not, the amounts outstanding
from them and since when; and

(c) the reasons for not recovering
it till now?

The Deputy Minister in the Ministry
of Steel and Heavy Imdustries (Shri
P. C. Sethi): (a) to (c). Adjustments
with Main Producers on account of
surcharge and freight are made regu-
larly. On 31-7-62 a sum of Rs. 1451
crores was outstanding from the Main
Producers mostly on account of dues
from May, 1962 onwards. The pro-
ducers have been asked to clear the
outstandings and the question of
devising a procedure by which the
outstandings can be cleared almost
automatically is under discussion with
the producers and the Comptroller &
Auditor General.

Shri Morarka: On a previous occa-
sion, while answering a similar ques-
tion, an assurance was given to the
House that in future this amount
would be scaled down substantially,

1776 (Ai) LSD—1.
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but today, again, we find that the
amount is still of the order of aboub
Rs. 14 crores. May I know what steps
are being taken by Government to
reduce it to the absolute minimum?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
I have indicated it in the answer it-
self, that we are now devising a pro-
cedure under which automatically
these adjustments will be made, and
that is perhaps part of the assurance
which has already been given; but I
am looking into it, and I hope that it
will be possible to devise a procedure
very soon,

Shri Morarka: May I know whether
it has been examined by Government
that these producers of steel may be
asked to deposit this amount directly
in the Government treasuries as soon
as it is recovered from the public?

Shri C. Subramaniam: That is one
of the matters which is under discus-
sion now, and I hope that a procedure
will be evolved so that these out-
standings may not be there.

Shri Tyagi: May I have a break-up
of this amount as to which firm owes
how much? May I also know whether
in addition to this amount, any other
money has been advanced to them,
which has not yet been paid, and if
so, how much is due on that account?

Shri C. Subramamiam: The figures
are as follows: TISCO Rs. 11.98 or
Rs. 1199 crores; IISCO: Rs. 5.23
crores; Mysore Iron and Steel Works
Rs. 1'19 crores; Bhilai: Rs. 1.5 crores;
Rourkela: Rs. 25 lakhs; and Durgapur:
Rs. 39 lakhs. Apart from that, we
have made advances to some of these
companies as some special advances;
and the amount is about Rs. 10 crores
in the case of TISCO, and about
Rs. 10.18 crores, if I remember aright,
to HSCO on one occasion; there is
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another item also which I do not re-
collect just now.

Shri Tyagi: Is this advance without
interest or is some interest charged on
it?

Shri C. Subramaniam: This matter
was referred to the Tariff Commission
with regard to these special advances,
and the recommendation of the Tariff
Commission was that from the 1st of
July. 1958, 5 per cent. interest should
be charged.

Shri Heda: Just now, the hon. Minis-
ter has stated that a procedure is being
evolved to recover these amounts. Is
there any complication in evolving a
procedure to recover these amounts,
which should be a -‘mple affair?

Shri C. Subramaniam: Therg are
difficulties because there are some
counter-claims by the factories on
Government. Therefore, how to work
it out is the problem, and that is being
discussed.

Shri Morarka: Since no interest is
eharged on this amount which is re-
coverable by Government, and every
vear Government suffer a loss of
about Rs. 1 crore on this account,
may I know whether the hon. Min-
ister will now finalise this thing or
start charging some interest on
this overdue amount?

Shri C. Subramaniam: I do not
know whether it would come to Rs. 1
crore as the hon. Member puts it,
because, as I have already stated,
there are some counter-claims also.
Therefore, I am looking into it, and it
should be possible to see that such
large outstandings are not there.

Y et & f@ 3zg @

// *533. ot ANy ¢ Py g

Tf 78 TqF Y g9 & fF

(7) 7 &3 @R T 37 framt
 JorEen frAaad ¥ fad #1 wme
frar & frq 21 il 37 qeg A9t ¥
AT oo FX forr @ g
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(&) qomast v faar @R T
AT FET TF §; AR

() 7 frardl & AT 9 T
forer straer ?

TRETE AT § e weA (s
TAR) ¢ (F) 7 A & Afast 1},
fra & ufw foecht & ufT & wo,
fagra = fAaeTe 7 Aetar & o,
faeelt & frritfory fagm & fod wfera
F o &, ETESn foa e R, A
FIA F FAF Fooll 37 & GF & H&T
FET GiaT &

(@) i A T TS @
afer vfa wew sfafew, - goeY &
It & WI(IL NAF AT 7 AR
N Rt

() Ta=R i wfw FToFT
A T oF @ "o fear wm@r
4
[(a) The land owners whose lands
are acquired, for the ‘planned develop-
ment’ of Delhj, under the scheme for
the acquisition, development an dis-
posal of land in Delhi, are cffered

compensation, payable under the law,
before taking over possession;

(b) Amount of compensation, pay-
able is determined in each case, in
accordance with the provisions of the
Land Acquisition Act, 1884

(c) The compensation is offered to
the claimants before the possession of
land is taken.]

= arEY ¢ A A AERE a7
A7 A 591 S W A F qgT
3T ¥ AT FY T T AT T
TaARE 7 G FT T E AR ST A
uF fur WY qETESr & frar mr @,
HIX a8 Ryt S H1 a7 N T899 |

N IEAR 2 I F AT FY AT A
T F I FY JGATH FEAT |



6343  Oral Answers

Shri Vishram Prasad: May I know
i# compensation is paid according to
the market rate or the old rate?

Mr, Speaker: The Land Acquisition
Act, is there, and there those provi-
sions are given.

Shri Datar: May I make it clear
that it is the market price plus 15
per cent?

Mr, Speaker: All that is contained
in the Act itself.

=t TATATAE 2 37 F ST AEATE

f faa fagml #1 dg@x fFar 91 @U
23T w1 FNT ¥ fA7 WE 7€ A @
Sy ?

Mr, Speaker: Order, order. That
should not be the method of putting
a question We should have some
decorum here We should not take
pleasure in this.

Y gar= fag - fag it ¥ o
& 91 W@ & AR A Ay 7T 9t
¥ 7 B A1 @y ], A1 3T |
=a & fad AT qNT d FEd ?
=t

IR IT 1 wrafe ey

oLt

Y FFT G WEY L T g2 IrAAr
=1gH ¢ & fFa frural Y ag gfear
NN E, 3T 59 71T & sz faaw
2, 59 7 o fyq g« 9x 37 S A
F STAYT &Y et fRT A g/ 9] 9|
STETT, FATHACR ?

=Y TR : 7T T FAT HAT AT,
HATIAT AT AR R AT *7 Fwg
9T )

RAA NEAR : 7 9T IS BN
femra Fv g g1

Shri Sham Lal Saraf: In view of
the fact that in the past protracted
proceedings have taken place in mak-
ing payments for such lands, what

BHADRA 15, 1884 (SAKA)

Oral Answers 6344

speedy action do Goverronent com-
template in getting such disputes
settled as speedily as possible?

Shri Datar: Government offers
compensation before possession is
actually taken. And may I point out
here that in respect of 5,300 acres
of land that have been taken, already
a compensation of Rs. 7 crores has
been offered.

Shri Tyagi: Is it a fact that free-
hold lands of a few co-operative hous-
ing societies and also co-operative in-
dustrial societies had been acquired
under this Plan, and then again
they are being given to them at a
much higher premium?

Shri Datar: May I point out that
according to the statement which has
already been placed on the Table of
the House, it has been decided to
offer the land on a leasehlod basis
and that is to be followed every-
where.

Shri Tyagi:: It is not quite clear.
May I just get a clarification? 1Is it
not a fact that the amount which is
being realised as premium for that
lease is 'much more than what is
being given to them as compensa-
tion?

Shri Datar: I am not aware of any
such cases, but I will look into them
if they are brought to my notice.

Shri D. C. Sharma: We are taking
agricultura] land for development of
Delhi for non-agricultural purposes.
May I know from the Minister if
there is any proportion kept in view
between the agricultural lands to be
taken for such purposes and agricul-
tural lands to be kept intact?

Shri Datar: That is more or less a
hypothetical question. So far as the
lands that are to be taken. . .

Mr, Speaker: That assurance has
been given by the hon. Minister of
Food that no agricultural land would
be taken unless it is absolutley neces-
sary,

Shrimati Savitri Nigam: May I
know if the hon. Minister is aware
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that when the Maulana Azad Mem-
rial was built, about 80 farmers
were forced to give their lands, and
that up till now they have neither
been rehabilitated nor given any
other land?

Shri Datar: The hon. Member 'may
kindly write to me about this.

Mr, Speaker: Wag that for the
Delhi Master Plan?

Next question.

TEAR AGIA : AT FAREAT |
&t IEE ¢ AT CF IS G T
g

WA RERA : AT T3 F 5T
AT F AC F A ST T ITH 3@,
TH TR WA T HT AT G
T T AT qACE ¥4I T g a9
w7 gal fman, |/fe o s
gt faar
) wfedwaiE w@we

*z33. o1 W T ¢ Far SfaRer
Y 7g T FY FA0 FGL6F

(F) =71 IR FT AW W A
Fr #wC faomar mar & B owfeds ¥
T T qEF T A F A e
Fagmafi g iR ¥ Haga §
aqi w5 s @ oax §, faw
¥ GAEET  THATT-PIETE  FT
AT HEEE € T E;

(@) afe 7, ¥ @ aX 7
wF fawqa faaor @ar 9o @
STET; AR

(7) 9u @3F A | GATA T
fad I TEEHT T SHIT F qwFI-
faw azmAT IAT AT GIFHIT FT
R

sfaTar Ko | Iaweat (st ate
Lo ATEM) :  (F) TH & @wi F,
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=Py § NS AT AN U4IH
®Y wger afT g4l gR & I
g o § | @ & HwfuEwa-siae
HIF TR A §F TS 420§ TR
Ll .

(|) 3@ weF Tt FI@ww FT
AR AT TR R §, MG 90
g et §

(7) =7 #7¥ dYo T=go o A7
STAT 9% §F 42T, FHAT AR HAT
JSF HNST F WO Qoo HIIHAT,
I HY EFAI & fAg AF 9 | @ 4IF
R ATER L A F @ fxar
fear mar a1 )

[(a) Government have seen re-
ports regarding damages caused to
the road from Rishikesh to Joshimath
by the recent heavy rains. This
led to interruption of traffic on the
Rishikesh-Joshimath Road.

(b) The maintenance of the road
is the responsibility of the State
Government and is financed by them.

(c) At the request of the State
P.W.D., some tractors, compressors
and approximately 100 men of the
Border Road Organisation were sent
to assist them. The traffic on this
road was opened on the 29th of
August.]

Shri Bhakt Darsham: Sir, I address-
ed this question first to the Ministry
of Transport and Communications and
later on it was transferred to the
Ministry of Defence because it is
under the control of the Border Road
Development Organisation. Now, in
reply to part (b) it is said that its
maintenance is the responsibility cf
the State Government. Then, why
was this question accepted at all if
the Central Government does not
come finto the picture at all?

Mr. Speaker: Maintenance of the
road is with the State Government:
in respect of other things, the answer
is given by the Central Government.
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Shri Bhakt Darshan: In part (b) I
have asked for a detailed statement.
That statement could have been got
from the State Government and laid
on the Table of the House. Facts
could have been collected.

Mr. Speaker: Does he want to put
a supplementary?

Shri Bhakt Darshan: What is the
position of the traffic now? Has it
been resumed between Rishikesh and
Joshimath?

Shri D. R. Chavan: That has been
resumed.

Shri Bhakt Darshan: For how many
days was the traffic interrupted? ¢

Shri D. R. Chavan: I have said the
traffic was opened on the 29th of
August.

0Oil and Natural Gas Commission
6 Officer in U.S.S.R.

-+

o824 I Shri. Narendra Singh Mahida:
\ Shri P. K. Deo:

Will the Minister of Mimes and Fuel
be pieased to state:

(a) whether it is a fact that the Oil
and Natural Gas Commission is plan-
ning to post an officer in U.S.S.R.;

(b) if so, for what purpose; and

(¢) how much expenditure is likely
to be incurred in this regard?

The Parliamentary Secretary to the
Minister of Mines and Fuel (Shri
Thimmaiah): (a) Not at present.

(b) and (¢). Do not arise.

Shri Narendra Singh Mahida: May I
request the Minister to answer my
question. ...

Mr. Speaker: Even without his re-
quest he shall have to answer.

Shri Narendra Singh Mahida: Why
cannot we have a specialist from

BHADRA 15, 1884 (SAKA)

Oral Answers 6348

foreign countries to train our per-
sonnel here?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): We are taking
up all these questions they have been
trained here and our peopie are train-
ing them; if necessary foreigners are
also coming and we are taking ad-
vantage of their experience.

Shri Bhagwat Jha Azad: Am I to
understand from the negative answer
to the question whether somebody will
be sent to USSR for traimmng, that
there is no such proposal to send anye
body?

Shri K. D. Malaviya: I think this
question is related to a specific ques-
tion of sending some one officer from
from here to Moscow and we said that
there was no such intention at present
because we are getting our problems
resolved by exchanging people, people
coming here and going there and so
on. As and when it is considered
necessary to send an officer there, we
shall c?t hesitate to take that step.

Coal Movement

*825. Shri P. R. Chakraverti: Will
the Minister of Mines and Fuel be
pleased to state:

(a) whether a high-lavel meeting
has been held in Delhi recently to
discuss the problem of coal inove-
ment;

(b) how far attempts have been
made to explore the possibilty of coal
distribution through the agency of
State Governments;

(c) what form of incentives are to
be given to censumers to take in full
loads of coal; and

(d) how the working group recent-
ly appointed to function as a co-
ordinating agency propose to extend
their activities to the colliery level
and what will be the machinery for
the purpose?

The Parliamentary Secretary to the
Minister of Mines and Fuel (Shri
Thimmaiah): (a) and (b). Meetings
with various interests concerned with
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the production and distribution of
coal are a normal feature and such
meetings have undoubtedly been held
quite frequently. Among the various
measures considered to step up the
movement of coal, one is to set up
dumps at various points in the States,
and to move supplies to these dumps
in bulk by means of block rakes. The
State Governments are co-operating
with the Central Government in the
setting up of these dumps and in the
re-distribution ‘of coal from these
dumps.

(¢) The very fact that these dumps
will result in better movement is
considered to be an incentive to con-
sumers to accept supplies in full rakes.

(d) The Working Group’s function
was to co-ordinate production with
the available rail transport. It is not
its function to extend its activities to
the colliery level. The Ministries
concerned are now taking suitable
steps to implement its recommenda-
tions.

Shri P. R. Chakraverti: Is it not a
fact that the allotment of railway
wagons for carrying the coal is made
on the basis of the coal loading targets
of the railways with a cushion of five
percent. to cover the defects, and, if
s0, may I know how far the perfor-
mance of the railways conforms to the
figures that have been worked out?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): Sometimes
there is difficulty in the availability
of wagons due to some movements,
and so there may be some imbalance
in the allotment of the actual avail-
ability, but we are now improving
the situation and we hope that in a
few months’ time this time-lag gap
will not exist.

Shri P. R. Chakraverti: Is it not a
fact that the allotment of 2,977
wagons to Bihar as against the esti-
mated requirements of 5,620 has been
made on the actual mavement of coal
in 1961, though the Government point-
egd out that this year was a very diffi-
cult year, and therefore, despite the
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protest of the Bihar Government, is it
not a fact that the allotment was
fixed on the basis of that particular
year, 1961?

Mr. Speaker: A supplementary takes
three minutes and the answer may,
therefore, take five minutes!

Shri K. D. Malaviya: The main ques-
tion is a specific one, with regard to
the availability of wagons to Bihar. I
cannot say specifically whether the
quantity, namely, 5,000 odd wagons as
has been mentioned by my hon. fri-
end, is based on the actual movement
of wagons in 1961. But, so far as I
remember, they were not realistic
figures, and therefore, in order to
make them more realisticc and to
conform with actual availability, we
have to cut down the number of
wagons.

Shri Rameshwar Tantia: May I know
whether the Government is consider-
ing to build feeder roads in the
coal-field areas and, if so, what is the
programme?

Shri K. D. Malaviya: There is a pro-
gramme for building feeder roads in
the coal-field areas, and the Govern-
ment is actively considering it.

Shri Indrajit Gupta: With reference
to part (c) of the main question, it was
stated that the very fact that the
State Government have agreed to set
up dumps is an incentive. May I know
whether it is not a fact that the with-
drawal of coal from the dumps has
to be done by road transport which
involves a higher freight rate and that
in fact it is a disincentive and not an
incentive to consumers?

Shri K. D. Malaviya: Jnfortunately,
there is more transport cost when
the coal is removed from the dumps.
There seems to be no alternative un-
der the present conditions of limita-
tions, and the consumers do not
hesitate to pay a little more price.

Shri Hem Barua: May I know if it
is a fact that the hon. Minister some-
time back predicted that all the coal
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required for the country by the end
of the Third Plan will be carried some-
how, and, if so, may I know what
that “somehow” is?

Shri K. D. Malaviya: We are still
waiting for the third Plan to conciude
and we shall see whether our efforte
have been fruitful or not.

Shri Hem Barua: He had said that
all the coal would be carried. That
was a very encouraging statement.
Surely, he is not going to carry it on
his back. Therefore, let him indicate
the measures that he proposes to take
fo ‘“somehow” carry all the coal

Mr. Speaker: That was not an in-
formation but only a prediction. If
it is not fulfilled, one ought not to
be surprised.

Shri D, N. Tiwary: May I know
whether it is a fact that coal for
North Bihar, Allahabad and Banaras
is to be dumped somewhere in South
Bihar on the banks of the Ganges
and, if so, may I know whether the
Government has satisfied itself that
the river is navigable up to Allaha-
bad and, if not, what steps have
been taken to 'make it navigable?

Shri K. D. Malaviya: The scheme
has not yet been sanctioned by the
Government, although a lot of pre-
liminary preparations have been
made. So far as our information
goes, the river is navigable as far
as Allahabad.

Shri Bhagwat Jha Azad: On the
basis of the latest available assess-
ment, how do the Government pro-
pose to meet the shortage of wagons
for the transport of coal, when the
availability is only 4,500 wagons as
against the requirement of 9,000
wagons?

Shri K. D. Malaviya: The railways
are trying to increase the allotment
and there has been, of late, some
increase in the allotment. We hope

that we shall work out a programme,’

which is getting ready before us.
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% ‘Means Test’

*826, Shri Sonavane: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that ‘Means
Test’ for giving educational facilities
for Scheduled Castes has been pres-
cribed by the Central Government;

(b) whether any instructions have
been given to the States to introduce
the ‘Means Test’;

(c) whether it is a fact that major
organisations representing the Sche-
duled Castes have expressed their re-
sentment against the introduction of
‘Means Test’; and

(d) whether it is also a fact that
most of the Committees set up by
Government have embodied in their
recommendations that ‘Means Test’
would hit hard the Scheduled Castes
and suggested that it should not be
introduced?

The Minister of Education (Dr. K.
L. Shrimali): (a) Yes, Sir.

(b) Yes, Sir.

(c) Representations were received
from one major organisation and some
of the local organisations.

(d) The Study Group on the Wel-
fare of the Weaker Sections of the
Village Community has recommended
that the ‘Means Test' should not be
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made applicable to Scheduled Castes
and Scheduled Tribes students.

Shri Sonavane: What are the States
which have introduced this means
test and what advantages are there
in introducing this means test and
putting the scheduled castes to
botheration and hardship in produc-
ing these certificates?

Dr. K, L. Shrimali: We have asked
all the State Governments to intro-
duce the means test. The advantages
are obvious; those who can afford
should not receive scholarships.
Scholarships are really meant for
economically backward people.

Shri Sonavane: Is it to be taken
that the Government has come to
the conclusion that the scheduled
castes have come up to the economic
level of others by the introduction
of this means test? .

Dr. K. L. Shrimali: I would not
say for the whole scheduled caste,
but I would say there may be some
individuals amongst the scheduled
castes who have enough income and
who should not receive scholarships.

Shri N. R. Laskar: Will the Hon’ble
Minister be able to tell us the total
number of scheduled castes who will
come under this means test?

Dr. K. L. Shrimali: Approximately
those who will be affected will be
about 1 per cent.

Shri Krishnapal Singh: Is merit
going to be no consideration for the
award of scholarships?

Dr. K. L. Shrimali: We have merit
gcholarships also.
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Shrimati Sarojini Mahishi: May I
know the 'main grounds on which

the committee has not recommended
the means test for scheduled castes?

Dr. K, L. Shrimali: I do not know
of any committee which has made
this recommendation.

Shri Basumatari: What are the
criteria fixed for this means test for
scheduled castes?

Dr. K. L. Shrimali: Scheduled Caste
students whose parents ‘or guardians’
income exceeds Rs. 6000 per annum
are not given scholarships.

b Manufacture of Auto Parts
-+
( Shri Subodh Hansda:

¢821. { Shri S. C. Samanta:
{ Shri B. K. Das:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether it is a fact that there
is a shortage of raw materials for the
manufacture of Auto parts; and

(b) if so, what steps Government
are taking to meet the shortage?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) Yes, Sir.

(b) The major raw materials re-
quired for Auto parts are tool and
alloy steel and non-ferrous metals
which have to be imported. Every
effort is being made to meet the re-
quirements within the limited foreign
exchange resources available.

Shri Subodh Hansda: May I know
whether this shortage is due to the
import cut or due to any other reason?

Shri P. C. Sethi: The shortage is
due to overall shortage of foreign ex-
change.

Shri Subodh Hansda: May I know

.horw many firms are at present using

these indigenous raw ‘materials for
manufacture of these auto parts in
our country?
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Shri P. C. Sethi: At the moment,
there are about 100 units covering
practically all the ancillary items.

Shri S. C. Samanta: May I know
whether any substitutes have been
tried in the place of these raw mate-
rials which we import?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
The raw materials required are tool
and alloy steel and non-ferrous metals.
I do not think it would be possible to
have substitutes for these; but attempts
are being made to produce the tool
and alloy steel and non-ferrous metals
within the country.

Shri B. K. Das: May I know whe-
ther there is a total ban on the import
of raw materials or any metal is being
imported?

Shri C. Subramaniam: There is no
iotal ban. As a matter of fact, for the
period October, 1961 to March, 1962
an allocation has been made for Rs.
146 lakhs. Therefore, there is no
question of complete ban.

Shri Indrajit Gupta: It it a fact
that this shortage is not confined to
raw materials for auto accessories but
also raw materials for automobiles and
trucks; if so, may I know whether
some of the producers have used this
as a plea for reducing their output?

Shri C. Subramaniam: I do not
want to answer the second part of the
question, because it is a separate thing
altogether. But I do agree that tool
and alloy steel and non-ferrous metals
are required not only for this purpose
but other purposes also.

Shri Sham Lal Saraf: May I know
whether we have reached a stage when
auto parts made out of raw materials
other than non-ferrous metals are
exported out of the country?

Shri C. Subramaniam: Not to my
knowledge.
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) Cotton Bailing Hoops

*828. Shri Dinen Bhattacharya: Will
the Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) what is the national require-
ment of Cotton Bailing Hoops; .

(b) whether Government still sanc-
tion licences for importing Cotton Bail-
ing Hoops; and

(c) what assistance Government
renders for the manufacture of Cotton
Bailing Hoops by the manufacturing
concerns of our country?

The Deputy Minister jn the Ministry
of Steel and Heavy Industries (Shri
P. C. Sethi): (a) The demand is asses-
sed at approximately 12,000 tons by
1965-66. .

(b) No, Sir,

(c) Assistance is given by arranging
supplies of raw materials from indige-
nous sources and by issuing import
licences for plant, equipment, etc.

Shri Dinen Bhattacharya: May I
know whether it is a fact that the
factory which manufacture cotton
bailing hoops in West Béngal asked for
permission to manufacture this item
and they were not granted the neces-
sary permission to manufacture the
same?

Shri C. Subramaniam: There is
already sufficient manufacturing capa-
city. That will have to be taken into
consideration when licensing fresh
capacity.

Shri Dinen Bhattacharya: May I
know whether the Government is
aware that due to this refusal to sanc-
tion manufacture of these cotton bail-
ing hoops by Messrs, J. K. Steel Com-
pany, a large number of their emp-
loyees have been retrenched?

Shri C. Subramaniam: I cannot say
that. Cotton bailing hoops are mostly
required in Bombay. Therefore, as a
matter of fact, production of this item
should be encouraged in that area
rather than in other parts of the

country,
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Mr, Speaker: I have to make one
observation. No supplementary should
be put in such a manner as it may
appear that a recommendation is being
made on behalf of any individual
company or entrepreneur.

Shri Indrajit Gupta: May I know
whether the existing maunfacturing
capacity in our country for bailing
hoops for other branches of the textile
industry like the jute industry is also
sufficient for our needs or does it re-
quire to be expanded?

Shri C. Subramaniam: This question
is only with regard to cotton bailing
hoops, and for that there is sufficient
capacity.
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The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P, C. Sethi): (a) About "18,300
watches have been sold so far. The
assembly of watches from imported
components has been undertaken by
the Hindustan Machine Tools Limit-
ed, as a training exercise for Indian
technicians and workers. Commer-
cial production has not yet started.
No profits are realised during the

*g3o.
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training operation. The earnings are
credited to the cost of training so as
to reduce the expenditure thereon.

(b) All the component parts are at
present imported. Production with
an indigenous content of 54 per cent
is due to commence in January 1963.

(c) 2,40,000 pieces per annum in
1965-66 with an indigenous content of
about 84 per cent.
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Shri P. C. Sethi: It is very difficult

to say about all, but with 84 per
cent it would be possible.

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
Certain parts may not be profitable
to be manufactured here. In those
cases we may continue to import
them for some time.
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Shri C. Subramaniam: There are
no figures available,
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Shri K. C. Pant: What fraction of
the country’s estimated demand at
the end of the Third Plan will be
'met by this factory?

Shri C. Subramaniam: Ag I have
already stated, we do not have
figures with regard to the actual re-
quirements. After all, it is not such
an essentia] thing that we have no
find out the actua] requirements. On
the other hand, to the extent avail-
able and to the extent the prices g
down there will be an increase in
demand.
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Shri Ramanathan Chettiar: There

was a proposal to have a watch fac-

tory at Coonoor. What is the pro-
gress made in that direction?

Mr, Speaker: That would be a
different question.
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Shri S. M. Banerjee: May I know
whether it is a fact that the watches
manufactured in HMT are not made
available to the general public un-

less they get a letter from a Member
of Parliament?

Shri C. Subramaniam: I do. not
know whether letters from Members
of Parliament are honoured or not,
but I do know that Members of Par-
liament are allotted watches and they
are entitled to get them.
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Shri C. Subramaniam: We have so:
far assembled only 19,000 odd
watches and 18,000 watches have al-
ready been sold to officials and Mem-
bers of Parliament.

Shrimati Yashoda Reddy: Has there
been any increase, so far as the
demand is concerned, and has there
been any serious complaint about the
performance of the watches by the
purchasers?

Shri C, Subramaniam: On the other
hand, there is a growing demand
which shows the popularity of the
watches,

Shri D. C. Sharma: What are the
steps taken by Government to see
that the quality of the watches is
kept at the highest?

Shri S, Subramaniam: That is our
intention and we shall try -to main-
tain that quality.

Shri Basumatari: May I know when
HMT is likely to manufacture watches
of its own instead of merely assem-
bling them?

Mr. Speaker: He has already stated
that. Hon: Members should be more
attentive,



N

6361 Oral Answers

Shrimati Savitri Nigam: May I
know whether there is any definite
production plan to meet the require-
ments?

Shri C. Subramamiam: The figures
have been given. Next year, from
January 1963 to December 1963 we
will be producing 55,000 watches, In
the second year we will be rcaching
2,00,000. In the third year we will
reach 2,440,000 with 72 per cent of
the indigenous components. In the
next year we will reach 3,60,000.

Price Reduction in Automobiles

/

+
+831 Shri S. M. Banerjee:
* \ Shri P. C. Barooah:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether the automobile manu-
facturers in the country have been
asked by Government to reduce the
price of Motor Cycles and Scooters;

(b) if so, wheher the manufacturers
have agreed to this; and

(c) if not, the steps taken by Gov-
ernment?

The Deputy Minister jn the Ministry
of Steel and Heavy Industries (Shri
P. C. Sethi): (a) to (c). At the
meeting with the Automobile Industry
held at New Delhi on the 19th August,
1962, it was suggested to the industry
that they should bring down the prices
of scooters. Government would like
the industry to devote itself to the
question of rationalising production in
terms of numbers and prices, with a
view to making scooters available to
the common man at a reasonable price.
Government is in consultation with the
industry on this and other problems.

Shri S. M. Banerjee: What is the
reaction of the industry to the sug-
gestion of the Government and are
they argeed to some extent that the
prices should be reduced?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):

SEPTEMBER 6, 1962

Oral Answers 6362

No, Sir; no agreement has been
arrived at. As I have already stated,
this matter has been taken up with
the industry and we hope to arrive at
some conclusion,

Shri S. M. Banerjee: May I know
whether it is within the knowledge
of the hon. Minister that in Delhi
itself  scooters are sold at a black
market price of Rs. 3,000? If so, what
steps are being taken to see that
scooters are made available to the
public at correct prices?

Shri C. Subramaniam: There is a
Control Order with regard to the sel-
ling of scooters also. Nobody can sell
within one year of purchase. But, I
am sure, some people may commit
breaches of that Order and that is
quite a different question. Ultimately,
the problem can be solved only when
we produce more. Unfortunately, we
do require foreign components and
foreign raw 'materials now for the
purpose of producing the thing. So,
in the context of the present foreign
exchange position we are unable to
increase production. That could be
increased only when we make all the
components indigenously.

Shri Daji: Is the Government aware
that on account of the high price of
scooters production is being delibera-
tely cut?

Shri C. Subramaniam: No. They
have been given certain targets 'of
production and we are trying to see
that those targets are fulfilled subiect
to foreign exchange also being avail-
able to fullfil the targets.

Mr. Speaker: Shri Vishram Prasad.
There were no watches this side; so,
there should be no scooters that side.

Shri Hari Vishnu Kamath: No
collision.

Shri Vishram Prasad: As the hon.
Minister has s*ited that the price will
be low and scooters will be available
to the common man, may I know
what the price of motor cycles and
scooters will be after reduction?
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Shri C, Subramaniam: I am sorry,
I cannot predict things. Only when
positive steps are taken we will be
able to say definitely what the price
would be,

Shri Bhagwat Jha Azad: May I
know whether any assessment has
been made by the Government as to
what the profit at present is that
scooter sellers get in view of the
statement of the hon. Minister Shri T.
T. Krishnamachari, who said that there
was much scope to cut down the price?

Shri C. Subramaniam: We have
gone into it. As a matter of fact, cost
accountants do look into the manufac-
turing cost. There is not much of a
margin, but I do agree that when the
acooter goes out of the factory, it sells
at a premium. But that is quite a
different thing. So far as the manu-
facturer as such is concerned, as bet-
ween the selling price of the manufac-
turer and the production cost there is
not much of a difference.

Shri Harish Chandra Mathur: The
hon. Minister says that there is not
much of a profit to the manufacturer
and he cannot say what the price
should be, while the hon. Minister
without Portfolio said definitely that
prices must be cut down to Rs. 1,500
and that if that is not done distribu-
tion or manufacture will be taken
over by Government. May I know
whether there is any- co-ordination
between the two statements? What
is the basis for arriving at the figure
of Rs. 1,500?7 The hon. Minister makes
a different statement.

Shri C. Subramaniam: There is
complete co-ordination because......
(Interruption).

Shri Hari Vishnu Kamath: Xot
complete, but some co-ordination....
(Interruption). It is a wrong state-
ment.

Shri C. Subramaniam: If you have
got to cut down the price to Rs, 1,500,
the production scale has to be increas-
ed. That has got to be looked into.
It is only on that basis that it can be
cut down. With the small-scale pro-
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duction it is impossible. There are
too many units now producing smaller
numbers and that is why now at-
tempts are being made to bring them
together so that the number produced
in one unit may be increased thus
bringing down the price.

Shri Harish Chandra Mathur: The
question was very clear. How is co-
ordination there. The hon. Minister
without Portfolio was accusing the
present manufacturers for the present
cost. He said that if it is not cut
down, it will be taken over by the
public sector. If it has to be taken
over by the public sector, it definitely
means that the present manufacturers
are not doing it properly. How does
he reconcile the two statements?
There is no reconciliation.

Mr. Speaker: That was only an
obiter dictum...... (Interruption) .

Shri Hari Vishnu Kamath: May I
request you to call upon the hon.
Minister without Portfolio to answer
ite....o. (Interruption)? He is sitt-
ing there hiding behind.... (Interrup-
tion)., You may call upon him to
answer. He is sitting silent.

Mr. Speaker: Order, Order. It is
not for me to call upon anybody to
answer.

Shri Harish Chandra Mathar: The
Minister without Portfolio is here.
He can explain.

Shri C. Subramaniam: I am ans-
werning here now. (Interruption).

Mr. Speaker: Order, order. This
argument should not go on in this
manner. He has put a question. The
Minister says he is answering it. He
has answered to the full of his capa-
city whatever he can say just at the
moment.

Shri Harish Chandra Mathur: The
Minister without Portfolio is here.

Mr. Speaker: I cannot call upon
one Minister after another. If he
volunteers, I will give him time. If
he remains silent, how can I ask him
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when another Minister wants to ans-
wer?

Shrimati Renuka Ray: Considering
that the Government has given up
the manufacture of motor cars at
present jn the public sector, what is
being done to bring down the price of
motor cars which industry has been
there in the private sector for many
years now and that of the Motor
‘Cycle?

Mr. Speaker: We should not jump
from the scooter to motor car.

Shri K. C. Pant: Do I understand
that the Government is deliberately
-encouraging economy of scale to bring
about reduction in the price

Shri C. Subramaniam: Yes. That is
the intenion. There have been too
many of these concerns doing 3000
and 4000 numbers. That is unecono-
mic. Combines wiil have to come
about. If that is not possible, how to
bring about combines was indicated
by the Minister without Portfolio.

Mr. Speaker: Shri P. C. Borooah:
He is one of the sponsors.

Shri P. C. Borooah: What arrange-
ments have been made to offer ade-
quate foreign exchange for -capital
goods for scooter manufacture and
thus bring down the price of a
scooter?

Shri C. Subramaniam: Within the
availability of foreign exchange, it is
made available to this industry also.
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Shri P. C. Borooah: May I know
whether any steps have been taken
to remove the constitutional or legal
difficulties, if any, to make the Jammu
‘and Kashmir State integrated with the
Indian Union and give it the same
status as the other States of the Indian
Union?

Mr. Speaker: Government say that
1t should remain as a separate entity
yet, in some respects. Therefore, why
should they take steps, if they do
not want it yet?
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Shri P. C. Borooah: What steps
have been taken to remove the diffi-
culty?

Shri Lal Bahadur Shastri: There is
no constitutional difficulty. The Cons-
titution is here, and as I said, we have
to act in accordance with th e provi-
sions of the Consitution. But the
hon. Member, 1 hope, knows the fact
that consistently this process of in-
tegration has been going on during

' the last few years.

Shri Harish Chandra Mathur: While
we deeply appreciate that a consi-
derable ground has been covered
say, by way of extending the jurisdie-
tion of the Supreme Court, the Elec-
tion Commission, and the All India
Services, we would like to know the
position in regard to the outstanding
matters, the most outstanding matters
such ag the direct election of the
Members of Parliament, and the ap-
pointment of the Sadar-i-Riyasat. What
is the reaction of the Kashmir Gov-
ernment to these important problems,
and what is Government of India's
thinking thereon?

Shri Lal Bahadur Shastri: So far
as the direct election to the Lok Sabha
is concerned, the House is aware that
very recently, Bakshi Ghulam
Mohammed has announced or said that
henceforth thert will be direct elec-
tions to the Lok Sabha; and I also
wrote to him about that. Then, recent-
ly when he was here, he endorsed it
completely; he said that it will be
done.

As regards the other thing, namely
the election of the Sardar-i-Riyasat,
we have not heard anything from
the Jammu and Kashmir Government.

Shri Tyagi: The hon. Minister has
stated that there were some consti-
tutional difficulties. I wonder what
they are . . .

Shri Lal Bahadur Shastri: I did not
say that.

Shri Tyagi:....Is the difficulty one
of policy or a constitutional difficulty?
If it is constitutional gifficulty, we can
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remove it, because only recently, we
amended the Land Acquisition Act.
I want to know whether this separate
position of Jammu and Kashmir is a
permanent affair or it is only tem-
porarily that the hon. Minister thinks
80.

Shri Lal Bahadur Shastri: There
is no constitutional difficulty. But it
is said there that we shall take dif-
ferent steps for integration in con-
sultation with and with the approval
of the Jammu and Kashmir Govern-
ment. That stands, and we are going
through that process gradually. Ulti-
mately, and naturally, everyone of us
desires that there should be complete
integration between Kashmir and
India.

Shri Hari Vishnu Kamath: While
answering a question of mine on the
8th of June, almost exactly three
monthg ago, that is, as long as three
months ago, the Home Minister said
on this very subject, that:

“..I1 have myself written to
Bakshi Ghulam Muhammad sug-
gesting to him that in the light of
his statement. I hope . . .".

—he expressed the hope—

“..he will be writing to us offi-
cially so that we might go in for
the amendment of the Constitu-
tion.”.

Three months have elapsed. Has
Bakshi Ghulam Mohammed replied
to that letter, and has the hon. Minis-
ter’s attention been drawn to a state-
ment reported to have been made re-
cently by Bakshi Ghulam Mohammed
to the effect that ‘Scrap article 370;
I could not care less; what do we
care?’ or something like that, and if
so, is that not reminiscent or redolent
of Sheikh Abudllah’s attitude ten
years ago?

Mr. Speaker: Order, order, the hon.
Minister might answer that part that
he wants to answer, not the in-
ferences and innuendoes.
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Shri Hari Vishnu Kamath: No in-
nuendo.

Shri Lal Bahadur Shastri: I am
sorry Shri Kamath should have named
certain people . . .

Shri Hari Vishnu Kamath: They
are well-known people.

Shri La] Bahadur Shastri: ....or
made some kind of imputation. As
far as I am aware, Bakshi Gulam
Mohammed Saheb has already agreed
to this proposal, the proposal of
direct elections to the Lok Sabha. I
hope we would be getting some com-
munication from him soon. I shall
appeal certainly to the House that it
would be unfortunate if we raise some
kind of controversy on this vital
and important issue.

Shri Hari Vishnu Kamath: Is it a
fact that he made a statement like
that? Has the Minister’s attention
been drawn to the statement which
was reported in the press?

Shri Lal Bahadur Shastri: That
was about the representation.

Shri Hari Vishnu Kamath: I think
recently he said in a huff: scrap arti-
cle 370, I can’t care less.

Mr. Speaker: Order, order.

Shri Harl Vishnu Kamath: No ans-
wer to that, Sir?

Mr. Speaker: Shri Saraf.

Shri Sham Lal Saraf: May I know
who comprised the delegation men-
tioned in this question? Whom did
they represent, and what part of the
State do they come from?

Shri Lal Bahadur Shastri: Shri
Saraf knows botter. The gentleman’
who came to me is sufficiently old,
Shri Dogra. I think, I do not know
whether he is 74 or 76 or 80, some-
thing like that. So, 1 told him—and
he came with a few other young men,
I do not know to which party they
belong—that his place was with
people like us who are senior in age
and not with those young men.
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Mr. Speaker: Next question.

Shri Sham Lal
know. .

Saraf: I want to

Mr. Speaker: Order, order. Next
question.

Charging of Unmauthoriseq Fces from
/ Students

“ +
( Shri Surendra Pal Singh:
833 J Shri A. K. Gopalan:
) Shri P. Kunhan:
| Shri Wadiwa:

Will the Minister of Education be
pleased to state:

(a) whether his attention has been
drawn to a report published fin
Hindustan Times, dated 21st August,
1962 under the headline “Students
charged unauthorised fees”;

(b) if so, whether Government have
considered the report; and

(c) the steps proposed to be taken
in the matter?

The Minister of Education (Dr. K. L.
Shrimali): (a) and (b). Yes, Sir.

(c) In so far as colleges are con-
cerned, the matter lies within the
competence of the Delhi University.

A few compliants have been receiv-
ed against certain schools and these
are being investigated by the Delhi
Administration. Suitable action will
be taken in the matter if the allega-
tions are found to be correct.

Shri Surendra Pal Singh: Is it rot a
fact that this malpractice of charging
unauthorised fees is mainly due to
the fact that there is a great shortage
of schools and colleges in the Capital,
and the students, at the time of their
admission, accept tb pay such fees,
more or less under duress?

Dr. K. L. Shrimali: Whatever the
reasons may be, the schools and col-
leges are expected to abide by the
rules laid down by the Government
and the University.

1776 (Ai) LSD—2.
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Shrimati Savitri Nigam: May 1 know
what action is going to be taken about
such complaints which have been re-
ceived from wvarious States?

Dr. K. L. Shrimali: The reported
institutions are liable to be removed
from the grant-in-aid list.

Shri Surendra Pal Singh: Since the
charging of unauthorised fees is illegal
and against the Government order,
may I know if the money thus collect-
ed is actually deposited in the funds
of the institution, or does it go into
the pockets of the teachers or the
members of the managing committee?

Mr. Speaker: It would be difficult
for the Minister to say.

Dr. K. L. Shrimali: -The fees go to
the authorities who collect the fees.
j Gauhati Refinery
*834. Shri P. C. Borooah: Will the
Ministér of Mines and Fuel be pleased
to state:

(a) whether the Rumanian experts
working at the Gauhati Refinery are
proposed to be withdrawn;

(b) if so, how many such experts
are at work there; and

(c) when they are to be withdrawn?

The Parliamentary Secretary to the
Minister of Mines and Fuel (Shri
Thimmaiah): (a) Yes, Sir.

(b) 41 Efxperts at present.

(c) Progressively by the middle of
1963.

Shri P. C. Borooah: May I know
how many Indians have so far been
trained by the Rumanians, and whe-
ther it is considered that they will be
able to work the plant satisfactorily
without the help of the Rumanians?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): The exact
number of Indians trained is nct here,
but we have taken all measures to see
that by the end or middle of 1963,
when only half a dozen Rumanians
will be left, the rest of thc work will
be handled by the Indians satistac-
torily.
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Shri P. C. Borooah: May I know
whether, in addition to the Rumanians,
there are other nationals working in
the Gauhati Refinery?

Shri K. D. Malaviya: Not to my
knowledge, so far as the running of
the refinery is concerned. The
Rumanians are there to help us.

} Bank of Goa

*835. Dr. Colaco: Will the Minister
of Finance be pleased to state:

(a) whether an application has been
received by the Reserve Bank for the
setting up of the “Bank of Goa”; and

(b) if so, the decision taken in the
matter?

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) Yes.

(b) As the Indian banking laws
have not yet been extended to Goa,
Daman and Diu, the Reserve Bank is
not now competent to issue a licence
to any new bank in the area. This
position has been explained to the
sponsors of the proposed new bank.

Dr. Colaco: May I know whether
Government will consider applying
the Banking Companies Act to these
territories at any early date?

Shri B. R. Bhagat: In a general way
it is proposed to extend these and
other Central Acts to the area through
a Regulation under Article 240 of the
Constitution.

Shri Hari Vishnu Kamath Sir, if my
hon. friend Shri Yajnik agrees, my
question may be taken up, in the
public interest, that is, No. 836.

Shri Yajmik: I have no objection.

'1) Auto-Rickshaws

*%56. Shri Yajnik: Will the Minister
of Steel and Heavy Industries be
pleased to state:

(a) whether Government have im-
posed restriction on the re-sale of
auto-rickshaws within one year or
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more as has been imposed on the re-
sale of scooters;

(b) whether Government are aware
of the black-market that is rampant
in the sale and purchase of Auto-
rickshaws; and

(c) if so, whether Government are
taking any measures to check this
black-market in the sale of Auto-
rickshaws?

The Deputy Minister in the Minis-
try of Steel amd Heavy Industries
(Shri P. C. Sethi): (a) No, Sir.

(b) No specific case of black-
marketing in the sale of Auto-
rickshaws has come to the notice of
Government.

(c) Does not arise.

Shri Yajnik: May I know the reason
why a restriction on the sale of auto-
rickshaws within one year has not
been imposed as has been imposed on
the sale of scooters?

The Minister of Steel and Heavy
Imdustries (Shri C. Subramaniam):
Generally, commercial vehicles are
not included in this restriction. But
there is a representation now that
commercial vehicles should also be
brought under the control order. The
matter is under consideration.

Shri Yajmik: I want to know if the
Gowvernment is aware that in Ahmeda-
bad and other places auto-rickshaws
are sold within a very short time at
almost 50 or even 100 per cent. more
and there are continuous transfers
with the result that auto-rickshaw
dealers and the workers are put to
very severe hardship because they
‘have to pay more for hire?

Shri C. Subramaniam: I think the
Member for the informatign: I shall
keep this in mind—in cohing to a
conclusion.

Shri S. M. Banerjee: May I know
whether it is a fact that many a co-
operative society in New Delhi is not
being provided adequate auto-
rickshaws for selling to their share-
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holders and whether any quota has
been fixed for them?

Shri C. Subramaniam: I said there
was no control over the sale of these
three wheelers. We are considering
imposing that control. Therefore, no
question of quota arises at all.

"
India-China Friendship Association

*837. Shri Hari Vishnu Kamath: Will
the Minister of Home Affairs be pleas.
ed to state:

(a) whether the India-China Friend-
ship Association still exist and ?Zunc-
tions in New Delhi, Delhi or any other
part of our country;

(b) whether it receives Governmen-
tal aid or patronage in any shape or
form; and

(c) if so, the reasons therefor?

The Minister of State in the Min-
istry of Home Affairs (Shri Datar):
(a) The Association has been in exis-
tence for some years, but its activities
have of late been somewhat dormant.

(b) and (c¢). Financial assistance
from Government to this Association
has been discontinued since 1960.

Shri Hari Vishno Kamath: Is it a
fact that some years after its incep-
tion this India-China friendship asso-
ciation wused to get regularly a
Government grant and if so for how
many years did it get that grant and
what was the amount of grant every
year?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): During 1955-56
and 1956-57, sums of Rs. 5,000 were
sanctioned by Gowvernment. During
the year 1958-59 and 1959-60 sums of
Rs. 4,000 were sanctioned.

Shri Hari Vishnu Kamath: Are or
were any Ministers of the Union or
any important Members of the party
in power associated with the India-
China friendship association at a time
when our gallant soldiers were facing
Chinese bullets on the Himalayan
frontier?
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Shri Lal Bahadur Shastri: As far as
the names of the office-bearers - are
concerned, there are one or two Con-
gress Members, if he is referring to
them.

Shri Hari Vishnu Kamath: Let us
know their names.

Shri Lal Bahadur Shastri: Shrimati
Uma Nehri, Chaudhuri Brahm Pra-
kash. There are others like Dr. Tara-
chand, Shri B. Nandi, etc.

Shri Hari Vishnu Kamath: No Min-
isters?

Shri Lal Bahadur Shastri: As office
bearers? There are no Ministers.

Shri Hari Vishnu Kamath: Members?

Shri Lal Bahadur Shastri: I have not
got the list.

Mr. Speaker: Order, order. For
some questions he asks permission.
For some others he does not.

An Hon. Member: That is his habit!

Shri Hem Barua: In view of the
fact that this association has, as its
main platform, the slogan of Hindi-
Chini Bhai-Bhai, and since that slogan
does not exist now because the Chinese
bhai is trying to gobble up the Hindi
bhai, may I know on what platform
this association is functioning now?

Mr. Speaker: It is not now function-
ing at all.

Shri Hem Barua: It is functioning.
The Home Minister said that it is
functioning in a dormant way. That
is the word that has been used. It is
not a live volcano, but comes up at
times.

Shri Lal Bahadur Shastri: I merely
said that its activities have of late
been dormant. I did not say that it
is functioning in a dormant way.

Shri Hari Vishnu Kamath: Is it
dormant or moribund?

Shri Tridib Kumar Chaudhuri: In
view of the fact that the declared
objective of the Government is to have
a settlement of the border dispute with
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China through friendly negotiation, %s
it not time that the activities of this
association were really steped up?

Shri Lal Bahadur Shastri: I would
like him to give that advice to this
association.

WRITTEN ANSWERS TO QUES-
TIONS

Z “Know-How” on Mineral Resources

b

*821. Shri Surendranath Dwivedy:
Will the Minister of Mines and Fuel
be pleased to state:

‘(a) whether there is any scheme
made for long-term arrangement with
foreign countries for exchange of
mineral resources and “know-how” for
development and exploitation of
mineral wealth of this country;

(b) with which countries such
negotiations are going on and what is
the nature of the scheme; and

(¢) whether this scheme also con-
templates export of minerals to
foreign countries as well?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) No such
scheme has been finalised.

(b) and (c). Do not arise.

Shifting of Imdustries Qutside Delhi
L { Shri A. P. Jain:
*829. { Shri Dhaon:
| Shri Berwa Kotah:

Wil] the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that there
is a programme of shifting industries
from the congested areas of Delhi to
outer areas:

(b) if so, the details thereof; and

(c) the stage at which the pro-
gramme to be implemented stands?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes.

(b) and (c). Details in this regard
are being worked out.
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Delhi Rent Control Act

*838. Shri Narendra Singh Mahida:
Will the Minister of Home Affairs be
pleased to state:

(a) whether Government of India
are aware of the fact that there are
growing demands from landlords and
tenants in Delhi for the revision of
the Delhi Rent Control Act, 1958; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Some representations have been re-
ceived recently on behalf of tenants
as well as landlords proposing certain
amendments to the Delhi Rent Con-
trol Act, 1958.

(b) Before the enactment of the
Delhi Rent Control Act, 1958, the
relationship between the landlord and
the tenant in Delhi was governed by
the Delhi and Ajmer Rent Control
Act, 1952. Numerous complaints and
petitions were received by the Gov-
ernment from both the landlords and
the tenants against the working of that
Act. The entire matter was, therefore,
subjected to a careful scrutiny and
examination before the Delhi Rent
Control Act, 1958, was enacted. The
scheme of this Act was evolved to
ensure that while the tenants are
assured of reasonable protection
against eviction and exploitation by
landlords, there is incentive still left
for the landlords to maintain their
existing houses in a proper manner
and to build new houses in future. It
is not propsed to mend this Act.

3 Nunmati Refinery

*839. Shri R. Barua: Will the Minis-
ter of Mines and Fuel be pleased to
state:

(a) whether there is a fall in pres-
sure owing to leakages in pipes of
Nunmati Refinery;

(b) how Government account for
leakage in the pipes so soon after the
work;

(c) how long it will take to repair
the leakage, replacement of defective
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pipes and restore the pressure to sche-
duled order; and

(d) what is the estimated loss for
the aefects and for reduced supply of
crude oil?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): (a) No, Sir.

(b) to (d). Do not arise.

Melting of rupee and Naya Paisa
Coins

{ Shri Surendra Pal Singh:
+g40 J Shri P. C. Borooah:

| Shrimati Gayatri Devi:

| Shri Narendra Singh Mahida:

Will the Minister
pleased to state:

of Finance be

(a) whether it is a fact that Rupee
coins and the new one nP. coins are
being melted down in large quantity
by people all over the country, and as
a result of that a great scarcity of
rupee coins and small change has
arisen in the rural areas; and

(b) if so, what steps are being taken
by Government in this regard?

‘The Deputy Minister in the Ministry
of Finance (Shri B. R. Bhagat): (a)
and (b). Apart from what has appear-
ed in a local daily, Government have
no information on the subject. Coins
in circulation are the private property
of persons possessing them and it is
not an offence under the law to melt
coins and recover their metal con-
1ents.  Government therefore do not
propose to take any action in the
matter.

bAddreSSing Letters in Hindi

[ Shri N. Sreekantan Nair:

+gqy J Shri Tridib Kumar Chaudhuri:
1 Shri Manoharan:
| Shri Rajaram:

Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that his
Ministry have issued an Order No. 12/
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50/62-O.L. dated the 30th July, 1962
directing that letters coming to Delhi
and other Hindi speaking areas should
be addressed in Hindi alone;

(b) if so, from what date it is ex-
pected to come into force; and

(c) whether the order is applicable
to private letters also?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) No orders have been issued
directing that letters coming to Delhi
and other Hindi-speaking areas should
be addressed in Hindi only. A copy
of Home Ministry’s Office Memoran-
dum No. 12//62-O.L. dated 30th July,
1962 relating to writing of addresses
on envelopes of letters sent to local
offices in Delhi and other Hindi-speak-
ing areas is laid on the Table of the
House.

Office Memorandum

Sub:—Progressive use of Hindi in
the work of the Government of India—
Use of Hindi in writing addresses on
envelops to be sent to local offices and
individuals and Hindi Speaking areas.

The undersigned is directed to say
that a suggestion was received in this
Ministry that addresses on envelops of
communications meant for delivery in
Delhi and other Hindi Speaking areas
may be written in Hindi as this would
help the Class IV Staff in the said
areas to deliver the letters quickl!v
and would also provide adequate op-
portunities to the staff to do work in
Hindi. A majority of the Ministries
etc. of the Government of India, whose
views were invited vide this Minis-
try’s O.M. of even number, dated the
24th May, 1962, has no objection to
the adoption of this suggestion. It is
accordingly requested that the Ministry
of Finance etc. may give effect to this
suggestion as far as possible.

(B. S. Raghacan),

Deputy Secretary
to the Govt. of India.

To
All Ministries of the Govt. of India,
etc.

(b) and (c). Do not arise,
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} AVRO—748

*843. Shri P. C. Borooah: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that the
contract for the manufacture of Avro-
748 transport planes has been signed
between the Indian Government and
the British aircraft designers, the Haw-
ker Siddley Aviation Group; and

(b) if so, the main terms of con-

-i

The Minister of Defence (Shri
Krishng Menon): (a) and (b). A
licence agreement for the manufacture
of Avro 748 aircraft in India was
entered into with M|s. Hawker Sidde-
ley Aviation Ltd., UXK, in July 1959.
No fresh agreement has been entered
into with Hawker Siddeley Aviation
Ltd. recently.
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Death in Tehar Central Jail, Delhi

§6 (Shri S. M. Banerjee:
Shri H. N, Mukerjee:
*845. { Shri Indrajit Gupta:
| Shri Dinen Bhattacharya:
| Shri H. P. Chatterjee:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that a person
named Amar Nath aged 26 years who
was arrested under Section 307 LP.C.
died in Tehar Central Jail, Delhi, on
28th July, 1962;

(b) whether this was shown as a
suicide case; .

(c) whether the body was cremated
without informing the parents;

(d) if so, whether the mother has
made a representation to the Home
Minister;
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(e) if so, whether any inquiry has
been made; and

(f) if so, the result thereof?

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandra-
sekhar): (a) and (b). Yes. A magiste-
rial inquiry was held to ascertain the
cause of death and it was found that
Shri Amar Nath had committed suicide
in his cell by throttling himself with
his loin cloth,

(¢) The deceased had given two
different addresses—one in Delhi ana
the other in Amritsar. These two add-
resses were different from the address
later given by the deceased’s mother
in her representation. Attempts were
made to contact the relations of the
deceased at the Delhi address given
by him but without success. It was,
therefore, considered necessary to
cremate the body through a social
organisation known as the Sewa
Samiti.

(d) Yes. A representation from the
deceased’s mother was received on the
4th August, 1962.

(e) and (f). The magisterial inquiry
was definite that the deceased’s death
was due to suicide. It was, therefore,
not considered necesary to make fur-
ther inquiries.
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Objectionable Cartoon in Swadhinata

*847. Shri Hari Vishnu Kamat:h: will
the Minister of Home Affairs be
pleased to state:

(a) whether the matter of the ol.)-
jectionable cartoon which appeared in
Swadhinata, a Bengali daily, on 15th
August, 1962, has been further ex-
amined, and

(b) if so, with what result?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a) Yes.

¢b) Government are advised that
the cartoon is not legally actionable.

% wufaafew wEdw

336R. =t wiva fqg : ¥ TE-
W WA ag a9 A7 T S FF
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fsft zrexr faem g <@ & wfugd
§, w9 I 0¥ et & faar arsde
ew ¥ ANOET T F OAEEIT G,
a7 9 qHY aF, 9 aF fr W g ¥
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TEHTE JATE § T wA (o
TaR) : (7) fafeg sfmer ew
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Indebtedness among Service Officers
and Personnel

2374. Shri Manabendra Shah: Will
the Minister of Defence be pleased to
state:

P

(a) the number of service officers
against whom departmental acticn
has been taken for indebetedness
year-wise during the last 3 years;

(b) the number of such officers who
were proceeded against in the court;

(c) whether any comprehensive
study has been conducted into the
causes of indebetedness amongst the
service officers and personnel;.and

(d) whether any effective steps have
been taken to check this habit?
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The Minister of Defence (Shri
Krishna Menon): (a) The required in-
formation is being collected and will
be laid on the Table of the House
‘when received.

(b) No details are available as the
suits for recovery of their dues filed
by creditors are dealt with by civil
<courts and a few cases come to the
notice of the army authorities only
when  the creditors have obtained
court decrees and seek the assistance
of Government in enforcing the de-
<rees. !

(c) No, Sir.

(d) Instructions have been issued
from time to time in this matter. Ser-
vice personnel are forbidden to lend
or borrow money from any person
belonging to the Armed Forces and
any contravention of tnis rule will
render the defaulter liable to dis-
-ciplinary action. Officers are also
warned against borrowing from money
lenders. Commanding Officers have
been made responsible to see that offi-
cers under them live within their
means. Where an officer is in heavy
debt, the Commanding Officer  will
‘exercise control over the finances of
the officer with his consent to ensure
the gradual liquidation of his debt. If
the officer does not give his concent to
such control or. having given his
consent, incurs further debts, the
Commanding Officer will initiate ac-
tion for the termination of the cervices
of the officer.

‘Scheduleq Castes and other Backward
Classes

2375. Shri Rajaram: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) the number of candidates be-
longing to the Scheduled Castes and
other Backward Classes from Madras
State who appeared in various ex-
aminations conducted by the Union
Public Service Commission during the
last 5 years (i.e, 1957 {o 1961);

(b) the number of candidates select-
-ed for appointment to various posts

during the said period in Madras State;
and

(c) the number of parsons of the
above-mentioned classes at present
working as Indian Administrative Ser-
vice Officers?

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandra-
sekhar): (a) to (c). The requisite in-
formation is being coilected. A state--
ment will be laid on the Table of the
House as soon as possibie.

j Ex-Servicemen of Krishnagiri

2376. Shri Rajaram: W:ll the Minis-
ter of Defence be pleased to state:

(a) whether it is a fact thav in
Krishnagiri, Salem District of Madras
State, land has been given to ex-ser-
vicemen;

(b) if so, number of ex-servicemen
given land there;

(¢) how many acres of land have
been given to them; ancd

(d) whether any applicatior for
allotment of land in Krishnagiri is
pending?

The Minister of State in the Ministry
of Defence (Shri Raghuramaiah): (a)
to (d). The Government of India have
no land colonisation scheme for the re-
settlement of ex-servicemen in
Krishnagiri. The State Government is
however being addressed in the matter
in order to ascertain whether they
have any such scheme in this area and
the information will be laid on the
table of the House when received.

<" Tami] Orama

2377. Shri Rajaram: Will th¢ Minis-
ter of Scientific Research and Cultural
Affairs be pleased io state:

(a) whether the Sangeet Natak
Academy has given financial assist-
ance for the promotion of Tamil Drama
during 1961-62; and

(b) if so, the amount sanctioned for
the purpose to various institutions dur-
ing this period?
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The Minister of Scientific Research
ang Cultural Affairs (Shri Humayun
Kabir): (a) and (b). Yes, Sir. It made
the following grants:

1. Tamil Isaj Palli, Kolei Kazha-
gam, Devakottai.—Rs. 1,000.

2. Madras Natya Sangh, Madras.—
Rs. 20,000.

j Grants for Sports

2378. Shri Rajaram: Will the Minis-
ter of Education be pleased to state.

(a) the amount of grant given oty
Central Government to Madras Gov-
ernment for the encouragement of
sports during the Second Plan period;

(b) the details of amount spent year-
wise on various schemes; and

(c) the amount ~f grant sanctioned
for 1962-63?

The Minister of Education (Dr. K.
L. Shrimali): (a) Rs. 2,68,250.

(b) The State Government utilised
Rs. 2,54,750, as detailed below:

Year Scheme Amount
Rs.
1959-60 Acquisition of p]ay-
fields . . 72,500
Do. Purchase of Sports
equipment . 7,000
1960-61 Construction of Shoot-
ing Ranges . B 10,000
Do. Acquisition of play-
fields . . 1,37,000
. Purchase of Sports
equipment . 8,000
Do. Popularisation of Sports
and Games in rural 20,250
areas

(c) Nil. The schemes of acquisition
of play-fields, purchase of sports equip-
ment and popularisation of spcrts and
games in rural areas have been trans-
ferred to the States in thie Third Five
Year Plan.
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} Noon-Feeding of Children in Madras

2379. Shri Rajaram: W1l the Minis-
ter of Education be pleased to state:

{a) the amount of grant given to
Madras- during 1960-6! and 1961-62 for
noon-feeding of school children;

(b) in how many schoois this scheme
has been introduced; and

(c) the number of chiidren being
fed under the scheme?

The Minister of Educstion (Dr. K. L.
Shrimali): (a) It is not possible to in-
dicate the amount of Zentral assist-
ance given to Madras during 1960-61,
1961-62 for noon-feeding of schocl
children as the Central assistarnce is
not given scheme-wiss but is given in
lump sum for all progra nmes cf edu-
cation.

(b) In 27,256

Elementary schocls
during 1961-62.

(c) 12,65,000.

3 Medicinal Herbs in Madhya Pradesh

2380. Shri Hari Vishnu Kamath: Will
the Minister of Scieniifiz Research and
Cultural Affairs be pleas»d to state:

(a) whether any survey has been
conducted in and arcund Pachmarhi,
Madhya Pradesh, in regard to medi-
cinal herbs growing in that region;

(b) if so, with what result; and

(¢) if not, whether  Governmert
propose to conduct such a survey in
the near future?

The Minister of Scientific Research
and Cultural Affairs (Shri Bumayun
Kabir): (a) to (c). No, Sir, vut a purty
of Central Indian Medicinal Plants
Organization conducted 3 survey of
the area to locate land suitable for
cultivation of medicinal and arvmatie
plants. The Department of Agricul-
ture, Madhya Pradesh, has accordingly
submitted a scheme of experimental
cultivation of such plants.
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Co-operative Housing
S.C. and S.T.

2381, Shri Ulaka: Will the Minister
of Home Affairs be pleased to state:

Societies for

(a) whether Government have given
any loans or subsidies for Co-cperative
Housing Societies in Orissa for Schedu-
led Castes and Scheduled Tribes dur-
ing the period from 1959 to 1962;

(b) if so, the amount given (year-
wise) and the terms and conditions, if
any;

(c) the amount proposed to be given
during 1962-63; and

(d) any other measures Government
propose to take with a view to help
the backward classes to build their
own houses or cottages?

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandra-
sekhar): (a) to (d). The information
has been called for from the Staie
Government. A statement wi!l be
laid on the table «f the House as soun
as the information becomes available.

Audit Staff sent to Andaman Islands

2382. Shri Ulaka: Will the Minister
of Finance be pleased to state:

(a) the number f non-gazetted and
gazetted Audit staff who were sent to
Andaman Islands on deputation during
the year 1961-62;

(b) the number of such officers who
belong to the office of the Accountant
General, Orissa; and

(c) the rate of additional allowance
paid to these employees?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). The re-
quisite information js being collected
and will be laid on the table of the
House as soon ag it becomes available.

(c). The standard rates of additionad
allowances and special pay payable to
the Central Government employees

639z

posted from the mainland to the Anda-
man and Nicobar Islands are ag  fol-
lows:—

(i) House rent aliowance: At the
rates admissible in ‘B’ Class citieg if
rent-free accommodation is nct pro-
vided.

(ii) Special pay:

(1) South Andamans: 33} per cent.
of the basic pay subject to a
maximum of Rs. 300 p.m.

(2) North and Middle Andamans:
40 per ceat. af the basic pay

subject to a maximum of
Rs. 350 p.m.

(3) Nicobar Islands: 45 per cent.
of the basic pay subject to a
maximum of Bs. 350 p.m.

(iii) Compensatory allowance to
Divisional Accountanis of the Indian

Audit and Accounts Depariment:
Rs. 100 p.m.

j Rural Institutes in Orissa

2383. Shri Ulaka; Will the Minister
of Edueation be pleased to state-

(a) whether any grants -vere given
to rural institutes in Orissa during the
period from 1959 to 1962;

(b) if so, the amount sanctioned to
each of them; and

(c) the amount proposed to be given
during 1962-63? -

The Minister of Education (Dr. K. L.
Shrimali): (a) No, Sir. There is no
Rural Institute in Orissa.

(b) Does not arise.

(c) Does not arise.
] Aid to Birla Engineering College

2384, Shri Ulaka: Will the Minister
of Scientific. Research and Cultaral
Affairs be pleased to state:

(a) the total amount of grant sanc-
tioned by Central Government to
Birla Engineering College in Orissa
during 1961-62; and
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(b) the grant sanctioneq for 1962-63?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Xabir): (a) and (b). There is no col-
lege called Birla Enginering College in
-Orissa.

The grants sanctioned to Enginering
-College, Burla, Orissa during the years
1961-62 and 1962-63 are as under:—

Non- Recurring
recurring
Rs. Rs.
1961-62 1,54,000 1,871,409

1962-63 . . 91,000

5 Election Results in Orissa

d

2385. Shri Ulaka; Will the Minister
-of Law be pleased to state:

(a) the percentage cf the vote . who
cast their votes in the recently con-
ducted Lok Sabha elections in Orissa;
and

(b) the percentage of votes secured
by different political parties, se-
parately?

The Deputy Minister in the Ministry
of Law (Shri Bibudhendra Mishra):
(a) 25:88 per cent. of the voters cast
their votes in the Third CGeneral
Elections to the Lok Sabha frem
Orissa.

(b) The percentage of votes secured
by different political parties in Orissa
is as follows:—
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Praja Socialist .. 1550
Communist .. 511
Socialist .. 287
Swatantra Party .. 118

- Free and Compulsory Primary
) Education

2386. Shri Ulaka: Will the Minister
of Education be pleased to state:

(a) whether Government of Orissa
have asked the Centre for assistance in
the matter of expansion of free and
compulsory primary education in
Orissa during the current year; and

(b) if so, the reaction of Union

Government in this regard?

The Minister of Edacation (Dr. K. L.
Shrimali): (a) Yes, Sir.

(b) The matter is under consider-
ation.

”
/,) Welfare of S.C. and S.T.

2387. Shri Ulaka: Will the Minister
of Home Affairs be pleased to state:

(a) whether any amount was surren-
dered by Orissa Government as  un-
spent amount in 1953-¢0 and 1960-61
under the State and Centrally sponsor-
ed programmes for the welfare of the
Scheduled Castes and  Scheduled
Tribes; and

(b) if so, what was the total amount,
year-wise?

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandra-
sekhar): (a) Yes, Sir.

Congress .. 5552 (b) The extent of Central assistance
Ganatantra Parishad 17.42 unutilised is as follows:—
(Rs. in lakhs)
State Plan Schemes Centrally Sponsored— B
chemes
Year

Welfare of Welfare of Welfare of Welfare of
Schedulad Scheduled Scheduled Scheduled
Tribes Castes Tribes Castes

1959-60 . 3:96 .. 15°95 0-48
1960-61 . 3-59 0-87 29-07 ..
ToTAL B 7455 0-87 4502 0-48
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ST T THRT JATLFH F TEA-TTTIT
HY AT Y anfaer &5
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/’)" Territorial Councils

/ -

2389. Shri Krishna Deo Tripathi: Will
the Minister of Mome Affairs be
pleased to state:

(a) the numbr of votes polled in the
Third General Elections for the Ter-
ritorial Councils in various Union
Territories and also thes number  of
votes declared invalid;

(b) the number of vsics polled by
candidates of recognised and unre-
cognised national and regonal politi-
cal parties and also  the independent
candidates in various Territoria! Coun-
cils separately in the recent  general
elections;

(c) the number of independent can-
-didates together with the number of
those who won and the number of
those who forfeited their security de-
posit; and

(d) number of cand‘dates sct up by
various recognised and unrecognised
political  parties to the  Territorial
Councils and the numter of thore
who won and who lost their sccurity?

The Minister of Statle in the Ministiy
of Home Affairs (Shri Datar): (a) to
(d). Information is teing collecied and
will be laid on the Table of the House.
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Y. fasw fasafaerm :

(i) ardfe faem &1 wefard
FTorT, @TfeaT |

(=) sfr, 78

(1) s= & Faar |

Foreign Women Married to Indian
Citizens

(Dr. P, N. Khan:
2391. { Shri Subodh Hansda:
| Shri 8. C. Samanta:

Will the Minister cf Home Affairs
be pleased to state:

(a) whether all th2 marriages cof
alien women with Indian citizers are
duly registered;

(b) whether the number of such
marriages is increasing or decreasing;

(c) what was the tctal number in
1961-62;

(d) whether al] of them have ap-
plied for Indian citizenship; and

(e) if so, how many of them have
been given the India citizenship?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) to
(¢). The required information is being
collected and will be laid on the Table
of the House in due course.

(d) 411 alien wives of Indian citizens
applied for registration as Indian citi-
gens in 1961-62.

(e) 321.

b v @t dn o o
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} Departmental Proceeding Against
Government Servants

2393. Shri S. N. Chatarvedi: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) the number of cases, Ministry-
wise, in which officers or staff of var-
ious Ministries and their attachcd and
subordinate offices were precncded
against in court or departmentally as
a result of financial irregularities, ne-
gligence, misappropriation or embez-
zlement of public money, thereby
causing loss to Government Juring the
period 1960-61; and

(b) in how maay cases were the
guilty officers or sta{f (i) dismissed,
(ii) removed from services ot (iii)
reduced in rank, Minisiry-wise?

The Minister of State in the Ministry
of Home Affairs (Shri Dafar): (a) and
(b). The information is being collected.
A statement will be laid on the Table
of the House after full informaticn is
received.

Titagarh Women's Camps, 24
Parganas

2394. Shrimati Renu Chakravartty:
Will the Minister of Education be
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pleaseq to state:

(a) why some womsan living in both
the Titagarh Women’s Camps, Tita-
garh, 24 Parganas, are still living in
tents;

(b) why permanent structurcs are
not being provided for them;

(c) whether it is a fact thas except
Charkha spinning no other means of
livelihood is open to them;

(d) why the production centre necar
Titagarh Women’s Camp II is not de-
veloped into a regular centre for em-
ploying these women; and

(e) what arrangements are  being
made to improve the running of these
women’s camps specially to get them
work ang better medical Aid?

The Minister cf Education (Dr. K.
L. Shrimali): (a) They are living in
tents because the accommodaticn in
the permanent structures is not ade-

quate.
~

(b) Permanent stru.tures are being
provided elsewhere aud when they are
completed most >f them will find ac-
commodation there.

(c) The inmates are mszintained on
Government expense. Light crafts
are practised to devzlop seif help and
discourage indolence.

(d) The Titagarh groduction centre
is for men. Women are considered
unsuitable for the types of work done
in this centre.

(e) It is proposad ‘o re-organise the
Homes for displaced persens with a
view to improve the facilities ‘being
provided in them and ensure speedy
rehabilitation of the inmates. Ade-
quate medical facilities already exist
in these Homes.

Contribution for Deveclopment of
Schools in Delhi

2395. Shri Wadiwa: Will the Minister
of Education be pleased to stlate:

(a) the number of higher secondary
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schools at present housed in tents in
Delhi; and

(b) the percentage of students wlro
passed in third division in the Higher
Secondary Examinatien during 1962
in Delhi?

The Miniser of Fducation (Dr. K. L.
Shrimali): (a) 28 Government Higher
Secondary Schools.

(b) 56 per cent.

National Insurance Co. Ltd.

[ Shri A. K. Gopalan:

J Shri P. Kunhan:
2396. 1 Shri S. M. Banerjze:

| Shri Chhotubhai Patel:

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No. 1711, on the
8th December, 1961 and state:

(a) whether it is a fact that the
Controller of Insurance, Simla, re-
ceived on the 17th November, 1951 the
documents regarding the National
Insurance Compaay Limited; and

(b) whether it is a fact *hat so far
no action hag been taken by the Con-
troller in the matter?

The Minister of Finance (Shri
Morarji Desai); (a) Yes, Sir.

(b) There being a criminal com-
plaint against the complainant with
the Delhi Police, the Controller of In-
surance considered it desirable o wait
unti] the results of that investigation
are known.

Mehrohtra Commissina Repori

2397. Shri Indrajit Gupta: Wili the
Minister of Home Affairs be pleased to
state:

(a) whether non-publication ¢! the
Mehrohtra Commission’s report on the
police firing in Silchar in 1961 has
evoked fresh agitation in that area;
and

(b) reasons for delay in puklishing
the Commission’s report?
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The Minister of Statie in ine Ministry
of Home Affairs (Shri Datar): (a) and
(b). Some student groups in tae Dis-
trict of Cachar have besa dcmanding
the publication of the Mechrontra In-
quiry Commission’s 1eport. The Com-
mission’s report as received by the
Government of Assam on April 10,
1962 and is now under their cor.sider-
ation. The State Government have
reported that as the report has touch-
ed upon certain complicated issues, it
will have to be carefuily ¢xamined in
all its aspects. Accordingly it will
take some time for the State Govern-
ment to arrive at a decision in regard
to the publication »f the revort.

Pay Scales of Employees :n Manipur
and Tripara

2398. Shri S. T. Singh: Will the
Minister of Home Affairs be plcased
to state:

(a) whether there is a difference
between the pay scales in respect of
Grade III and Grade IV employees of
Manipur Administration and those of
Tripura over and abdve the special
allowance enjoyed by 'Tripura; and

(b) if so, steps, if any, taken to re-
move the disparities?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) and
(b). As recommended by the last Pay
Commission, the pay scales of various
posts under the Manipur ang the Tri-
pura Administrationg follow those of
Assam and West Bengal, respectively.
As the two territories follow different
patterns in this respzct the questicn of
removal o disparities batween their
pay scales does not arise.

€IL9TF { G T ArAd wig iR
9?3&&. Y WV T | qar

f s s sils Wil
g AT FT 97 F1a fF :

(F) = oz v dfF ATy
& Fanf 5% & femmaT 7 o 1Y
< feqq sogo & § 913 @ g
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1776 (Ai) LSD—3.
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/
Setting up of Plants for Production sf
Trucks
2400. Shri Surendranath Dwivedy:
Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether Government are aware
of any negotiation being carried oa
by the Government of Orissa with
any foreign country for setting up of
plants to produce 25 ton trucks;

(b) it so, which are the foreign
eountries with which these negotia-
tions are being carried out; and

(¢) whether such plants would be
started during the Third Plan period?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) The Gorrernment of Orissa have
not started any negotiations with
foreign countries.

(b) and (c). Do not arise.

() ®ar dar A &
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) Independeat Air Operators

2401. Shri J. B. S. Bist: Will the
Minister of Defence be pleased to
state:

(a) whether the work done by In-
dependent Air Operators at present
is considered as valuahle support to
the Defence problems.

(b) if so, what he'p is contemplat-
ed to assist the Independent Air
Onerato~s to build up the fleet and
man-power;

(c) whether it is a fact that IAF
have blocked the transfer of surplus
or unserviceable Dakotas with Indian
Airlines Corporation to the Indian
Independent Operators; and

(d) if so, the reasons therefor?

The M'nister of Defence (Shri
Krishna Menon): (a) The services of
one Independent operator are being
utilised to airlift-air-drop  supplies
required by the civil administration,
including Assam Rifles, in NEFA and
Nagaland. This operation is under
direction of Ministry of External
Affairs who is the department of
Government in charge of the admin-
istration of this grea.

(b) The independent operator is
not a Government concern.

(c) and (d). The Ministry of De-
fence permits the sale of planes on
the basis of its assessment of IAF
requirements and national interest.
Dakotas have been permitted to be
released to other users when and if
possible.

Population of Madras

02. Shri G. Mohanty: Will the
Minister of Home Affairs be pleased
1o state:

(a) whether Government have
made any enquiry in the increase in
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population in Madras State where
the percentage of increase as compar-
ed to other States is very low; and

(b) if so, whether Government will
place a copy of the Report on the
Table?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) and (b). The
cause for the increase in population
revealed by the Census will be studied
in detail by each Superintendent of
Census Operations when all the
tables for the 1961 Census have been
prepared and the findings of the Sup-
erintendents of Census Operations
will be recorded in his report. These
investigations, study and reporting
will take some time.

}Cement and Steel for Mpysore

2403. Shri S. B. Patil: Will the Min-
ister of Steel and Heavy Industries
be pleased to state:

(a) the requirement of Mysore
State of Cement, Steel and G.CL
Sheets and the allotment made for
1960-61, and 1961-62;

(b) whether these allotments have
been fulfilled;

(c) if not, the reason therefor,

(d) whether any representations or
proposals have come from the Mysore
Government for the increase in allot-
ment; and

(e) if so, details and the reactions
of the Central Government thereto?

The Min!ster of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) The demand, allotment and des-
patches of cement, steel and G.C.
sheets during 1960-61 2nd 1961-62 are
as follows:—

In Metric Tonnes

1960-61 Demand  Allotment Despatches
I 2 3 4
Cement 3,44,709 2,58,332 2,86 909
Steel 99,050 82,217 42,829
G.C. Sheets 13,005 8,791 1,627
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1961-62
Cement

Steel
G. C. Sheets

4)691028 ' 2:561000 3’83)’78
36,903 11,452 66,065
17,039 6,839 2,378

(b) As regards cement, the allot-
ments for both years have been ful-
filled. As regards Steel and G.C.
Sheets, supplies to the extent of allot-
ment would be made in due course
depending on the volume of outstand-
ing and the age of the orders booked.

(c) As regards cement, the ques-
ilon does not arise. As regards stecl
and G.C. Sheets insufficient produc-
tion is the main reason. However,
the quantity available is equitably
distributed.

(d) No Sir. State Governments are
generally aware of the short supply
position of certain categories of steel.

(e) Does not arise.

Employees of Himachal Pradesh
5 Administration

404. Shri A. N. Vidyalankar: Will
the Minister of Home Affairs be
w»leaged to state:

(8) whether Government have re-
geived any representation from the
#imachal Pradesh Subordinaze Ser-
wices Association or from other Class
111 employees of the Himachal Pra-
desh Administration for rearessing
their grievances;

(b) the specific dernands made; and

(c) the action Government propose
to make in the matter.

The Minister of State in the Minis-
wy of Home Affairs (Shri Datar): (a)
Yes.

(b) and (c). A statement is laid om
the Table of the House. [See Appen-
dix II. annexure No. 98.]
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Representation of S.C. and S.T. i»
\ Services

0 [ Shri Subodh Hansda:
2406. { Shri S. C. Samanta:
{ Shri B. K. Das:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the cell set up in his
Ministry to look after the representa-
tion in services of Scheduled Castes
and Scheduled Tribes under the Cen-
tral Government has started its work;
and

(b) what kind of function it is
doing?

The Deputy Minister in the Minis.
of Home Affairs (Shrimati
Chandrasekhar): (a) Yes.

(a) The Cell ensures that orders
regarding reservation for Scheduled
Castes and Tribes in Central Gov-
ernment services are properly given
effect to. It also considers and makes
suggestions for improving the repre-
sentation of these Castes and Tribes in
Central Government service.

" Avro-us

2407. Shri Bishanchangder Seth: W:l1
the Minister of Defence Le pizased to
state:

(a) whether it is a fact that the
LAF. delegation which reccntly visit-
ed UK. to evaluite the Avic-74% has
submitted its report to Government;
and

(b) if so, the details and the reac-
tions of Government thereio?

The Minister of Defence (Shrl
Krishna Menon): (a) and (b). The
delegation had been sent as ‘part of
the normal arrangements for tie pro-
gressive manufacture of the Avro.

- They have made the nacessary inqui-
ries and arrangements all of which
are related to the processes aid pro-
cedures of production.
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Indian Border Police held by Chinese

2414. Shri Vidya Charan Shukla:
Will the Minister of Defence be
pleased to state:

(a) whether any members of our
border police are presently held im
the custody of the Chinese;

(b) §f so, particulars thereof; and

(c) the steps taken to obtain their
release?

The Minister of Defence (Shri
Krishna Menon): (a) No member of
our border police force is in the cus-
tody of the Chinese.

(b) and (c). Do not earise.
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D.A. to employees of H.AL. amd
L) B.EL.

2417. Shri S. M. Banerjee. Will the
Minister of Defence be pleused to
state:

(a) whether it is a fact that dear-
ness allowance in respect of em-
ployees of Hindustan Aircraft 1.td.
and Bharat Electronics Ltd.,, Bangalore
has been increased;

(b) it so, the quantum of Licreale;

(c) whether they will also be paid
production bonus; and

(d) if so, the quantum of suchk
bonus?

The Minister of Defence
Krishna Menon): (a) Yes, Sir.

(Shri

(b) The quantum of increase i« as

T 3 fagaarst § gt aa weaaeit tollows:—
Pay Range Existing rates Revised rates
p.m. p.m. p.m.
Below Rs. 150 . . Rs. 10 Rs, 15
Rs. 150 and above but below Rs. 300 20 Rs. 30

L]
Rs. 300 and upto Rs. 320 .

Rs. 321 and upto Rs. 390 .

Rs. 391 and above

Amount by which
pay falls short of

Amount by which
pay falls short of

Rs. 320. Rs. 330

Nil. Rs. 10

Nil. Amount by which
pay falls short of
Rs. 400.

The Revised Rates take effect frem
1-11-1961.

(c) and (d). Yes, Sir. Pjoduction
bonus schemes are in force but the
guantum of bonus is not related to

Dearness Allowance. For the year
1661-62, each employee drawing a
basic pay of Rs. 500 and below waus
paid Rs. 85 in H.ALL. aad Rs. 60 im
B.EL. as production bonus. The pay-
ments were made in the current year.
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Bharat Commercial Company Ltd.

2418. Shri S. M. Banerjee: Will the
Minister of Finamce be pleased to
state:

(a) whether Bharat Commercial
Company Calcutta was fined Rs. 25
lakhs by the Customs in an adjudica
%on:

(b) whether their appeal was also
rejected in July, 1962; and

(c) whether in the adjudication
proceedings facts have been revealed
as to how Government are being
sheated by some Indian and foreign
firms?

The Minister of Fimamce (Shri
Morarji Desai): (a) to (c). In con-
nection with a quantity of about 5800
bales of jute goods sought to be ship-
ped to America by M/s. Bharat Com-
mercial Company in 1961, the Cal-
cutta Customs authorities took penal
action under the Sea Customs Act
and the Foreign Exchange Regula-
tion Act. The jute goods were confis-
cated 2nd an option given to the own-
ers to pay a fine of Rs. 25 lakhs in lieu
of confiscation. A revision applica-
tion filed by the firm was rejected by
the Government of India in  July,
1962. It is reported that the firrn has
since taken the matter to court. The
Additional Collector of Cusioms, Cal-
eutta had held that F.O.B. or invoice
values as declared in *he shipping
bills and the “G.R. I forms” were
wrong, and that, irrespective of the
values so declared, M/s. Bharat Com-
mercial Company were to receive the
ful® value of the goods shipped.

Under invoicing in Export of
Manganese Ore

2419. Shri S. M. Banerjee: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that certain
firm in Bombay was raided for under
invoicing in the export of Manganese
ore recently;

(b) it so, the name of this firm; and

(c) what action has been takes
against this firm?

The Minister of Finance (Shri
Morarji Desai): (a) Yes, Sir.

(b) It is reported that the firm has
been operating in two names, viz,
Messrs. R. Landaur & Company (Pri-
vate) Limited and Messrs. Fried-
lander Ores & Metals (Private) Limit-
ed, Bombay.

(c) Investigations in the matter are
in progress.

Campus Projects

2420. Shri Mansinh P. Patel: Will
the Minister of Educatiom be pleased
to state:

(a) whether the scheme of Campus
Projects in Secondary Education has
been continued in Gujarat State dur-
ing this year;

(b) if so, the provision made there-
for during 1962-63;

(c) whether fresh applications have
been invited for the purpose, and

(d) if so, the details thercof?

The Minister of Education (Dr.
K. L. Shrimali): (a) and (t). Under
the scheme, grants are given in three
or four instalments to High Schools/
Higher Secondary Schoo!s and the
Colleges/Universities for the construc-
tion of recreational amenities, with a
component of “Shramdan” from
students. The projects approved dur-
ing the years 1957-58 to 1951.62 have
continued to be given grants during
the current year too. No specific allo-
cations are made for any State/Uni-
versity. The total provision for the
scheme for 1962-63 is Rs. 25 lakhs.

(c) and (d). No, Sir. This will be
done a‘ter the rules and conditions
for 1962-63 are finalised.

-2
_ Basic Education

2421. [ Skhrimati Jamunadevi:
Shri P. R. Chakraverti:

Will the Minister of Education be
pleased to state:
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(a) the steps that have been taken
by Government to study the working
of Basic Education in different States
and to find how far it has achieved its
objectives;

(b) whether attempts have been
made to follow a certain pattern of
Basic Education;

(¢) if so, on what lines; and

(d) what is the number of Basic
Bducation Schools in Madhya Pradesh
at present?

The Minister of Education (Dr.
K. L. Shrimali): (a) The Government
of India has set up a National Board
of Basic Education for the purpose.

(b) No, Sir.

{c) Does not arise.

(d) In 1959-60 which is the latest
year for which statistical information
is available with the Government of
India, the number of Basic Schools
in Madhya Pradesh was as follows:

Junior Basic Schools. 2369

Senior Basic Schools. 297
Post Basic Schools. Nil

Total: 2668
w AT watat & grogfeat
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/Z Gujarat Oil Workers Union

2425, Shri Yajnik: Will the Minister
of Mines and Fuel be pleased to state:

(a) whether any Union of the
workers of the Oil and Gas fields in
Gujarat has been organised and re-
cognized by Government;

(b) the demands submitted by the
Union to Government and those
which have been fuily or partially
met;

(c) whether any representative of
the Union has been recommended by
Government to any foreign Agency
for making a study tour of USA with
a view to studying the petro-chemical
problems; and

(d) the amount of help that Gov-
ernment are giving for this study
tour by way of providing foreign
exchange and other facilities?

Fhe Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) Two
Unions have been organised by the
employees of Oil and Neatural Gas
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Commission in Gujarat. The Ques-
¥ion of recognisation is under conside-
ration of the Commission.

(b) Main grievances related to re-
gularisation of contingent workers.
payment of overtime wages, payment
of arrears of revised scales of pay, im-
plementation of Employees Provident
Pund and other individual grievances.
An agreement has been reached bet-
ween the Oil and Natural Gas Com-
mission and the Workers' Organisa-
tion regarding the grievances and the
implementation of the agreement is in
Pprogress.

(c) No, Sir.

(d) Does not arise.

State Bank Branch in Ambdalg City

J Shri P. Kunhan:
%426 {_Shri Umanath:

Will the Minister of Finanoe be
pleased to state:

(a) whether it is a fact that short-
age in cash due to misappropriation is
reported in the State Bank of India,
Ambala City Branch;

(b) if so, how many such incidents
of shortage have taken place; and

(c) what action has been taken in
this respect?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). Certain
shortages in the currency  chest
balance for which the State Bank of
India is responsible were reported at
the time of the checking of the
baiance by a new accountant posted
to the Ambala branch. This is the
first known instance of a shortage in
the currency chest balance at Ambala.

(¢) The question of the action to be
taken will be considered when the
investigations, which are under way,
have been completed.
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\,\ Cement Companies

{ Shri A. K. Gopalan:
2427. { Shri P. Kunhan:
{_ Shri Umanath:

Will the Minister of Steel and
Heavy Industries be pleased to state
the number of cement producing com-
panies with the number of factories
owned by them and their respective
capacity at present sanctionedq for ex-
pansion?

The Minister of Steel and Heavy
Industrles (Shri C. Subramaniam):
There are at present 20 companies
engaged in the manufacture of
cement. Except for Messrs, Associated
Cement Companies Ltd., Bombay,
who own 14 cement factories, all the
other companies own one cement fac-
tory each. A statement showing the
existing capacities of the cement pro-
ducing companies and the additional
capacity approved for expansion =
laid on the Table of the House.

} Coal Distribution

2428. Shri Himatsingka: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether the representatives of
India Coal Merchants Association
have represented against the new
scheme of distribution of BRK' 2’
and SSI’ classes of coal; and

(b) if so, the details thereof?

The Minister of Mincs and Fuel
(Shri K. D. Malaviya): (a) and (b).
quicker turc
round of wagons and enable move-
ment in block rakes to specified des-
tinations, distribution of soft coke,
and coal required for brickburning
and small scale industrics wcre ra-
tionalised with effect from September
1961 by channelising the suppliea
through the District Magistrates or
nominees appointed by the State Gov-
ernments. The Indian Coal Mer-
chants’ Association represented
against this scheme stating that such a
scheme would disturb the normal
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wade channels, and result in deterio-
ration in the quality of coal supplied
to the consumers. In spite of what
the Association stated the scheme has
been functioning satisfactorily for the
last one year.

Pezree College in Naham District of
Himachal Pradesh

. Shri Pratap Singh: Will the
Minister of Education be pleased to
shate:

(8) whether the attention of Govern-
ment has been drawn to the demand
of the residents of Nahan, District
S8irmur, Himachal Pradesh for @
Science Degree College for that part
ot Himachal Pradesh; and

(b) it so, the action taken in the
matter?

The Minister of Education (Dr. K. L.
Shrimali): (a) and (b). Yes, Sir.
The proposal of the Himachal Pradesh
Administration to start a Government
College at Sirmur was considered by
the Advisory Committee on Himachal
Pradesh at its meeting held on 3lst
August, 1962. Its views are awaited.

Swedish Aircrafts for L.AF.

2430. Shri Mohan Nayak: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that the
Additional Defence Secretary visited
Sweden recently for the purchase of
Swedish Aircraft for the I.A.F.; and

(b) it so, what is the outcome of
the visit and talks?

The Minister of Defence (Shri
Krishna Menon): (a) No, Sir.
(b) Does not arise.

Accommodation for Delhi Cantt.
) Employees

2431. Shri S. M. Banerjec: Will the
Minister of Defence be pleased to
state:

(a) whv civilian Defence Emplryees
of the Central Government, working

in Delhi Cantt. are not entitled for
Government residential accommoda-
tion from general pool controlled by
the Directorate of Estates, under the

inistry of Works, Housing and Sup-
ply. when Delhi Cantt. is considered
at par with New Delhi and Old Delhi
for the purpose of City Compensatory
Allowance, Contributory Health
Scheme etc.;

(b) what is the other source of
their getting the Government accom-
modation; and

(c) if there is any, how many have
been provided with the accommoda-
tion so far?

The Minister in the Ministry eof
Defence (Shri K. Raghuramaiah): (a)
The general pool accommodation in:
the capital is intended for officers
serving in De'hi and New Delhi pro-
per and not in outlying areas. So
long as there is shortage of accommo-
dation for officers serving at Delhi
and New Delhi, it is not considered
desirable to make the staff stationed
in suburbs also eligible from the
general pool. The fact that officers
working in offices located in a parti-
cular place are eligible for City Com-
pensatory Allowance, Contributory
Health Scheme benefits etc. is not a
criterion for deciding the eligibility
of the staff of that office for general
pool accommodation.

(b) Civilions paid from Defence
Services Estimates, except M.E.S. key
personnel anj non-combatants un-
enrolled who are required to live rear
their place of duty, are not entitled
to Government residential accommo-
dation. However residential accom-
modation is allotted to defence civi-
lians of these categories whenever it
is surplus to the requirements of the
Detfence Services.

(c) 295 civilian employees have
been provided with Government ac-
commodation at Delhi Cantt. In
addition, 288 civilian employees em-
ployed in Air Force Station, Palam,
have been provided with Government
accommodation.
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} Central Government Staff

2432. Shri Harish Chandra Mathur:
Will the Minister of Finance be pleas-
ed to state:

(a) what has been the extent of
increase in Central Government Staff:

(i) Gazetted (ii) non-gazetted and
Ministerial since Third Plan
has been taken up;

(b) how much of this staff is for
‘new projects and how much for
maintenance; and

(c) what check is provided to keep
‘the staff at the minimum consistent
with efficiency?

The Mnister of Finance (Shri
Moerarji Desai): (a) and (b). The in-
formation is not readily available.
Its collection will involve a consider-
able amount of time and labour
which will not be justified by the
results to be achieved

(c) Posts are created after an
assessment of the work-load and in
accordance with standards prescribed
from time to time. Ministers have
been requestej to establish properly
trained work study units. Periodi-
cally, studies are also undertaken by
<the Special Reorganisation Unit of the
Ministry of Finance,
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Fertilizer Plants in Madhya Pradesh

2434. Shri Hari Vishnu Kamath: Will
the Minister of Steel and Heavy Im-
dustries be pleased to state:

(a) the number of fertilizer plants
that will be set up in Madhya Pra-
desh during the Third Plan period;

(b) how many will be set up in the
public sector and how many in pri-
vate sector; and

(c) where each of them will be
located?

The Minister of Steel andg Heavy

Industries (Shri C. Subramaniam):
(@) Nitrogenous fertilize:
factories . . . 1
Single Superphosphate fer-
tilizer ories . . 3
(of which
one has
already
been com-
pleted)

(b) Public sector—1.
Private sector—3.

(c) The location of the nitrogen-
ous fertilizer factory has not yet been
decided. One of the Superphosphzte
factories has been set up at Drug
The other two will be located ab
Indore and Nagda.

}Steel Rolling Mill, Madras

2435. Shri Kajrolkar: Will the
Minister of Steel and Heavy Inrustries
be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to start a steel roll-
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ing mill in Public Sector in Madras
State;

(b) whether the State Government
was given the licence;

(c) what is the estimated cost;
(d) where it is to be located;

(e) when the construction is ex-
pected to commence; and

(f) what is the source of raw
material for this mill?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) A proposal from Madras Govern-
ment for setting up a re-rolling mill
has been included in the State’s third
plan.

(b) No, Sir.
(c) Rs. 55 lakhs. (fixed assets).
{(d) Near Madras or Tuticorin.

(e) Does not arise as the mill is
yet to be licenced.

(f) The mill when sanctioned will
be entitled to billets from main pro-
ducers.

3 Delhi Municipal Corporation
2436. Shri Surendra Pal Singh: Will

the Minister of Home Affairs be pleas-
ed to state:

(a) whether it is a fact that the
Delhi Corporation is experiencing
financial difficulty due to delay in the
payment of the Grant-in-aid by the
Central Government; and

(b) if so, why this payment is being
delayed?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a)
Grants-in-aid due to the Delhi Muni-
eipal Corporation are being paid by
the Central Government without
delay.

(b) Does not arise.

6428

Oil Pipeline to Nunmati and Barauni

2438. Shri P. C. Borooah: Will the
Minister of Mines and Fuel be pleas-
ed to state:

(a) the progress with regard to the
laying of pipleline connecting Nahor-
katiya oil fields with Nunmati and
Barauni; and

(b) when the work is likely to be
completed?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) The first
stage of the pipeline from Nahor-
katiya to Nunmati was commissioned
in March, 1962. Progress on the
Second Stage (between Nunmati and
Barauni) is as follows:

(i) All pipelaying operations ex-
cepting a few discontinuities.
have been completed.

(ii) 3 Pump Stations have beenr

completed.

(iii) AIl Road and Rail crossings
have been completed.

(iv) Of the 66 river crossings, 59
have been completed.

(v) Hydraulic testing of the com-
pleted sections of the pipe-
line is in progress.

(b) By the end of February, 1963.

/%Burglary in Indian Museum, Calcutta:

2439. Shri P. C. Borooah: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether it is a fact that a bur-
glary was committed in the Indian
Museum in Calcutta on or about the
22nd August, 1962;

(b) if so, whether the culprits have
been brought to book; and
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(c) the articles stolen from the
Museum?

The Minister of Sciemtific Research
and Cultural Affairs (Shri Humayuw
Kabir): (a) Yes, Sir.

(b) The matter is under police in-
-vestigation.

(c) Some silver ornaments from the
Art Gallery.

} Lubricating Oil Plant

2440. Shri P. C. Borooah: Will the
Minister of Mines and Fuel be pleas-
-ed to state:

(a) whether there is a scheme for
‘the establishment of a lubricating oil

plant with the proposej refinery in
‘Gujarat;

(b) if so, the details of the scheme;
.and

(c) the action taken in the matter
so far?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) to (c). A
proposal in this behalf is under study,
but no details have yet been worked
out,
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i!urder by Poisoning in Dethi

2443 Shri Dabe: Will the Minister
of Home Affairs be pleased to state:

(a) how many cases of murder by
poisoning have taken place in Delhi
during the current year:

(b) how many of them were regis-
tered in police stations;

(c) what action has been taken in
that regard; and

(d) what steps Government have
taken so far or propose to take te
prevent such cases?

The Minister of State in the Ministry
ef Home Affairs (Shri Datar): (a)
and (b). Two such cases were re-
ported to the Police and both were
registered.

(c) The report of the Chemical
Examiner showed that one was not &
‘case of poisoning. It was according-
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ly cancelled. The other case is under
investigation.

(d) The possession and sale of
Poisons is regulated under Poison’s
Act 1919. The police are exercising
vigilance in this regard. .
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Air Field, Ranchi

2445, Shri P. K. Ghosh: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that a num-
ber of plots measuring 643.47 acres
scquired for the airfield at Ranchi
were declared surplus by his Minis-
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try and it was decided to reconvey the
same to the original owners after ro-
covering tHe compensation money
paid to them;

(b) whether it is a fact that same
owners have not yet been reconveyed
their lands although they had deposit-
ed their money long ago and have
made several representations to the
authorities concerned; and

(c) if so, when land will be recon-
veyed to such owners?

The Minister o0f Defence (Shri
Krishna Menon): (a) Yes, Sir. At
one period.

(b) and (c). No land however was
reconveyei and only one deposited
any money. He too deposited it long
after the prescribed date. In the
meanwhile the Government had to re-
view and revise their requirements.
The question of the reconveyance of
the land to original owners has ceased
to be relevant any longer.

~
/ University at Madurai
2446. Shri Muthiah: Will the Minis-
ter of Education be pleased to state:

(a) whether a new University wili
be started in Madurai city in Madras
State during the Third Plan period;

(b) if so, when it will be started:
anj

(c) whether it will be of the fedw-
ral type or affiliating type?

The Minister of Education (Dr. K. L.
Shrimali): (a) There is a vproposa)
with the State Government of Madras
to have a University in Madurai

(b) and (c). It is for the State
Government of Madras to take a deci-
sion on these matters.

), feeeit gfam T

Yo, HY JWI : FIr ‘Ia-lﬂ'ﬁ
Y og JaTT &Y ¢ T4

(F) *1zg v3 R fr foeclt
o wigE 7 o § e s arf?



6435 Written Answers BHADRA 15, 1884 (SAKA) Written Answers 6436

FIATIFIA H I T aF HIAT TFR
w1 3T 4 ak

(@) afz gt &t ag fau s o
R g AR F2 75 A G I |

~

T WAt § Jreet (s
) 2 (F) W@

(@) s adf 9371

Payment to Depositors of Palai
Central Bank

2448 J Shri Yashpal Singh:
"7 Shri Ravindra Varma:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 359 on the 17th
August, 1962 and state:

(a) the amount of money available
with the official liguidator of the Palai
Central Bank after the payment of
dividend of 40 nP in a rupee to the
depositors so far:

(b) when payment of further divi-
dend to the depositors would com-
mence; and

(¢) what efforts have been made so
far to realise the loans given by the
Bank and the amount thus collected?

The Minister of Finance (Shri
Morarji Desai): (a) The uncommitted
cash balance available with the
official iiquidator as at the end of 30th
June, 1962, was Rs. 56,17,464.

(b) Further dividends can be paid
only after the court’s decision on the
question of allowing the benefit of a
set-off to persons who obtained loans
against their deposits is available.

(c) The Official liquidator is making
efforts to realise the due on account
of the decrees obtained against the
debtors from whom payments are due
in accordance with the orders so far
passed by the court. He is taking
sieps to settle these claims in dccord-
.ance with the directions of the court.

1776 (Ai) LSD—4

“Smuggling of Cars”

2449. Shri P. C. Borooah: Will the
Minster of Finance be pleased to state:

(a) whether it is a fact that Calcutta
Police have discovered a ring engaged
in smuggling stolen cars from
Calcutta,” to some neighbouring
country;

(b) if so, what is the estimated
number of cars found to have been
emuggled to that country during the
current year so far; and

(c) what steps are being taken in
the matter?

The Minister of Finance (Shri
Morarji Desai): (a) The Government
have no information on the point.

(b) and (c¢). Do not arise.

Fire-Clay in Mirzapore District (U.P.)

2450. Shri Raghunath Singh: Wili
the Minister of Mines and Fuel be
pleased to state:

(a) whether it is a fact that 35 lakh
tons of medium heat-duty fire clay
has been discovered at Bansi and
Makarikhot, Mirzapore district of
U.P., and

(b) if so, the details thereof?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) and (b)
As a result of work carried out by
the Directorate of Geology and Min-
ing of the Government of Uttar Pra-
desh, reserves of moderate heat-duty
fire clay in this area have been esti-
mated at about 3 million tons.

3 Calcutta National Bank

I8 Shri P. Kunhan:
" Shri A. K. Gopalan:

Will the Minister of Finance be
pleased to state:

2451

(a) whether it is a fact that the
Office of the Court Liquidator which
have been established about a decade
ago for paying the dues of the depo-
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sitors of the Calcutta National Bank
(in liquidation) has paid uptil now
only 20 per cnt of the fixed deposits;

(b) if so, the reason for the slow
progress;

(c) whether Government will con-
duct an enquiry into the causes for
this slow progress; and

(d) how much time it is likely to
take for completing the payment?

The Minister of Finance (Shri
Morarji Desai): (a) The Court Liqui-
dator attached to the Calcutta High
Court, who conducted the liquidation
proceedings in respect of all the
banks directed to be wound up by
the Court, has after making preferen-
tial payments in full under section
230 of the Companies Act and section
43-A of the Banking Companies Act,
paid two dividends of 10 per cent
each to ordinary creditors including
fixed depositors of the Calcutta
National Bank. A third dividend of
10 per cent has been declared and is
payable from 1st February, 1963.

(b) and (c). The liquidation pro-
ceediengs are conducted under the
supervision of the High Court. Liti-
gation for the recovery or realisation
of the assets is time-consuming.

(d) Further payments will depend
on the extent of future recoveries and
it is not possible to indicate at this
stage when the payments will be com-
pleted.

Manufacture of Transformers by the
Heavy Electricals Ltd

2452. Shri D. C. Sharma: Will the
Minister of Steel and Heavy Industries
be pleased to state:

(a) the number of transformers
Minister of Steel and Heavy Industries
cals, Bhopal, and the voltage of each
of the transformers; and

(b) how these transformers have
Deen utilised?

SEPTEMBER 6, 1962
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The Minister of Steel and Heavy In-
dustries (Shri C. Subramaniam): (a)
Manufacture of fifty transformers has
been completed so far. Out of these,
forty five are of 33 KV and five are
of 66 KV.

.'(b) Forty-five transformers have so
far been despatched to the various
State Electricity Boards for utilisa-
tion on their distribution systems.

; Scooters

2453. Shri Sadhu Ram: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) the total annual production of
scooters (brand-wise) in the country
and the total annual demand of each
brand;

(b) the system of sale and distri-
bution of each brand;

(c) whether any priority is given to
Medical men and other social workers
on the sale of scooters; and

(d) whether there is any likelihood
of the prices of scooters being reduc-
ed considerably by the manufacturers?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) The production of scooters (brand-
wise) has been as under:

Brand of Scooters 1961 1962
(Jan-June)
Lambretta 150 cc . 8071 5449
Vespa 150 cc . 4746 1920
Enfield 173 cc . .. 57

Annual demand of each brand has no#
been assessed separately.

(b) The sale and distribution of
scooters is governed by the Scooters
(Distribution and Sale) Control Order,
1960. According to the provisions
of the Control Order, orders for
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scooters have to be registered with
authorised dealers, and supplies have
to be made strictly, in accordance with
the order of registrations. No one
can sell a scooter within one year of
approval of the State Controller of
scooters. Also, no one can purchase
more than one scooter in a calender
year.

(c) Priority is given, inter alig, in
respect of doctors employed under
the Central Government, but not in
respect of other medical men and
social workers.

(d) Government are reviewing the
progress of thé industry from time to
time, keeping in view the possibility
of such measures as may be calculat-
ed to result, in due course, in lower
prices, such as rationalisation and in-
crease of production.

b/Céntral Harijan Welfare Board

(Shri Siddiah:
2454, { Shri P. N. Kayal:
| Shri Somavane:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Central Harijan
Welfare Board has been reconstitut-
ed; and

(b) if so, the names of the mem-
bers of the Board?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) No, Sir.

(b) Does not arise.

Central Harijan Welfare Board
( Shri Siddiah:
2455.4 Shri P. N. Kayal:
| Shri Sonavane:

Will the Minister of Home Affairs
"be pleased to state:

(a) whether any meetings of the
Central Harijan Welfare Board were
held from 1st January, 1961 to date;

6440

(b) what were the resolutions pass-
ed by the Board in its meetings dur-
ing the above period; and

(c) how far they have been imeple-
mented?

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandra-
sekhar): (a) Yes, Two meetings of
the Central Advisory Board for
Harijan Welfare were held during
this period; one on the 27th April
and another on the 7th December,
1961.

(b) Copies of the recommendations
etc. made by the Board are laid on
the Table of the House. [Placed in
Library. See No. LT-428/62.]

(¢) The recommendations have
been brought to the notice of the
State Governments, Union Territories
etc. for consideration and initiating
action. ’

Committee on Untouchability in Union
Territorieg

( Shri Siddiah:
2456.{ Shri P. N. Kayal:

L Shri Sonavame:
L

Will the Minister of Home Affairs
be pleased to state:

(a) whether Committees have been
constituted in each of the Union terri-
tories to look into the implementation
of the Untouchability Offences Act,
1955; and

(b) if not, the reasons therefor?

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandra-
sekhar): (a) and (b). Such commit-
tees have been constituted in all
Union Territories, except Andaman
and Nicobar Islands, Laccadive, Mini=
coy and Amindivi Islands and Mani-
pur, where untochability is not prace
tised '
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Permament Commission to Auxiliary
> Air Force Officers

/ 2451, Shri A. V. Raghavan: Will the
Minister of Defence be pleased to
state:

(a) whether there is any proposal
to offer Permanent Commission to
Auxiliary Air Force Officers; and

(b) it so, whether the period of
service in the Auxiliary Air Force
will be taken into consideration for
the purpose of promotion?

The Minister of State in the Ministry
of Defence (Shri Raghuramaiah): (a)
Yes.

(b) No.

qj Auxiliary Air Force Pilots

#458. Shri A. V. Raghavan: Will the
Minister of Defence be pleased to
State:

(a) what decision has been taken in
the matter of paying Flying Bounty to
Auxiliary Air Force Pilots;

(b) whether the payment of flying
bounty was agreed to at the time of
their commissioning;

(c) it so, why the same has not
been given effect to so far; and

(d) whether the same will be paid
retrospectively?

"The Minister of Defence (Shri
Krishna Menon): (a) to (d). The
orders relating to the terms znd con-
ditions of service of Auxiliary Air
officers contain a provision for the
grant of flying bounty to these offi-
cers. It has not been possible to im-
plement this provision owing to cer-
tain particular conditions which ap-
pertain to service in the Auxiliary
Air Force. Various points which arise
in this connection are under the con-
sideration of Government with a view
to issuing further orders as appro-
priate.

SEPTEMBER 6, 1962

Written Answers 6442

Non-payment of Salary and
Allowances to Certain N.C.C.
g Personnel

( Dr. Saradish Roy:
2459. { Dr. U. Misra:
Shri S. M. Banerjee:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that nearly
one hundred instructional staff of
N.C.C. recruited from Defence Secu-
rity Corps personnel have not re-
ceived their salary and allowances
since February, 1962;

(b) if so, whether this has been
stopped because of certain audit objec-
tions;

(c) whether any ad hoc payment
was made to save these personnel
from starvation; and

(d) action taken to meet the audit
objections and effect payment at the
earliest?

The Minister of Defence (Shri
Krishna Menon): (a) The number of
such personne] is about 30.

(b) Yes, Sir.

(¢) Instructions have been issued
authorising provisional payment to
them at the minimum rate of pay and
allowances, pending final orders of
Government

(d) The audit authorities had with-
held the salaries of these personnel
on the ground that their re-employ-
ment was not in conformity with the
relevant rules. Full particulars of
these cases have been called for from
lower authorities concerned and, on
receipt of these particulars, suitable
Government orders will be isued to
regularise the re-employment of these
personnel.
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o 3]l.abom- Welfare Fund

2461. Shri G. Mohanty: Will the
Minister of Steel and Heavy Indust-
ries be pleased to state:

(a) whether a labour welfare fund
has been constituted under the in-
dustrial undertaking “Hindustan Steel
Ltd’ at Rourkela; and

(b) whether a copy of the scheme
will be laid on the Table?

6444

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) No Sir, but the question will be
referred to the Works Committee
which has been recently formed.

(b) Does not arise.
'1} wu afraat & fod e foenss awae

4
¥ER. st afast fom :
forent 7= 78 @y Y 3T AT B
g it & fag | T G F
=17 TS evad T 19 & W O R

wfrm wt Qe feamr w@w ?

farer A=Y (o W0 Ao HHTAT)
feeelt & foam foaion safat & fag
i AR TR T ¢ FES F 3R
ETE, (85R T, & fawann afwar
1 AT fa=mar o

'77 Manufacture of Printimg Machinery

[ Shri K. B. Gupta:
2463. 1 Shri Rameshwar Tantia:

‘Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) the total value of import of
printing machinery during the period
from 1955 to 1961;

(b) the names of the firms which
are at present licensed to manufacture
printing machinery;

(c) which of them are working with
foreign collaboration;

(d) what was the target and actual
production by each of them during
1961;

(e) what is the present estimated
demand for printing machinery in
India; and

(f) whether Government would con-
sider taking suitable action against
licensed units which have not yef
started production or are very much
behind their targets?
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The Minister of Steel and Heavy In-
dustries (Shri C. Subramaniam): (a)
The value of import of Printing
Machinery during the period 1955 to
1961 is given below:

Year Rs. (in lakhs)
1955 189
1956 .. 246
1957 .. 248
1958 ..o 192
1959 .. 134

SEPTEMBER 6, 1962
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1960 .. 268
1961 335
(b) to (d). “Printing Machinery

Industry” does not attract the provi-
sions of the Industries (Development
and Regulation) Act, 1951. Govern-
ment have, however, approved five
schemes for the manufacture of vari-
ous items of Printing Machinery.
Three of these will be iapi-mented
with foreign collaboration. Particu-
lars of the approvod schemes are as
follows:

Name of the firm

Pammlars of foreign
liaborator

Items of manufacture and
capacity (annual)

1.  M]/s. Britannia Engineer- M/s. Dawson Payon &

Flat Bed Machines Nos.

ing Co. Ltd., Titaghur, Elliot Ltd., U.K. Stop Cylinder types 240

West BengAl
3. M/s. Printer House (P)Ltd., M/’s. Nzderlandsche 1. Stop Cylinder
ew Delhi. Shelpersew fabrick Machines. 24
Bercedes, Holland.
2. Paper Cutting 60
M;chirf\e;.
. Proof Presses 8
3. M/s. Orlental Electric & % Victoria type 4
Engg. Co. Ltd., Calcutta Printag Press 100

4. M/s. Ramakrishna Machin-
ery Corporation
Ltd., Coimbatore.

5. M/s. Sahu Jain Ltd., (to
be set up in Bihar)

Co. Ltd,, J

2. Cyhndf'r Printing
Pre: 120
. Treadle Machine 240

-

Cylinder Machines 96
Cutting Machines 300

e

M/s Hamada Printing Mfg. 1. Printing Press _Capacity
apan. 2, Stercotype

not yet
equipment. decided.
. Corrugated

Board making l\

w

machines,
Printer and

Slotted. J

of these five firms only Mjs. Britannia
Engineering Co. Ltd. have so far gone
into production. Their output during
the year 1961 was of the value of
Rs. 6.74 lakhs.

(e) About Rs. 4 crores per annum.

(#) In cases where the firms do not
show any progress within a reason-
able time, steps are taken to with-
draw Government approval to the
scheme,

q)lnquiries inio Violation of Foreign

Exchange Regulations

2463-A. Shri Hari Vishnu Kamath:
Will the Minister of Finance be
pleased to state:

(a) whether officers of his Ministry
or of the Enforcement Directorate
have been deputed to Europe in order
to conduct inquiries into the alleged
breach of Foreign Exchange Regula-
tions by Indian citizens since April,
1957;
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(b) if so, the number of inquiries
.so held and the number of officers so
deputed; and

(c) whether the Government of those
foreign countries have extended their
to-operation in such inquiries?

The Minister of Finance (Shri
Morarji Desai): (a) There has been
no such deputation upto the 1st Sep-
tember, 1962.

(b) and (c). Do not arise.
Correction ¢f Answer to Unstarred
| Question No. 2164, dated 3-9-1962

The Mir-‘er »f State in the Ministry
of Home Aifa., Shri Datar): For
the reply to part (a) of TUnstarred
Question referred to above the follow-
ing may please be substituted:

“(a) The allowance being paid
to Government emplioyees in
Naga-land «t a rate of 33-1|3 per
cent of their pay, subject to cer-
tain minima and maxima is called
‘special pay’ and not ‘Disturbed
Allowarnice’.”.

12 hrs.
OBITUARY REFERENCE

Mr. Speaker: I have to inform the
House of the sad demise of Shri V. K.
Vidyalankar Koratkar who passed
away on the 3rd September, 1962 at
Hyderabad at the age of 66.

Shri Koraikar was a Member of the
Second Lok Sabha during the years
1957 to 1962,

We deeply mourn the loss of this
friend and I am sure the House will
join me in conveying our condolences
to the bereaved family.

The House may stand in silence for
. a short while to express its sorrow.

' The Members then stood in silence
for a short while.

6448

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

12.01 hrs.

COULLISION BETWEEN MOTOR TRUCK AND
LicHT ENGINE NEAR JUNNERDO

ft arE (fear) - 7 fr qeo
¥ owria o A & e fa -
W A wed 3 fawm # AR
aFE FAI AT A g frag =
ey KA SET T G

¢ faam, Qe , ®1 g9 W
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foes  ®aeasT ¥ =iFEl & 49
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ATAT & &9 FI 3o fAAE 9T A=
g & qofemr-amrar e 0 qard
¥ F TERT F AR T AT T
| g W 4sY, (R W fEa
T GEF qo (W T (SHEA
S Y & F wRY ) UF IR §
THT AT | famT "Weadta AT ¥
U FEF ¢ TR I E

@ gied & AWy § g H 48
g 3 afmaffac T T F
$rEAT AT FeeX ;AG o Tl
F A2 FEl | T AT &
oA et § 9w fo o
IR F ST Y AT L WSHA
FTReT FETAT W OWA X T

ST gEfr  sEeTar ® WS a9 9,
T F AT A H WM | gEL &N
gferdi & wemars § g3 s A )
TET 9 AT SeraTE ;8 T AR
¥ sreqare § AR O AR ¥ HEIAr
¥
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[ = ez &t )

AT &7 GEAT {Aed &7 e
g qfexw o §rq gARET R AT
fear w41 WX gur A § agms qoid
AT agr W |

T &RT TEEd FT TF FREY
THEAT & FO AT S0 FT W Y

Shri Nambiar (Tiruchirapalli): It
may be read in English also.

Shri Shahnawaz Khan: At about
21.30 hrs. on 1st September, 1962, a
collision took place between a light
engine proceeding from Junnerdeo to
Tklehra on the Parasia—Amla Section
of Central Railway and a motor tiruck
on a non-interlocked manned level
crossing gate No. 15 situated at Mile
5851 (within station limits of Junner-
deo).

As a result of this accident, three
occupants of the truck were killed on
—the spot. Seven others including the
truck driver and the conductor, sus-
tained injuries and were sent to  the
local hospitals at Junnerdeo. Later
some of them were transferred to the
Medical College Hospital at Nagpur.

Ot the injured sent to the hospitals,
two succumbed to their injuries laier.
Another two have since been dis-
charged. The remaining three are still
{n hospitals, two at Nagpur and one at
Junnerdeo.

The Medical Van from Amla ac-
companied by the Assistant Surgeon,
Amla was rushed to the site im-
mediately on receipt of information
about the accident.

A committee of Senior Scale Officers

is investigating the cause of the ac-
eident.

| AR ;W qErEE, § Xd
AT HERT & OF A A T g 5
T T F oW AR W gy A @y
fear & 5 77 &% §4 wrew 3 w=w
=1 sifY, P gt Y 3w T g oz,
O A8 T FAETT R
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U
Shri S. M. Banerjee (Kanpur): The
Minister said that it is not possible to

man all the unmanned gates. But this
accident occurred at a manned gate.
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Shri Eswara Reddy (Cuddapah):
Since it was a light engine, '‘may I know
whether any information was given to
the gate-keeper?

Mr. Speaker: That is still to be
found out whether information was
given to the gate-keeper by the
Station Master or not.

Shri Nambiar: That is the normal
practice,

Mr, Speaker: Whether it was follow-
ed is yet to be found out

Shrl Nambiar: My submission is
that it is a non-interiocxea section; it
was a non-scheduled train and light
engine. So, there must have been some
informatjon. I want to know whether
that information was given.

Mr, Speaker: Order, order. The hon.
Members seems to be having more in-
formation.

=t fasw swE@ (e ) e
HqEAE AL, WO OF WA § 1 6
ot wrfemt gEqa 1 Avew fgavar. ..

eTH WEKA 1 qg AA9 AR A
TFX 95 799 § |

12.08 hrs.
PAPERS LAID ON THE TABLE

FINANCE AcCCOUNTS AND NOTIFICATIONS
UNDER PusLic DEBT AcCT

The Deputy Minister in the Ministry
of Finance (Shrimati Tarkeshwari
Sinha): On behal? of Shri  Morarji
Desai, I beg to lay on the Table:—

(i) a copy of the Finance Accounts
of the Central Government for the
year 1960-61. [Placed in Library. See
No. LT-406/62].

BHADRA 15, 1884 (SAKA) Laid on the Table
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(ii) a copy each of the following
Rules under sub-section (3) of section
28 of the Public Debt Act, 1944:—

(a) The Public Debt (Second
Amendment) Rules, 1962 pub-
lished in  Notification No.
G.S.R. 1093, dated the 25th
August, 1962.

(b) The Public Debt (Compeny-
ation Bonds) Second Amend-
ment Rules, 1962, published in
Notification No. G.S.R. 1096,
dated the 25th August, 1962.

(c) The Public Debt (Annuity
Certificates) Second Amecnd-
ment Rules, 1962, published in
Notification No. G.S.R. 1097,
dated the 23th August, 1962
[Placed in Library. See No.
LT-403/62].

ANNUAL REPORT OF HINDUSTAN MACHINE
TooLs LiMITED AND REVIEW BY Gov-
ERNMENT

The Minister of Stee] and Heavy In-
dustries (Shri C. Sobramamiam): I
beg to lay on the Table a copy each of
the following papers:

(i) Annual Report of the Hindu-
stan Machine Tools Limited.
Bangalore, for the year 1961-
02 along with (nhe Audited
Accounts and the comments of
the Comptroller und Auditor
General thereon, under  sub-
section (1) of section 619A of
the Companies Act. 1956.

(ii) Review by the Governmen: on
the working of the above com-
pany. [Placed in Iibrary. See
No. LT-402 /621.

ANNUAL REPORT OF OIL AND NATURAL
Gas COMMISSION

The Minister of Mines and Fucl
(Shri K. D. Malaviya): I beg to lay
on the Table a copy of Annual
Report of the Oil and Natural Gas-
Commission for the year 1961-62. under
sub-section (3) of section 23 of the
Oil and Natural Gas Commission Act,
1959. [Placed in Library. See No.
LT-401/62].
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FourTH REPORT OF COMMISSIONER FOR

LiINGUISTIC MINORITIES AND ALL-INDIA

SERVICES (MEDICAL ATTENDANCE)
AMENDMENT RULES

The Minister of State in the Ministry
"ot Home Affairs (Shri Datar); I beg
to lay on the Table a copy each of the
following papers:—

(i) Fourth Repoit of the Com-
mussioner for Linguistic Min-
orities under article 350B/2)
of the Constitution. [Placed
in Library. See No. LT-407/
62].

(ii) The All India Services (Medi-
cal Attendance) Amendmeont
Rules, 1962, published in Noti-
fication No. G.SR. 1094,
dated the 25th August, 1962,
under sub-section (2) of sec-
tion 3 of the All India Ser-
vices Act. 1951. [Placed in
Library. See No. LT-404/
62].

CENTRAL EXCISE (SIXTEENTH AMEND-

MENT) RULES, 1962, AND SCHEMES FOR

THE RECONSTRUCTION OF THE UNITY
Bank Lovirrep, MADRAS

Shrimati Tarkeshwari Sinha: Sir, on
behalf of Shri B. R. Bhagat, I beg to
lay on the Table a copy cach of the
following papers:—

(i) The Central Excise (Sixteenth
Amendment) Rules. 1962 pub-
lished in Notification No. G.S.
R. 1101, dateq th= 25th August,
1962, under section 88 of the
Central Excises and Salt Act,
1944. [Placed in Library. See
No. LT-405/62].

(ii) Scheme for the reconsiruction
of the Unity Bank  Limited,
Madras, and its amalgamation
with the State Bank cf India
published in Notification No.
S.0. 2614, dated the 25th
August, 1962, under sub-sec-
tion (11), of section 45 of the
Banking Companies, Act,
1949. [Placed in Library. See
No. LT-408/62].

SEPTEMBER 6, 1962

Laid on the Table 6454

LIST OF CONCERNS GRANTED CONCESSIONS
UNDER SECTION 564 oF THE INCcOME-
TAX AcT, 1922

Shrimati Tarkeshwari Sinha: Sir, I
beg to lay on the Table a list of con-
cerns who have been granted conces-
gions under section 56A of the Income-
tax Act. 1922, [Placed in Library.
See No. LT-409/62].

STATEMENTS SHOWING REPLIES TO THE

RECOMMENDATIONS NOTED IN CHAPTER

V oF FOURTEEN ACTION-TAKEN REPORTS
OF THE EsTrMATES COMMITTEE

Shri Dasappa (Bangalore): Sir, I
beg to lay on the Table the statements
showing the replies o the recommend-
ations noted in Chapter V. of the fol-
lowing fourteen  Acticn-Taken Re-
ports of the Estimates Commitiee
which were not furnished bty Govern-
ment in time for inclusion in the re-
levant reports.

Shri Hari Vishnu Kamath (Hcshan-
gabad): May I seek a clarification, Sir,
in this connection. I do not know
what Shri Dasappa read, becauze he
was not audible, but as it is printed
here on the Order Paper, it is not
easily intelligible. Here it is said:
“Chapter V of fourteen Action Taken
Reports”. What is it? There is no full
stop, no punctuation. What exactly is
the matter?

Mr. Speaker: That he can cee, now
that it has been laid un the Table of
the House.

Shri Hari Vishnu Kamath: We should
know what has been laid on the Table.

Mr. Speaker: That would be diffi-
cult, if he were to tell what it contains
and all that.

Shri Hari Vishnu Kamath: Not the
contents, Sir. Will you kindly read
the second line? It is wholly unintel-
ligible. It says: “Chapter V of four-
teen Action Taken Reports”.

Mr. Speaker: What is this “four-
teen”?

Shri Dasappa: Chapter V relates to
the recommendations cf the Estirnales
Committee for which no replies are
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received from the ministries concern-
ed.

Mr. Speaker: Is it fourteentn action
taken? 1If it is in the plural, then it
should be “actions”.

Shri Hari Vishnu Kamath: Is it the
Fourteenth Report?

Shri Dasappa: Action tuken Re-
ports are also submitied when we get
the replies from the ministries con-
cerned.

Shri Hari Vishnu Kammth: Please
read the second line.

Mr. Speaker: I am drawing his at-
tention to the words therein so far as
grammar is concerned. Wi]l he kind-
ly look into it. Is it “fourteenth ac-
tion” or “fourteen actions"?

Shri Dasappa: Every Action-taken
Report has got Chapter V in it.

Shri Surendranath Dwivedy (Ken-
drapara): Is it “report” or “action”?

Shri Hari Vishnu Kamath: Is it
“fourteenth report” or “fourteenth ac-
tion”?

Shri Dasappa: These recommend-
ations are contained in fourteen Ac-
tion-taken Reports. Ther=2 are a num-
ber of them. We have sent the wvar-
ious Action-taken Reports to the office.
I need not repeat fourteen Action-
taken Reports here.

Mr. Speaker: I undertand now. They
are “Action-taken Reports”, and there-
fore, there ought to be a hypheun here.

Shri Hari Vishnu Kamath: Yes, it
should be hyphenated.

Shri Dasappa: The statements are:

(1) Statement showing the replies
to the recommendations noted
in Chapter V of the Thirty-
fourth Report of the Estimates
Committee (Second Lok
Sabha).

Statement showing the rerlies
to the recommendationg noted
in Chapter V of the Fifty-
second Report of the Estimates
Committee (Second Lok
Sabha).

2

~

(8)

“

~

(5)

(6)

(]

(¢

(9

~

(10)
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Statement showing the replies
to the recommendations noted
in Chapter V of the Fiftv-third
Report of the Estimates Com-
mittee (Second Lok Sabha).

Statement showing the replies
to the recommendations noted
in Chapter V of the Fifty-
sixth Report of the Estimates
Committee (Second Lok
Sabha).

Statement showing the repties
to the recemrnendations noted
in Chapter V of the Sixtly-
fr:t Report of the Estimates
Commi‘tce (Second Lok
S.. s

St~f~mern, showing the reples
to ("¢ recommendations noted
i Chupter V of the  Sixty-
second Report of the Estimates
Committee (Second Lok
Sabha).

Statement shewing inhe replies
to the recommendations noted
in Chupter V cf the Sixty-
fifth Report of the Estimates
Committee (Second Lok
Sabha).

Statement showing the replies
to the recommendaticns noted
in Chapter V of the Sixty-
seventh Report of the Esti-
mates Committes (Secornd
Lok Sabha).

Statement showing the replies
to the recominendations noted
in Chapter V of the Sixty-
eighth Report of the Estimnates
Committee (Second Lok
Sabha).

Statemeat showing the replies
to the recommendations noted
in Chapter V of the Seveintieth

Report of the Fstimates
Committee (Second Lok
Sabha).

(11) Statement showing the replies

to the recommendations noted
in Chapter V of tie Eighty-
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Members from the Sittings
of the House

[Shri Dasappa]

second Report of the Estimates
Committee (Second Lok
Sabha).

(12) Statement showing the replies
to the recommendations noted
in Chapter V of the Hundred
and Ninth Report of the Esti-
mates Committee (Second
Lok Sabha).

(13) Statement showing {he replies
to the recommendations noted
in Chapter V of the Hundred
and Seventeenth Report of
the Estimates Committees
(Second Lok Sabha).

(14) Statement showing the replies
to the recommendations noted
in Chapter V of the Hundred
and Fifty-first Report of the
Estimates Committee (Second
Lok Sabha).

12.13 hrs.

COMMITTEE. ON PRIVATE MEM-
BERS’' BILLS AND RESOLUTIONS

MINUTES
Shri Krishnamoorthy Rao
(Shimoga): Sir, I beg to lay on the
Table the Minutes of the sittings
(fourth to eighth) of the Committee
on Private Members’ Bills and Reso-

lutions held during the Second
Session.
132.13% hrs.

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS OF
THE HOUSE

MINUTES

Shri Mulchand Dube (Farrukha-
bad): Sir, I beg to lay on the Table
the Minutes of the second sitting of the
Committee on Absence of Members
from the sittings of the House held
during the Second Session.

6458-
12.14 hrs. '
COMMITTEE ON PETITIONS
MINUTES
Shri Thirumala Rao (Kakinada):

Sir, I beg to lay on the Table the
Minutes of the first sitting of the Com-
mittee on Petitions held during the.
Second Session.

12.14 hrs.

DISCUSSION RE: FLOOD SITUA-
TION—Contd.

Mr. Speaker: The House will now
take up further discussion on the situ--
ation arising out of floods in Assam,
Bihar and Uttar Pradesh as indicated
in the statement laid on the Table of
the House on the 27th August, 1962,
raised by Shri Mani Ram Bagri on the
5th September, 1962. Out of ¢ hours
allotted for this discussion, 2 kours and*
35 minutes have already been taken
and 1 hour and 25 minutes remain..

=t frifa femt (siferY): s
wErE, # g aren Awar g 5 oAy
e awa &a 0 5 ag H T
area g v 3fe aga & waT s @
St arw §, 39fad Tg THT gy
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TR AR 0 A ae,
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qEy g &Y T fAuT a1 qE g o
gt gn mfetw g feom s
g % 9 gw @w P 4fF
g A AT q AT TR
il gz Fwewa & | aga &
AR S AR TS FwwE
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Shri Hamumanthaiya (Bangalore
-City): There are other parts of the
country also, apart from those men-
tioned in the motion, where there are
‘floods.

Mr. Speaker: I know that. The
hon. Member has conveyed it home.
1 will try to accommodate him. Now
Dr. K. L. Rao.

Dr. K. L. Rao (Vijayawada): Mr.
Speaker, in a large tropical country
like India with a rainfall ranging up
to the highest in the world, with a
large number of rivers, the annual
visitation of floods in some parts of
the country or other is inevitable. The
flood damages are due to three fac-
tors. The first factor is the heavy
discharge of the rivers. This is due to
the rainfall, heavy rainfall, occurr-
ing in the catchment area. And rain-
fall is outside the control of man at
the moment. There are, no doubt,
attempis being made by the scientists
in order to control rainfall. Attempts
are being mnde to make rainfall and
1o stop rainfall as well. By overseeding
the clouds a dent is made in the thick
cloud walls with the result that the
typhoons are broken and the heavy
rainfall is prevented. It is very likely
that in course of time as time ad-
vances, as science advances, it is
possible that clouds may be evaporat-
ed by solar energy or atomic energy,
but now al] these are in the experi-
mental stages. Therefore, it is assum-
ed that this excess amount of river
flow is bound to be there.

The second factor is the restricted
waterway in the rivers. I can illus-
trate it better by giving an example.
Take the Jhelum in the State of
Jammu and Kashmir. A discharge of
40,000 cusecs will cause heavy floods
in the valley of Srinagar. That is be-
cause the river has not got an outlet
sufficient enough tg carry the discharge
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especially downstream of Wular Lake
and in the neighbourhood of Baramula
where the river is very- narrow, There-
fore it is that we are spending as
much as Rs. 8 crores is trying to
widen and deepen the section there.

The third factor is the man’s en-
croachment in the flood plain. This
I can illustrate by taking Yamuna as
an example. Yamuna has got a dis-
charge of four lakhs cusecs at Taje-
wala, about 150 miles from Delhi. In
this distance of 150 miles the flood
enters into the plains and gets reduc-
ed and at Delhi the flood discharge is
only two lakhs cusecs. People begin
to encroach and live in the flood plains
and, therefore, when the floods come,
they complain of the suffering and
there is a great agitation for putting
up embankments between Delhi and
Tajewala. Suppose we accept that
suggestion and put up embankments
between Delhi and Tajewala. What
will happen? Four lakhs cusecs of
discharge at Tajewala will come to
Delhj also, and 4 lakhs cusecs discharge
at Delhi will mean that half of the
city of Delhi will be washed away.
Therefore it is that there is  great
difficulty in solving this problem.

Mr. Speaker: The lion. doctor should
not frighten us with that

Dr. K. L. Rao: But that is a fact.
Because, all our works in Delhi,
bridges and everything are decigned
for a discharge of 2 lakhs tc 2} lakhs
cusecs. Under nop circumstances should
we allow any kind of embankments
between Tajewala and Delhi. That is
quite clear. That is very dangerous
and will mean damages to the capital

city.

Therefore, so far as the control of
floods is concerned, the first factor is
outside human controlL The second
factor is costly and the third factor
poses the problem and the difficulty
of human rehabilitation, from floods.
That is how flood becormges difiicult of
solution and takes many years to over-
come.
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For example, take China. The
Yellow River is one of the most diffi-
cult rivers to control in the world.
It gets silted up very quickly, so much
so that from the days of the  great
engineer, Dahyu, in 2278 BC, since
that time, for the last four thousand
years we see the Chinese engineers
trying various measures to control
it. I have seen a book written 800
years ago in the Peking University in
which excellent plans of the Yellow
River and control measures have been
indicated. But in spite of that the
river still remains troublesome. It is
only in the last few years that the
Chinese Government have undertaken
construction and recently completed
the dam, called the Samen Gorge Dam,
with a space of 50 million acre-feet of
water, that is, as much s seven times
the Bhakra reservoir, which may just
be sufficient for storage of silt for 50
years. After 50 years silt will again
give them trouble and they are de-
pending on the development of
science to give them some other way
of control.

Similarly, we find evidence of flood
control measures having been adopted
in ancient India similar to what we are
doing today. For example, in the
eastern U.P. we have raised 4,000
village sites at a cost of Rs. 3 crores
forming islands in flood water. We
find that a similar thing had been
done in this country 3,200 years -ago.
We find that Lord Buddha referred
to farming of islands when he was

speaking of spiritual heedfulness to

his disciples. He said thus:—

“By effort, self-control, disci-
pline, earnestness, a wise man will
try to build for himseif an island
which no floods can overwhelm.”

The flood problem hag been existing
and is bound to exist for many years
to come.

In this connection T should pay my
very great compliments to che Minis-
try of Irrigation and Power which
has done significant service to the
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natior: by bringing this problem of
flood control before the nation in 1954
It is only after that that, bolth at the
Central and at the State levels, special
department of engineers to combat the
flood problem had been organised.
Also in this short space of eight years,
the Central Water and Power Come
mission hag done some unique desi-
gns, for example, protective works at
Dibrugarh. This is considered as one
of the most outstanding designs.
Many foreign engineers have paid a
great tribute to that work.

Similarly, the Kosi plan, the Dnlai-
ghaj works in Orissa and the town
protection works in Nortn Bengal at
Jalpaiguri and so on are all eloquent
tributes to the excellent work done by
the Ministry of Irrigation in the feld
of flood control.

Flood problems are very complex.
They tak time for solution. Also,
the solution differs from time to time.
It is not a solution which is perman-
ent. It has got to be varied from time
to time. On the other side, we have
got the fact that there is extensive
human suffering year after year. There
is also loss of life and property. There-
fore the situation is a challenging one
for the engineers and the citizens of
this country to adopt and see the aid
of modern advancing science to con-
tro] this dragon of suffering from
winding its way relentlessly across the
country’s river valleys. It is in that
spirit that I venture to submit for the
consideration of the hon. Minister a
new approach to the problem.

The country can be divided into four
zones. The most important one, of
course, is the North Eastern zone com-
praising Eastern U.P. North Dihar,
North Bengal and Assem. Here the
problem assumes very acute conditions
because the rivers have gct excess
water and silt and a very heavy gra-
dient and there is a tendency for these
rivers to change their course. These"
are very difficult conditions for con-
trolling the rivers. Thus, for exarple,
between the Gogra ang the Gandak,.
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there is already great inundation and
it is augmented by the Rapti for
which there is control. Of course, one
of the most important raethods of con-
tro] of the Rapti problem wouid be to
construct a reservoir. There is a very
good dam site for the river in Nepal
territory at a place called Jalkund.
The more we think about it, I think
that is the only way of controlling the
Rapti which is causing such a great
havoc in Gorakhpur and Eastern U.P.

Then, the Gandak is a good and
stable river except for the fact that
there is no bank on the Bihar side and
you have insufficiency of length of the
bank on the U.P. side. If a reservoir
is  constructed in the Nepal area,
Gandak won’t give much trouble. To
the east of the Gandak, you have got
the most valuable river Bhagmati.
Bhagmati starts from Kathmandu, goes
across the Himalayag and comes down
with the richest fertilising silt. That
is the most valuable river that India
has. Its floods are not difficult to put
up with. Because, once the flood
goes across the fields, they give a very
valuable yield. But, nevertheless,
there is a certain amount of human
suffering. This year, I understang that
the river is tending to bend towards
the west to join the Burchi Gandak.
This tendency you have got to pre-
vent. There is a dam site across
the river. I would not go in for a
dam. That would remove the silt.
Silt is the most valuable contribution
of the river.

Going onwards to the eas we have
got the Adwara system—a series of
rivers criss-crossing Norta Bihar, and
the changing rivers of Kamia, Balav
and Kosi, we have got aa cxcellent
project under construction for control
of Kosi. This year it is going to be
completed. Already it has given a
large amount of benefit to North
Bihar. It is bound to be successtul.
Nevertheless, it is a temporary ex-
pedient. It has got to be realised that
it has got to be followed up by a dam,
in Nepal territory again, at a place
called Kothar. Without that dam,
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whatever we have done in the Kosi
will not last long.

Going to the eastern. side, we have
got the Mahananda, Teesta and a host
of other rivers. In fact in Assam,
there are so many tributaries of
Brahmaputra which have got the same
characteristics of moving from side to
side. So much so that the Assamese
cal] some of these rivers Pagaldia
which means, mad rivers. They are
fed up with these rivers going from
side to side and this is the mosi diffi-
cult region. The rivers have got simi-
lar characteristics and they are very
difficult to control. I therefore submit
that we should have separate perina-
nent River commissions for this re-
gion, one stationed in Patna and the
other in Gauhati. The commissicns
must be stationed there compleie with
all their officers. They must go round
these rivers and get thoroughly ac-
quainted with the area and know them
before they can plan out for them.
This is on the basis of what they have
done in other countries. In China
you have got the Yellow River and
the Gangtse. They have River com-
missions stationed there. It is only by
clogse and intense association with
these rivers that one can draw up any
kind of an economic design for them.

In this connection, I would like to
say that we have been long accustomed
to what are called long-term and
short-term projects. There is a
general feeling among many hen.
friends in this House that this pro-
blem of flood control will only be
solved only when long-term. projects
are undertaken. It is not the case. It
has clearly to be remembered that
whatever we do, flood control can at
best be effective only to the extent
of 30 per cent. or 50 per cent. Flood
damages are bound t> be there. We
cannot escape that. Whatever we can
do, we can reduce the difficulties and
reduce the damages by 50 per cent, as
I have said. Therefore, I woulq call
these things stage I and I[—stage I
projects designed for the maximum
discharge that has occurred in these
rivers so far and stage II for the fu-
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ture—whatever is going to be done for
~future years.

Coming to Zone No. II, the Orissa
zone, there, the rivers are more
stable. They do not carry rauch silt.
“The only trouble with these rivers is
that they are, unlike the rivers in
North Bihar which are in the valleys,
on the ridges. That is the main diffi-
culty, making it necessary to give
them a different treatment. The
‘greatest emphasis in tha case of these
rivers is on embankments. Even a
little flow of water will go on both
-sides and will flood and inundate the
whole country. Therefore, the mainten
-ance of the bank js the main problem
in Orissa. Also diversion of water by a
system of reservoirs for storage on the
tributaries. Diversion of water into
the Chilka may be an auxiliary meas-
ure which may be of help. But the
most important thing connected with
‘the Orissa delta is, as I said, the em-
‘bankments. Therefore, tnat is one
‘problem which is solvable.

As regards the third zone consisting
of Punjab and Jammu and Kashmir,
the main trouble with the rivers there
is that there is not a sufficient amount
of drainage area. Otherwise, there is
not much of water in those rivers, and
the main problem is one of drainage.
Of course, there are some local pro-
"blems in the Punjab, like the choes,
where there is more sand than water.
‘That is a very difficult problem to
tackle. It is quite a difficult problem,
"because there is no drainage outlet,
because all along they carry a lot of
sand. There, probably, soil conserva-
‘tion methods would be necessary.

Mr. Speaker: The hon. Member
should conclude now.

Shri Joachim Alva (Kanara): The
knowledge of the hon. Member is un-
surpassed in this House, and, there-
“fore, we would like to hear him, with
your permission.

Mr. Speaker: I have no objection
-absolutely to allow him any time that
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he wants, but I shall have to shut out
many more.

Dr. K. L. Rao: As I wayg saying, there
is not much of a trouble in the third
zone.

Then, I come to the fourtn zone
which is in the pensinsular area. In
the case of the peninsular area, that
is to say, in the case of the rivers like
the Godavari, the Krishna and other
rivers in the south, their fiood problems
are not so intensive. In fact the floods
come only once in a way, and also
because the rivers in that part of the
country are stable, therefore, there is
not much of a problem. Flonds come
in those rivers only once in a way,
and at that time, they carry a lct cf
water. To give an example, the
amount of water carried by the Goda-
vari in 1953 at the time of the maxi-
mum floods there was far larger than
that either in the Ganga or the
Brahmaputra; that is, the inflow ex-
ceeded even 3 million cusecs. But
even then, the damage has not been
excessive except for the fact that the
local township of Rajahmundry was
affected, and the embankment there
was breached, and, so, there was some
damage there. Otherwise, there was
not much of a damage. Therefore,
what I mean to say is that in the south
what is necessary is local protection
of the towns. Otherwise, there is not
that kind of problem or inundation as
in the northern part of the country.

In Madras, the problera is still more
simplified. There, it is 2 question cf
protection against the cloud-burst.
There, one must be looking to the
clouds, and whenever there is any
heavy rain, the tanks get filled up and
they breach. Therefore, it is a ques-
tion of breaching of the tanks there.

So, you will find that the problems
in the third and fourth zones are
problems which ara much simpler and
which can be left to the respective
States, anq the Centre need not spend
its energy on them.
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Therefore, I would submit that the
whole attention of the Centre and the
States must be confined to soiving the
problems in Zones I ang II, that is to
say, in the north-eastern part of India
and the Orissa area. In the Orissa area
it is a solvable problem, but the most
difficult and the most intensive of all
our efforts are required in order to
deal with the north-eastern zone.
There, it is really very didicuit to
solve the problem.

In addition to what I have submit-
ted, it is very essential to have some
flood relief committees. Flood relief
committees are necessary because yocu
can be sure that in the .ortii-eastern
zone, as I have describeq it, there will
always be floods in sorne place or the
other, and therefore instead of being
surprised, and instead ¢f getting pani-
cky—for, a panicky people are a'ways
the weakest part of the nation—the
people can be given relief in an or-
ganised manner; the whole thing can
be arranged very systematically, by
appontment of a flood relief coms-
mittee. They must go into action as
soon as the flood tides start, and they
must be given cquipment like heli-
copters and boats and o on and aiso
sufficient funds to deal with the situ-
ation.

There is only one other point that
I would like to mention. Probably in
the whole of India, we are having
embankments and control  works.
Whatever works we do must be main-
tained, because flood control works
are not like other works which will
be earning money every year. and,
therefore, they cannot be rebuilt again
and again. Therefore, whatever has
been done has to be maintained.

Therefore, we should tave a flood
fighting service also. That is to say,
we must have an  organised labour
force ready to go into action at the
time of floods. They must be given
training and they must be ready to
go into action as soon as the floods
come. With this type of pre-arrange-
ments, I am sure that the suffering
due to the floods might be
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mitigated  to a large extent
In conclusion, I would only submit
that we have got to remember that
the rivers, if they are left uncon-
trolled, are what might be called en-
gines of destruction; it is only when
they are controlled that they become
the greatest benefactors of humanity,
for they give both food and power.

&t famAm qisw  (FEwgE) 8
Remg wFRA, A & TICT R H AT
gHaATd gifr & R vw i weaw ¥
w24 TR w41 g 990§ 9
A w40 # 6 A gaT § wair
SAT I, FER AR w1 #g
aft TR ¥, TA 34§ Ik 9w
F1 & T a4 § AleF oofy F10 §,
OR SFT & FIXO Tg {7 TG g4
AT amar g1 I 9% 367 a¥ Agf
g, waaWag ar w § afEd
T a9 F I I AAFCE 1 TA AT
FETTA NRAT Fi AN &q gg
LR

fe &+t w2w ¥ 57 Rl A
#aE wZ § QAT FFT 1 SET aRy
# weg w0 wiwg AR WA
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AT IFR AR ST & qoAg ¥ Ay
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IO WA * AEKT GG 9T
e g i@ d ey
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39 S F frd < fagrs faed ¥ wigs
TAT R GH FAT 1A ITH
WIHT q1g A g & fv ey uwg #¢
ST ST @Y TS, FA &I A1 FIS
< & i, 9 # wraEmT e
g1, AR ggT § A ATA g aq |
afs gx feama aWTd 41 G ¥ IR
¢ TETT TWAAIE ¥ U FET w9
Fr gt 58 1 39 I H a5 Ay
I AT E, gAY IT H AP AT,
T TN =T § AL FAT T T3F A,
afeT wa F1 gz qwtE gwr fE @l
qfgai gz o=, W ARA Y g A
OR W s w0 &1 fags few ¥
afus JERd T W FfATgwiI
TP AT FWE T, AGTFT IATAE,
TG TFH TAATAN G, TP TG T GAT TG
g & fF 37 T oEr g F
qTq qET AGE graT | AIST T3 T
2 fFamiiwaf AEs: agaw
& TAa & | wT & A qgAL 7§
&7 Ol ¥ FRRT WM, 939 F wEEy
T A F 7 98 F FA¥ e @ a7
IT F g F1 fowar A E IAF
AT F7 (owmn 781 § | wAT AN wP
Fwgrfs oF T aear gt e &
far uwF o & ford Wy ary 71 e

SCU )

For AR A A I g Frwg
TAHT F Y I FT AT, T
T THIHT Y WX WAl ¥ TATHT §,
T % & gHY ATEANHA a2 51 ATl
2 1w Y W A ARER e 9%
qa T fear Mo At 93 FAE g Y
TEAY & | R 9% F 9T WY OF |
¥ g ww S HfeA Y T g 9]
Ffers g & sy | wRyR & o
T FT SATHT § | TAH Lo FITHIZHL



6471 Discussion re:

@ & | AR I W7 FoHI gaT 8 )
T A THFT FE T 70 7 g |

WU KERA  WH 4G g TAT
L4

+ft fazammy otew < &Y fyae ok
few s

ST HENIA 1 ;IO AY AT
a1 fF Se3 A FT 37, UF fAAe
AR ¥ T

i famma iz § w19 gEe
0 W g 9 qam o -

feg AT m AT anafaw
gETa A ag & fw form At & aw R

TQ F SA A WIS FTqaedT  # WIg
X S T A T2 § I9E B
W% B TQ | ARG T HRW oo IT
woo T ax FX feU w T 135K
glcfaw ardy oA T @)
AT TR § Se) @ fFar Sy

e qEE agdfe agigd

Ta T w1 fawm @ o s
& §ET GeC ST @i g7 S9AT G
F 9FT FT AT YUY Gef @ & 0
W Allieaa  oF sman fa1e fear
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AT |

Shri Liladhar Kotoki (Nowgong):
8ir, T rise to take part in this debate
with a sad heart. 1 feel deeply dis-
tressed at the colossal extent of
sufferings of the people and the devas-
tation caused by floods year after year.

This year, the extent of these de-
vastations has been so big, particu-
larly in the State of Assam, that it
staggers anybody’s imagination as to
how the people there sustain them-
gelves in spite of these devastations.
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This is nothing new. As I said, for
the last i2 years, ever siace the great
earthquake of 1950, this State has
been the victam of recurring and
heavy floods. My hon. friend Shri P.
C. Borooah yesterday reierred to the
figures. I will not go into them be-
cause of the shortness of the time at
my disposal. It will sufiice to say taat
this problem, so far as the State of
Assam is concerned, has assumed
such proportions that it is beyond the
capacity of the State to tackle it
effectively. And therefore, the ques-
tion comes before Parliameni and the
Central Government to be a little
more earnest and attach a sense of
urgency to this problem, and save
this State from the calamity that it has
been suffering from.

Apart from the sufferings at the
time of the floods, its impact on the
economy of the State js also very
great. It has been calculated by the
State Government that the average an~
nual loss due to floods in the State is
about Rs. 5 creres, c¢f which the dam-
age to crops is nearly Rs. 3 crores. The
averzge annual inerezse ‘n the income
in the agricultural sec.cr of tae State
is only Rs. 1.5 crores. So, where dces
the State stand so far as plarned eco-
nomy is concerned?

I will give another indication. Af
the beginning of the First Plan, the
per capita income of the State was
Rs. 256. At the end of the Second
Plan, it has gone up to only Rs. 257,
that is, an increase by one rupee.
That also should lead to giving serious
thought to this problem.

Regarding the wvarious measures
suggested by hon. Members, I have
very liitle to add. Only recently we
had a seminar where the experts gave
their opinion. I do not believe that
in these days of science, we should be
satisfied simply f{rying to tell the
people that they have to live in floods.
We need not tell them that, they are
living all the time, whether we tell
them or not. It is our responsibility
to give them some relief and show
them ways of dealing with the floods.
I admit there cannot be absolute
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control of floods, but we can mitigate
the suffering by taking recourse to
scientific methods.

The question arises whether we are
doing it. I may be permitted to sub-
mit, and I am constrained to say so,
that enough attention is not being
given. In 1959 we had heavy floods
in North Kamarup. The hon. Minis~
ter went there, had an aerial survey,
had discussions with the State autho-
rities, and then he assured that emer-
gent action would be taken. Some
engineers from.Assam were trained.
The Central Government had also to
depute some of their experts to help
the Assam engineers to draw up
master plans. May I ask whether
that has been completed?

I am glad the Minister has again
taken the trouble of visiting the State
of Assam as also UP. and Bihar, with
the experts. I must humbly submit
to him that, with the recession of the
floods, this problem should not again
lapse into oblivion and forgetfulness.
Let this time at least some serious
action be taken so that the recurring
miseries of lakhs of people and the
colossal damage to crops may be miti-
gated if not avoided completely. The
loss to Ahu and jute crop this time
has been to the tune of Rs. 13 crores
in the State of Assam, and there is
no assessment as yet of the colossal
loss to the Sali crop.

Though T have many more things to
say, 1 will obey your orders and
resume my seat.

Mr. Speaker: Thank you. I shall
always keep this in mind.

Shri Hanumanthaiya: From yester~
day we have been listening with great
sympathy to the difficulties and the
losses undergone by the people of
Assam, Bihar and U.P, It is no doubt
a calamity. This is almost an annual
occurrence.

So far as South India is concerned,
fortunately it is not an annual occur-
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rence in most of the places. But
sometimes the vagaries of nature sub-
ject some parts of South India also to
equal devastation, havoc, damage and
suﬁering'.

Even as the hon. Minister was lying
a statement on the Table of the House
on the 31st of last month, there were
heavy rains in Mpysore State, parti-
cularly in Bangalore District. Unus-
ually, the Arkavati river, a tributary
of the Cauvery, had such unprecedent-
ed floods that in the memory of man
there had been no such calamity
before. A hundred-year old bridge
which was serving as a link between
Bangalore and Mysore was damaged,
and washed away. On either side of
the banks, in the town of Rama-
nagaram, several houses have collaps-
ed and a lot of people have been put
to great trouble. The adjacent river,
Kanva, also a tributary of the Cau-
very, is also in floods, and damage hag
been done on its banks also.

Apart from these two rivers, very
many tanks in Bangalore District,
Kolar District and in Chitaldrug Dis-
trict have breached. Tanks are the
mainstay of the agricultural economy
of Mysore State. There is almost one
tank to every square mile. That
sustains our economy. Now, in these
three districts dozens of tanks have
breached. Nothing of the kind had
happened so far as our memory goes.
All these havocs have been widely
published in Mysore papers, both
Kannada and English papers. 1 very
much wish the north Indian papers
and news agencies had the same sym-
pathy for the people of South India
as they have for the people of Bihar,
Assam and Uttar Pradesh, Integration
does not lie in the conferences con-
vened by the Prime Minister and
attended by great dignitaries. When
human suffering is there and people
dc not take notice in the way they
ought to: feelings become aggrieved.
Even in this House we have listened
from every side sympathy being
expressed for people from north India
and not so much for the people of
South India. I would, therefore, urge
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upon all those who have the unity of
the country primarily in view to con-
sider every part of India as theirs and
every man and woman in this country
entitled to the same consideration and
kindness. From this point of view, I
would urge upon the Government,
particularly the Minister for Irriga-
tion and Power, to pay a visit to
Mysore State even as he has paid fly-
ing visits to the other three States
which have occupied so much of our
time here.

Along the banks of the Arkavati
river, it is a very fertile valley. Mul-
berry plants which feed the silk-
worms are grown in that valley. We
produce silk to the tune of 5 to 6
crores per year. 60-70 per cent of
Indian silk is produced in Mysore
State. It is this part of our economy
which has greatly been affected by
these floods. The mulberry gardens
have bzen washed away. Sand has
been dumped throughout the length of
the Arkavati river. Therefore, what-
ever help is being rendered to the
people of Bihar, U.P, and Assam has
necessarily to be given to the people
of Mysore in the area of these two
rivers, in the areas where the tanks
have burst.

In the First and Second Plans Rs. 65
crores had been spent for flood relief
measures and flood control measures.
In the Third Plan they propose. to
spend about Rs. 62 crores. Altogether
about Rs. 127 crores have been spent.
I have ofien urged on the Planning
Commission and the Government of
India that there must be equitable
distribution of expenditure in every
part of the country. Merely because
some people are more influential and
some more areas more influential or
nearer to Delhi, money should not be
concentrated upon them for relief
measures. Even the Prime Minister
was put to the necessity of saying
once on some other platform that
regional justice must be done. Equit-
able distribution of works and relief
measures must be the guiding line so
far as maintaining the unity of our
hearts and of our country is con-
cerned.

BHADRA 15, 1884 (SAKA)
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Under the heading flood control
there are what are called Anii-sea-
erosion measures in the coastal areas.
In the western coast when there is
nigh tide, lot of sea water gets into
the low lying khar lands in Maha-
rasntra and Mysore particularly. From
time 1mmemorial these areas were
bunded and sea water was prevented
from going into these tracts and
therefore very good paddy was grown.
But these lands have been completely
neglected and made useless for culti-
vation, especially paddy. These anti-
sea-erosion measures also come under
the scheme of spending Rs. 62 crores
and some proportion of that amount
ought to be earmarked for this pur-
pose, to restore khar lands to their
usefulness. I hope the hon. Minister,
as I have already made an appeal to
him through you, will pay a visit to
Mysore State and see the havoc done
by these floods for himself in the three
districts of Bangalore, Chitaldurg, and
Kolar and also sea khar lands in the
coastal areas of South Kanara and
North Kanara and do whatever is
needed for the people concerned.

B o g fag (Froe) - A
&ffHT qTed, TS-FCIT & AR F a5 §
CieCTE S E B e -t G
e i &, ¥ § guear g 7w T
feara § qo a& #1¢ amamET e
TE¥ &7 o7 gEY &, 99 OF fF @ Iy
& fad gar ow foifes T &), e
qr d|T 7 §Y 1 g M we ¥
WSy S A, AFA § ©HFT 49
& G AT A Y g § 1

T ForT & (57 HY T A
&2 T wqaT faan o g, 59 oww
wI A @, e A & qarfeds
9 Y €, - A9 WY § A%
g & T & a9 ¥ 93 odw
3 Ty oY i § 0

& (o=l § o/ g7 go dto &Y
&, ot gu 3= § f go Mo M @ FH
& (@3 you 9@ & F09 @ @
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[ g¥am fag)
AT 10 fro T mo AT & FAT AV FAX
oofT & & oA, AT Sway 3 e
T # &Y Syl | q9as R A
Ty Dfatad s SFdT o ad
Y T T AQ ST ATET €S FAS
®QAT T FAT §, I o o Fr AT
FO% &0 AEAEr § fAigw g ¥ ay
o s T e AAaT ug & B et
X TF AT 9 g i 7§ 33 A9y
& (63 TH AR @ TR THFARH T
wwEAAE g AFIT g
AT F oot oA 9T § 5 g AR
fratt @gw =%, fradr amw fafos
SR %, T WA UF HTAT $T FEHT
% 9.7 & gy § os $9W wEd
F &, A TRl g™ 4 @ @R

g

sigi % fag %7 ateaw 8, SO
WA 99 U9 § W7 9gt 9% gwa
A FA AT ET T L, FaT ¥ O
FUT AT FHET 9% & foran SR |
o fage & oiw o F (g6 Q@ w0
AT &9 (AT ST AR WA gawy
Tz ? f5 agl oF A a3ty A ¥
" 73 9% AT OF g F fod w1
a7 0¥ | g odT & 77 q@T
g § 5 93 oF 9.9 ¥ oF 7R a7
fod w15 Wy ES fwd ord, d1afEs
T T &1 FFAT ] | I 9AT F2A
5 oo ¥ ghfRg smaEr g, ar
a7 i &1 =9 a7 21 dar
T Tfgh | WX SWF qAT qg F
T A S EEAT )

g TF Mo T F AT 3, T
ITFT agH Fx F@T§ | 98 I3 T4
oqreHy § | FA T | B g §—
oF A0 OO gt & W ' { are
T | 98T TIOE H R AEF A
UTH F1 & &7 O g AR gy
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oY % fr s oF a7, dy w3 #
o T ¥ w3 FF ardamr ¥ sama
QAT T Grzam wifyd, Fife s fredy
T T @A AT ar 3z 2 8
faesfy 74 37T TiET TR TR F W
ATE—TE 98 &7 @@ &7 JARy
—37 91T | o T § 78 77 771 6
AT qTTE Fw T T Y A0l
graifs 7o dYo 73z g w3 3
f& sq T 9T x AR wriEE gy
sy =ifgy, @ifF agt T ogErs Wt

Y A S T K AIAN G
& o7 717 o of A wEr TfgT

138 hrs.

TE AF  TET FT qEAT §, 9H S
fad oy a9 #03  sTaEAT F7 R
fog't gt w303 o 75 faqae <
g N AT qTFT A7 FAT 070 Tk
wgq & a9 rar 3 ) g I g A
g &1 A3 g T & 1 577 FaTw
ST FTH AT IQ T FIAT A5, F1E TG
A ey &1 " Ialg W AT
o5 § 1 a3 w0 A=fwA 71 g
R TR FAT Ol GREAFTAE Y
sarfaT 17 & A 577 a5 SareT Ay
& oY a1 78 fegasoml Iy d 1 =
A sa ifs wEIv A
FET ? 39 Y 990 ST ¥ St
AT 3T ArrArat & faF 3
& gaaan § 5 3% grew Y 7T 1fed,
T HATAT FT AT FHTT HYFHAT
=nfgd fir N egre &, 370 foag =9
FH Lo FATEAUFATAN FRAE
¥ yee cqrT F X@T AT, ITME A
Aag? AR AT aF 93 T T AT
STTEAT AL FAT§ TT TF FIFTH TV
g Far 81 gw TR forwr o 9
TEFA, g ot awdl &1 &,
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g Ay ST gFar AT

qHE AW qET THAT & | ZF qT §
&g wTEaT g f At ST oors odfes
qfens §, sigt wgt 9% Sarar A1g &7
WG 2, FF A 8, faged, Ia}
W 2, AT R, 9AF ART I SART
Wiex T STF ) & AT T 3T AT B
¥t g wrfed £ fore § el 7 T
€ 7T FY, Sfqew 37 @ & T8 afew
[El § o WS @/ § ST oY @
& 1 S AT 9T agd S § |
gl Xt s W/ 1 fggemw
grawgRaed T ez fF
ag & q I8 9 F2 f5 a3 oAy
S g & (GF g5% 9o, SHar &
@ ¥ F91d, THATIIAT FX |

o7 § weAwhen ¥ (qawT ¥ 39
FTEAT ATEATE | 98 9T § G F & |
WHR AR AN T IN T FA A TTH
SATIT BT ATIHT STT N | § qIAIT
g fin oY avr weiwe & gRT I W
€ TR TR T & ¥HET 9w
qEgz ff WY FEREW AR §Ea
T QY ARAT & 1 3T T ATIHT AT F
AT @F FAT AT AT AR ;A
QT foear @1 TR ¥ AT T &Y
T@T T FL FET |

T HR AT FT T AT 419 3
q 9 gy E @ etk feed go o &
St gTIvAE A g ¥, I
F T AN A AT AS
g gamfar &y Y oA s
gl FAT, qaaw 430w W ;g
T8 T FIE T EE G AIE
g xfad g T oed agz 2 fF
41 217 467 IT QAT | S ¥
HqIAE, AT TEF |

7 X wsteyr ot & A a3
&7 (q gga P araeTw {1 &9

i f7 w1 Fr oomar @, 9A ¥
q £ wEewT 1 gHT /@ R
fo &t A gu gt qAATATE AT
N3 ULTF ¥ A wrs afgar 48 ¢, F8
WA 7g W AT waw
T [FA HT IATHT g oW AFT AT
T HT R agl T dlag T
AR I AGTY T
& T &1 &7 ofwe T3 ST g T
9 AR W1 w9a1 &= o fman S,
¥ 1 difam fem S Al AR
TG AEET FIIETNEGT § |

T O TATE A § seiax w7
e T & va § 937 @ ard
o1 F AT St § ) F Eroww &
difad W FragT & aend e
ST FT AT WAA T T E q7 ST
AN qT E, TZIA G TT §, AR
ETRE g &7 Irm § 9% SA
THEOT T Y T § qrEewdE W
fr g & vwwr ) A oemm
qnigd | @ T SET d9r @d
T g 1 "I R 9T Sax
37 dRfagr g o f5ew F1 My
2 AR g TTH ATGHT AT ATAT Frfed !

g aF Sy FTEA g, FArTAA Y
ifgd | fF1 9910 F SoTq1 S R @d
fFmr o Fem eI D oAy ghmw
o ITF AT AG AT FT AR F/A
Tt @t R A e g
g S |

wT 7 EfAT WE I F IR A 7Y
FFATAIATE | EXTF IRGTH1TH &1
g1 &1 I A IF 9% TTIST IAT
g TARTRAG FITM R OF & IR
7. T g TR AT fRT S &)
a9 & g.fHad T o gwenT w5
FT & sy afeardi 0 3w F3A1 €
fFar 1w R 5 o w®e g
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Lt F fag]

aayt far § | e gar Wy gy awar g
fF N Grer AR § g St asel Fear
g, fra 9 #iag freram &, ag ¢l
F fgam & 7 wmEsdr g afeq
WR 98 =g 4 g q IIN
gua W wmar srarwfzd ) fay g
¥ da1T § NG F 2q HIIAr @, 9@
&1 ¥ fergEma & afami # g
T F @ aga T |, g 7
¥ Al ARIA™H G aaT %)

GIRE AT FgAT  TEA
gff fMudn § 913 ¥ 39 9@
SAR §) @ied fFArmr g, s s
T F FW I F14W AR fagr g A
A 5T ) A TGT BIAIM G THAT I

Shri Tyagi (Dehra Dun): When 1
study this question, I agree with my
hon. friend Shri Hanumanthaiya that
we must consider this as an all-India
problem and not as a regional prob-
iem. These floods have been very un-
fcrtunate indeed. Sometimes floods
are good if they are just small ones
because they give fertility to the land
for thz next crop, but these floods
have come at a time when there has
been scarcity of rain in some parts of
the country and floods in the other
parts. These floods have been major
floods too. Therefore, my fears are
that perhaps these floods combined
with the scarcity of rain might bring
another calamity of famine in India.
If that comes, it would be a tedious
time tor us to tide over.

It seems to me that bad days are
coming again. The villagers must be
looked after no doubt. My hon. friends
have given very good suggestions for
long-range arrangements like dams,
etc, for controlling the floods. These
must b2 considered no doubt, but then,
what I wanted to stress was the im-
mediate question of giving relief to
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the people who are suffering. The
immediate question is to give relief;
how to give them relief.

The hon. Minister has taken pains
for days together to go round and
see some flood areas in the north, in
U.P., Bihar, etc. He might also like
to go to Mysore and see the coaditions
there. But, as Shri Vishwa Nath
Pandey just now said, an aerial view
would only give an idea of the flood
waters; you cannot really note the
fears and tears of the mother, the
mother with her child in her lap
which is crying for food, because
there is no fire to cook the food for
miles together. There are no houses.
There is no grain to eat. There is no
fire to cook. Under these conditions,
our people are living there. The im-
mediate question, therefore, is, to
give some relief in the form of food
ang shelter. They are shelterless and
breadless. They have got only water,
but there is no fire; there is no salt;
nothing. Under these circumstances,
though I am sure that the Govern-
ments concerned must be doing their
best, I plead with the Government
here to come to their rescue in these
times of calamity. After all, our
Parliament is sovereign, but let us
not forget that real sovereignty
resides among the people according
to the Constitution. They are the
masters. We all, individually and
collectively, are the servants of those
masters living in the villages. Our
masters are suffering today, and we
shall not be worthy of our salt or
our name or of the dignity we com-
mand in the country if we do not
go to their rescue and help them just
now. So, I appeal to the Government
to see that not only lakhs of rupees
but crores of rupees are taken off the
coffers and sent to the afflicted places
for relief.

It is not only a grouse but the
proved fact is that the villagers have
been neglected for so long. I can
teil you that over and above this
neglect, there is the threat of levying
some tax, some land-levy on these
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poor villagers, the people who are
sutfering trom the high rise in costs.
Al this time, you propose to levy a
tax. I cannot understand this. I do
not know whether this is planning.
15 it political planning? My fears are
that these measures might act as the
last nail in the coffin of democracy
because the people will awake soon,
and the villagers cannot tolerate this
kind of democracy, if they feel that
they have a sense of neglect. I must
confess now and openly say that the
villagers in the whole of India have
suffered from a sense of neglect, and
therefore, my appeal to the Govern-
ment is that the Government should
take special care. It does not matter
if there is no industry for sometime;
it does not matter even if develop-
ment is stopped.

The immediate thing is this. If
there is a wound, there must be some
ointment applied there. The sick
must be looked after. The hungry
must be looked after. Therefore, my
appeal is that you must send some
immediate relief, and that question
must be considered immediately. Of
course, long-range planning is all
right. That too must take its course.
But the immediate question must be
considered now. 60 lakhs of people
have been rendered homeless, and are
waiting for relief. They Jare looking
forward towards Delhi. What is the
gesture that you are going to show to
them? They are the masters of the
country. My appeal is that we must
go all out for them and help them.

I do not want to take much time
of the House. The only thing that
I want to register again is that the
people are unhappy. Do not bring in
this tax; do not advise the State
zevernments to levy taxes on these
hungry people now. Please stop this.

=t fasmm w@R (sreria ) - wew
g, TET mivew AT EA B
# I @IAT| T4 H 0% ag7 92 fasas
§ A fF A ¥ oo ° e axg
¥ & g fow ¥ f o
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AR Foga @ % | 5E 3 aur
wEgE gl 5 S°E 915 &1 %1 upH A A8
g1 Amayagarag fr F3a A
SIErE AT WA F1 8 Tgl
T HFGL AT F7 § | T2 THAT g
E 13 ol Tl & A amandt B &
T TGN F | WO SN L E §
gUE &, TG WA arAT R wmar g,
AT WG] 591 F0 IS AT AHEA R
TH3, T F A, 3T 2T ? AAAT A
g fF QU T U °97 a8 AAr
? A frsar & 1S mag iasa
YT ARX FME@aT § @ A wEm
A warfe cu d #wEy <arf o
gadr & ) S Y WL ST &
I Fi L (A AL AT FFar,
fag ¥ fe seT @G w|dT &

gadr a1 47 g g+ e A w=ml
§ @Y @t e of 71 gamm TF
4T AT afEd, §FET A9 oay Wy
QAT 9T & 919, STHa< /T &9 ¢
I a37 WEAT T &1 91 5% a9 Ay
§ 7 QM @ ST 8, 7 ST @ ot
&, T G FT WA E ST g | 9ra
T g8 FITF &1 97T & | I957 I
T 9T T A&7 | 91 & gy

AR I & AR TEA 960 o §

wRfreamar g Al sgi =k @ A9 E
ag Wl 9 €| wigt 9% faeedr e §
a1 AT &Y ST & WX wgh ar gy
& 7gf facdt g1 ot R 1 wEw A )
uF I G5 0T @ AT R A o F
@ ST E | S FT qrE @7 A a1y
SUH ¥qE W WWT E | SHA 9%
foam & qig Toar T & ) AR ¥
qQ F WT TF SEG 9 @y w7
fogmar 7Y R 1 Y ST O & T
o7 ST § TN T SR AT A6y 6T
Wl § & e G AT S @
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[ fama warR)

8t F3 AT oAy fr Y oy § 1 7@
g I AT 2 |

& g1 w3 @1 ar fF it s
@ QM wEETd F S R T wE-
¥ fafaex 7 g7 qgw foor f5
feart &Y framag ¥ ) @9 T
&1 TATT Ee2 & INT | SRET
Y T HAT AR T 0§ | AwTEA
aY fredt £77 I T 91 T, A
WHEX FaT T | g 9T 93 I8
&0 1 g TTH AR /T S
T &, T FT FIAH FIAT AT )

whaTag g 5 ag & qaz B
o3 3 w5 AR g gF y uw Ay §,
¥t o} wiw aga ¥ =g oy § 1 q9 2ar
& f& 719 i =l & SA% wiw aw wry
dranfeat b sl & A w30
o a3t 9% ez fewT §1§ oy
§ fadeT g=m fr Fo mawtiz a7 @
T3z Y frr & § oI & gf
§f ArTar g Wit 97 § agd & g
21 AT 9w ¥ 5 fafaet g A
31 fi 8,000 (AT 7 wHT frar wafs
TR §oX i fafer agy § wow,
oz TERT Fo o & fafreet gy §
Ro G UFT FfwT dea fafieT wgy
g 1¥. {c 9| urg, 99 gdaes agt
qT 7T AT & I T AT o §ro F
FIATAT TAT 3% Lo WTE | ug FEr
& S izt e 7 27 § ) QA -
#7 & fwrs § fram o6 &1

R g fF A go o Y
feferaew § walq =T, areagy, Jafan
o1l 3 mwene’ fe arev e gfemn
T TG F7 A feiedem § o) i 77§y
ag = g, fa & oy fraerw 4
UE TF QA | FT a7 G &, g T
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R IIE F AT T A ¥ | qgt 9%
s O e i rA B U o (G
X T | T WY FTOST T TAT A
&7 fi7 wo =T T/ T TIHA gL {A
gar & AT agt TfAa & e
fe ag TETFET 200 FIAS FT I
{E AT B, TTTIIHE ATAS W ARV
&Y N 1 T A F a7 7T @Y W@
T i grear § fir g o Qoe
FUT o 71 TPAT A § + AT 78
qEAT FAT FATAT T AT FRar ? g
=y 3} FIwaT T v 977 97 3soe
#F ad aty A T, §o T TR
T g o€, wo I IE T,
¥3IYR T FY 5T T THIORT F
@ wF ¥, qfs ot agt faoae
faadr &, aradT g gean WY &,
¥ a7 Bwet s an w0 T
foamm & &1 9@ ¥ W §
UG FFA T ZNT 7, 97 AT AT
1 FIT § ! ¥ gffime fofts 9v
o e o < & 7 4% g fF i @
fear mar fr QeREdTm, @EE F9-
T e, FEAT 6Th $F, §7,
faicen T &9, & ¥T FT qTT T
aifed | &% & 1 2@t freft A @ T
g & 5 @i o =i # G v nfEd,
G e =6 gavT g 9w § o
a7 f5 IT F @ AT A FE@ R0
T QAT FT 7T g Feprer o @r 8§ ?
@ g § F fgd g agw 5wy
& a1 frar 1 @ & @Y fear 9,
A 9T TG gl, ITHT 3@ a9 @I
qEATAT ST, IT F7 AR FT AR
&, 97 & fad &Iy & {1 F1 Faw
e sy

@ & OF S A WY FEI
ol & fad o svar @ fran strar
£ YT ohadle A WY § FowRd ¥
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«f<T | OF qY 47 & 97 9T war '
| v §, <t ¥ o vy swAr Az
= @r oy § 1 97 aw i fasw
A AT F 47 7 9 Tw QEIAAT
T O AG WF QA FI, A TF
WA AR G FNAT qgAA ag T
hfand & &7 Qa7 T QY #5577 fw
Frew faeds & 1| 76T 9T ofifme
T Lo AT F7 €T ¥ FTFT 3 74T
R/ FHF 9 F7 737 747 1

™ I FaEAar T 5 ¥R
TiT HF 5T T3 1 AT 50, Qo WA
Ry 5 am § 76 4 w7 sy e
T | ST EIAT 9T F 0T 77 A757
3 FY g 3 a3 1 737 § 93 2w
fafreez oy #1 a1 fRIgTT AT gy
ar | '

T TG AT FI3 9 TF A
HYRTT | oo STAr g ¥LHT o A §r
AT AT NT § o FEAFT TTIITH
qiT 577, I3 971, T%3 ¥IT dF @
F5q 4 1 IT FEIAT 57 13 o@vew e
stz atz vy faqraan

(Interruptions )

HARX AT : F G T TR,
HITH T AT FAT A FI 3

Gt faqra T & o g Ay
T § 5 @ vax a7 A gen
FFEATH T R 1 T THF AET AW
JAT I3T @, q3F {5 A F AT IR
Tifgd @ ¥FT s g B AW
R # o A% | TF 9T ¥ TN B
g TOET BT AF FTIITAIT G ATH
fafreex & sifssaw I &0 o
o & 919 OF At w7 784y 7 Fraarg
wrg AT faar fs 9asy gyl sa0ar
& Sy, WA ATy 3z @ Ar eIy
Ll e u_gc dro & 3 X3 agr o &Y
{1 & A0 IXT i1 € 5 AT
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53w i g faat ¥, fag 9% g
w3t Y arg wrg & agt far s ¥
SATIT A3Z G & a8 T3 Al §

o7 TAA TIR WA (FIATI)
0T A, IR T IRT E w4
o7 W afdfeafg gaam wRT |
g mgsT A w@ e F =
&t fgm f=m 0 s’? IR AT A
qar srﬂga" a3t gq 3 AN wrd
T3 o5 3 5 w71 a0 e, S 39
g A WA § 3T W AT 7 A
Y, ST & g™ W AT AT Sar
& far W e ¥ aw Y aeT TG
EARRET Tl v . T i e B A
A AF | A IF fagr oAy gEd
AT IITHF F 1 W R_3I¥ T qH
& 73 ©F T TF AHT 9g0 AT @Y
21 9 T 7 AT S0 I KT ATT I
g | 3 99 & T T AT T
far & 30 a) 1@ TF, Lo T FAT
F7 T AT 1 B 288% 7 A AT
# I Wi I ws 5 wdw 9
g 41 I AT IH T TA
ST 43 1 IT F 94 F QTR A WA
T& AT G IT AR | T AW qAR
® 4 fF 797 9377 WA IR,
€ 91T a3 g9 AT FT AT HAM,
UL G AL FA 1 H T Qo0 X
FL (8% FT AW Fz ;W E faw #
30 §F IF TE WS, AR I I
OF a1 930 | F1 Q&L | ATMAT
7 fe arg o 7 71 188 # fiwe
T FET g5 ) 3T T qF W S
ar 41 92 F were ¥y 7 I3 §iN
=FifzT ar agr g7 390 g8 WK
and & ¥ w¢ IAQ fzew § qiaw
g6 Ara W SARA gy T | %fy
T AT WA FAFAT T gl
g ar Iad fagR # g aEg
qgT g "I A
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[ 7w s wE]

IWET & W g F A q7
T Fgar A g 5 fa @ o9
VY arsar F9rg s g, fag @ ax
§F A FATE AT § IE AE A
qEETT AT w1 A fer s ga
AT ®T AT ¥ gt F |l w0 agy
T Y | A7 ToF AT & feaa
¥ 2w ¥ ogEa ], A dFaE v F
foay &g & foadt ad = ¥ faa
Y T § 99 F qIER a8 gd
freet g & | TR oAl TEat &)

iy grHTar aed ¥ somn
s mamAd ¥\ 7 S g R
gfager &1 faer &< a9 39 SOy
¥ Q&Y 71, agr F g A7 FAT A,
W g7 ¥ #faw ag wfq &y vl &
ST AT S€ 9T 934 & 39 A1 @
ifgd A a9 9§ T0F Y dHaSa9
&1 &g w{AE fFn a1 war g )

o9 FT TCEN FT ARET F AW
A F WEET T | TF T3 OFT AW
st Ty aew @ faan § R
T w9 § : “You are an evil spirit
and you have been doing harm.” iﬁ'ff
o Al i &1 A ule, Sy ag
Fasfadgrm R Al T @ ar

wrws g ar uafr danfre
gfe & ma a3 ® &, afFa afeat at
ag Twa Y fam ¥ faaar afa gar
T =ifgd Sy o ag g 9TE §
ST 4T A AT § @ T § 99
Y g G T ¥ 47 L GREE g9
& g, Faw ¥ a7 ¥ owEe Afei &
wiTe F fF3 s §5T | ww f
St w3 Fr awitw wElG &3 9
< for@ &1 "9 ¥ gErew fEar T,
9o | Farn @ fe fraamd #@
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forg @7 & F ovan § gt 9fq 2w
N foo yfET 97 &, Fgi W A
T AN TN R 1 I AT H Yo
a7 ¥s A FY HEIEY G | T Fad
Iar ferd ¥ W& gTa, qEEEER AR
Tifagrdr ¥ ot ggr "% § 1 TR
¥ AT oF e A sy ¢ e Fr A §
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7 s fafumn g ¥ &
A § Lo &I @I TG WX 3o TR
TAIAE N FT R A ITIATT N
TN TR A N AT AT AT E F
TH T ' J1¢ 39 T A "wirw Aiw
g AR @ T TF I AOgT TEAR FW
fear &1
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FEAT | TEleT 3] 247 9T A EEay
AFAT gAT§ IEH gAY HIX TT WA
e qeI® TIEF & F FMLT 1 AT



6491 Discussion re:

faam & sgedi & fam 9t g3y Iy
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wAA WP qA A @y A
aaega g g gA wvs faed
§ 1 % oY 9z g fr fuad T A
FET § AT F W & I3 a4 9510
fFT gr el g3 i 31 & R w1 299y
T FAm § AR St T § g9y
G FIATE |

=it frrreme (i) 9 A
foee & & At Y gar faar @

gqy AR fae ¥ awx fFd
1 A% gAm § | 9057 fae aY 933
e fF Qi R P E A
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o T IL@TET § FF FXOF AT
YT HIAT 97T 737 §F @ F a1 &
SAET AFATA FT JAT TH A

&t glo Ao faary (wraremior):
o faqe T fw

ol wEey Ay, o= faae &
o FLI

Shri D. N. Tiwary: Mr. Speaker, Sir,
human suffering is the same every-
where, whether it is in the south or in
the north or in the east or in the west,
and nobody from the north will
grudge any help given to the south
to 'mitigate the suffering of our peo-
ple there. I would assure Shri
Hanumanthaiya that I shall be toS
happy if a faw thousands or a few
lakhs of rupees from the quota of
Bihar is sent to Mysore for the miti-
gation of the suffering of our people
there.

Sir, I am not going to dilate upon
the damages that have been done;
there is the report of the Govern-
ment and the Members of Parliament
will come to know of them from that
report. But I must say, Sir, that
the whole economy of Bihar, due to
these excessive yearly floods, has
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gone out of gear. Only last year
536 human lives were lost, 10,029
cattle died, 2,21,914 hous2s were dam-
aged and 5,819 villages were affected.
This was last year. This year the
suffcring is far greater because the
flocés have occurred in a larger area.
We can very well judge what the
suffering of the peopie there would
be and how the financial position of
Bihar would be affected. Our Chief
Minister nas .one so far as to say
that he would like to drop some
items from the Third Five Vear Plan
and help the people. Therefore, the
Government of Bihar is trying to do
everything.

But there is a lacuna in the way
help from the Central Goverament is
given. They pay on a pro rata basis—
80 pr cent or 75 per cent. I would
request them to waive that clause
and help Bihar fully so that the eco-
nomy of Bihar may be put on gear
again. 1 agrec that this condition
applies everywhere, and that is why
T said ia the very Dbeginning that
suffzring is the same everywhere and
help should be given everywhere.

My hon. friends have said about
bund. But I would request the hon.
Minister to ask the engineers to have
one point in view. When there is a
bund, due to silt the bed of the river
goes up and up. There should be
some attempt to clear the silt and
bring lower, the bed of the river to a
position where the waters may not
outstep the bunds, otherwise in a few
years’ time, the silt will grow and the
bed of the river will rise and there
will be flood even by small rise in
river water by ordinary rains.

There is another difficulty. Even
when we give bunds, they do not give
proper outlet for the waters of those
villages which are outside the bund.
‘This year it so happened that there
was flood in the river Gandak. Due
to heavy rains the villages outside
the Gandak river, which are not
flooded ordinarily, had a large accumu-
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lation of water. That water could
not flow to the Gandak even when
the waters in the Gandak went down,
as the outlets in the bund were not
suijicient to discharge the water inwg
the  Gandak. Therefore, ihose
villages which should not normally
have been flooded were also flooded
and the crops were damaged. This
aspect of the matter should also be
kept in view while giving bunds;
even in the present bunds sufficient
outlet should be given so that the
waters may flow to the river.

Another suggestion, I would like to
make is about the raising of the
villages. That is very huge problem.
A few villages here and there can be
raized but all the villages cannot be
ra;sed at once. At the same time,
this is yearly suffering. So the sug-
gestion made by the hon. Minister of
Irrigation and Power was about
making raised plaifcrms in every
village so that when the flood waters
enter the villages the population may
be taken to that platform to save
them from the onrush of the flood
waters. When there is no
raiscd platform, people perch on
roof tops and even on house tops
when the waters reach rocf tops. One
can very well imagine the pitiable
condit'on of men, women and child-
ren perching on roof tops or tree
tops for hours or days. So, the second
step we have to take is to construct
raised platforms in every flood-affect-
ed village so that at the time of crisis
people may be taken to that place and
brought back when the waters recede.

Thirdly, besides the question of
distribution of relief, there is the
problem of communication. When
flsods come there is no means of com-
munication between the flooded wil-
lage and outside. Suppose a man falls
from a tree during the floods, no
doctor could reach him for want of
communication. Therefore, construc-
tion of boats should be undertaken on
a very large scale. The Bihar Gov-
ernment has placed about 2,000 boats
at the disposal of the villages. That
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is quite insufficient. There should
be at least 10,000 boats if we want
proper communication between the
flood-affccteq areas and the outside
world. People in the flood-affected
areas may be suffering from a disease
but no medical assistance could be
given for want of communication.
There may be some  peopre in  the
flocd-affected area who do nst want
to take any relief but who are pre-
pared to purchase things from the
market. But there is no means of
communication or transport for them
to bring foodstuffs or other essential
things from the market even on pay-
ment of price. So, I would submit
that the hon. Minister should give
some money to the Bihar Gevernment
and advise it to construct and supoly
more boats to those areas so that
communication may be maintained
even at the time of the floods.

Nt g @ (ean)
IUF REEA, §F Fi GEGT, TN
3w fraiEdi W 97 #7 deIw
e AT # FRAAE A ge-
FAATAT & ey T 77 A7 2T e N
T2 A T AR E wwAnal
iz & 99t O § WK AR w7
M HR W G AT T 9T
fea =73 &1 @Er 97 ==t & gAo wiR
FM g ireigg
T F Tq GEEr & TR F
FIAE § ovar § ar Wt § TwAT 8
fF o ferfr s 3w ¥ gadr wrT §
fawa: guw s2m, fage ok waw §
@ F FRA ITA 7 & ITAT Arear
FTRAITT W AT F fq0 qwm=w O
qfewT § 1 gf aga &1 WIS TaEl gy
£ ! 9, W9 o queT & e i
X 1 Wi ¥ afT AR ¥ W F a2
il & W qar & 78 s f gt
R 71T 97 | § T IR ALY w7
99 A §&T F A ATFSE AGT AT &,
A FT 9 R AW I qHET Y
T W } A 57 7Z dFE W EE
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wat Tl T qER U
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Shri D. N. Singh (Muzaffarpur):
Mr. Speaker, Sir, it is really sad
and tragic that even by the 13th year
of our Republic we have not been
able to solve the problem of floods in
the fertile well of the fartile-Gange-
tic plain. Floods are some sort of a
recurrent feature and if one looks at
the history of the last hundred years,
one discovers that these floods come
at a regular cycle.

So far as the area from which 1
come, that is, North Bihar, is con-
cerned, it is served by a net work of
rivers, rivulets, channels and
streams. Almost all of them origi-
nate in Nepal. They were inter-con-
nected but because of the great earth-
quake of 1934 that link was broken
and the entire topography of the area
underwent a lot of change. If you
look at the history of this devasta-
tion by the floods, you will see that
only those areas of North Bihar have
always been hard hit by floods which
were hard hit by the great earth-
quake of 1934. Therefore, my plea
is that a  high-power commission
should be appointed which should
give a fresh look to this entire pro-
blem. The problem of floods should
be viewed purely from the technical



6503 Discussion re:

point of view. I hope the technicians
will not be influenced by political
pressures and pulls and things like
that.

Another thing that I would like to
sy is that when floods come they
are not an unmitigated evil for they
bring mud and still with them which
add to the fertility of the soil as
well. Therefore what I feel is that
the problem is not of preventing
floods altogether but of providing
them with a quick run-over. Just as
some of my hon. {friends pointed
out, as all these floods bring mud and
gilt the beds of there rivers have
been going up. So, efforts should be
made of desilting them. All these
rivers tertinate in the River Ganges.
I think jt would be better if some
steps are taken for dredging the river
Gaages as well. Some of my hon.
friends have already spoken about
the damages caused by the floods and
the flood control measures. I would
also like to say that Bihar's economy
has been damaged, has been badly
shaken. I think the Centre should
wome forward with a liberal grant for
long turn flood protection measures
and for immediate relief. I would
also like to say that there should be
some sort of a spzacial grant for sink-
ing a large number of tube wells in
those villages which are annually
affected by the floods, for when the
floods recede, the people of these
villages get dysentery, malaria, etc.
You must go and see the pitiable
plight of these people. They are liv-
ing on boats, they are living on em-
bankments they are living on P.W.D.
roads. They have nothing to eat. I
have seen thousands of these people
who are shelterless, homeless, with
nothing to eat. I plead with the
Central Government that the time
has come when long-term as well as
short-term measures should be exe-
cuted and executed quickly, and
whatever the demand of the Govern-
ment of Bihar is, it should be grant-
ed and quicker relief measures should
be provided for them.

Shri N. R. Laskar (Karimganj): Sir,
incidentally, this is my first speech
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in this House. I do not think, within
the limited time, I would be able to
cover all the points that I have got.
Any way, I shall try to deal with
some within the limited time at my
disposal.

So many Members have already
spoken on the subject of floods and
its destructive effects on the people
and the country generally. All the
Members have generally spoken on
Assam. But, floods in Assam is
really a subject to which, I think,
special consideration should be given.
Assam, I wust say, is a land of
floods. Annually we have floods
there. In the last 10 years from 1950
to 1960, we have had four major
floods in Assam: in 1950, 1954, 19586,
1960-61 ang 1962. These four major
floods have caused a terrible havoe
in our part of the country. Since 1954
we have been hearing that some pro-
jects have been taken up in Assam.
Particularly the two rivers which are
causing. havoc in our parts are the
Brahmaputra and the Barak. As has
been already said by Shri P. C.
Borroah, we have got seven plain
districts in our State which are al-
ways in distress due to repeated
floods. The two major rivers that
are causing this distress to these s=ven
districts are the Brahmaputra and the
Barak. The Brahmaputra passes
through six plain districts causing
destruction and the Barak is passing
through the district c¢f Cachar which
is my district and I am a repressenta-
tive of this district. Barak river is
causing so much of havoc in my dis-
trict.

Since 1954 we are hearing that
major projects are going on in the
Barak for control of floods. 1 do not
know what action has been taken so
far. I have been trying to know, by
means of putting questions, from the
Government as to what stage they
have reached regarding the aforesaid
project in Barak river. But, the
reply that I have received so far is
not encouraging at all. With your
permission, I am reading from the
reply to Un-starred question No. 1117
on 20-8-62. The Minister says:
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Shri D. N. Singh (Muzaffarpur):
Mr. Speaker, Sir, it is really sad
and tragic that even by the 13th year
of our Republic we have not been
able to solve the problem of floods in
the fertile well of the fertile-Gange-
tic plain. Floods are some sort of a
recurrent feature and if one looks at
the history of the last hundred years,
one discovers that these floods come
at a regular cycle.

So far as the area from which I
come, that is, North Bihar, is con-
cerned, it is served by a net work of
rivers, rivulets, channels and
streams. Almost all of them origis
nate in Nepal. They were inter-cone
nected but because of the great earth~
quake of 1934 that link was broken
and the entire topography of the area
underwent a lot of change. If you
look at the history of this devasta-
tion by the floods, you will see that
only those areas of North Bihar have
always been hard hit by floods which
were hard hit by the great earth-
quake of 1934. Therefore, my plea
is that a high-power commission
should be appointed which should
give a fresh look to this entire pro-
blem. The problem of floods should
be viewed purely from the technical
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point of view. I hope the technicians
will not be influenced by political
pressures and pulls and things like
that.

Another thing that I would like to
sy ig that when floods come they
are not an unmitigated evil for they
bring mud and still with them which
add to the fertility of the soil as
well. Therefore what I feel is that
the problem is not of preventing
floods altogether but of providing
them with a quick run-over. Just as
some of my hon. friends pointed
out, as all these floods bring mud and
gilt the beds of there rivers have
been going up. So, efforts should be
made of desilting them. All these
rivers terminate in the River Ganges.
I think jt would be better if some
steps are taken for dredging the river
Gaages as well. Some of my hon.
friends have already spoken about
the damages caused by the floods and
the flood control measures. I would
also like to say that Bihar’s economy
has been damaged, has been badly
shaken. I think the Centre should
come forward with a liberal grant for
long turp flood protection measures
and for immediate relief. I would
also like to say that there should be
some sort of a spacial grant fo: sink-
ing a large number of tube wells in
those villages which are annually
affected by the floods, for when the
floods recede, the people of these
villages get dysentery, malaria, ete.
You must go and see the pitiable
plight of these people. They are liv-
ing on boats, they are living on em-
bankments they are living on P.W.D.
roads. They have nothing to eat. I
have seen thousands of these people
who are shelterless, homeless, with
nothing to eat. I plead with the
Central Government that the time
has come whep long-term as well as
short-term measures should be exe-
cuted and executed quickly, and
whatever the demand of the Govern-
ment of Bihar is, it should be grant-
ed and quicker relief measures should
be provided for them.

Shri N. R. Laskar (Karimganj): Sir,
incidentally, this is my first speech
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in this House. I do not think, within
the limited time, I would be able to
cover all the points that I bhave got.
Any way, I shall try to deal with
some within the limited time at my
disposal.

So many Members have already
spoken on the subject of floods and
its destructive effects on the people
and the country generally. All the
Members have generally spoken on
Assam. But, floods in Assam is
really a subject to which, I think,
special consideration should be given.
Assam, I wmust say, is a land of
floods. Annually we have floods
there. In the last 10 years from 1950
to 1960, we have had four major
floods in Assam: in 1950, 1954, 1958,
1960-61 anq 1962. These four major
floods have caused a terrible havoe
in our part of the country. Since 1954
we have been hearing that some pro-
jects have been taken up in Assam.
Particularly the two rivers which are
causing. havoc in our parts are the
Brahmaputra and the Barak. As has
been already said by Shri P. C.
Borroah, we have got seven plain
districts in our State which are al-
ways in distress due to repeated
floods. The two major rivers that
are causing this distress to these s=ven
districts are the Brahmaputra and the
Barak. The Brahmaputra passes
through six plain districts causing
destruction and the Barak is passing
through the district of Cachar which
is my district and I am a reprasenta-
tive of this district. Barak river is
causing so much cf havoc in my dis-
trict.

Since 1954 we are hearing that
major projects are going on in the
Barak for control of floods. I do not
know what action has been taken so
far. I have been trying to know, by
means of putting questicns, from the
Government as to what stage they
have reached regarding the aforesaid
project in Barak river. But, the
reply that I have received so far is
not encouraging at all. With your
permission, 1 am reading from the
reply to Un-starred question No. 1117
on 20-8-62. The Minister says:
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“The preliminary investigations
to explore the possible dam sites on
the Barak river in Assam were car-
ried out by the Central Water &
Power Commission as far back as
1954. . .

Up till now, no decision has been
taken. They say:

“As a result of this joint inspec-
tion, it was considered that an earth
dam of a moderate height of 200 to
250 feet, solely for flood control,
might be practicable at the site and
further investigation might be
carried out to establish the suita-
bility of the site for the proposed
earth dam.”

I must request the hon., Minister to
take up the above project immediate-
ly so that people may not suffer. De-
lay means more and more loss to the
people. Delay means more and more
suffering to the people of that area.

This year’s flood, we have seen,
has occurred all over the country. 1
think in the last 50 years, we have
not faced such calamities, in the his-
tory of India as this year. This sort
of floods is not new to India, but it
is confined to particular regions and
some river systems as I mentioned,
in Assam, in Northern Bihar and
Eastern UUP. But, with modern
science, I think flood control is not
an impracticable proposition. If we
apply science, I think we will con-
trol this.

I have certain suggestions to make
to the Minister with regard to flood
control measures in Assam. The
question of flood control should be
taken up by the Centre, because,
our State of Assam is not in a posi-
tion to tackle this problem at all. The
Centre should immediately take up
the problem of Assam and flood con-
tro] reasures in the Brahmaputra river
particularly. Secondly, for this pur-
pose, a committee of experts should
be immediately appointed from the
Centre itself. If such experts are
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not available in our country, the help
of experts from foreign countries
might be sought for this purpose.

Mr. Speaker: Now, if he has any
suggestions to make, he might; other-
wise, he should conclude.

Shri N. R. Laskar: These are sug-
gestions. An expert committee should
be appointed immediatley so  that
they might go to these areas, study
the problem and submit a plan te
the Government and the Government
should find out ways and means te
fulfil the plans. (Bell rings) This is
my maiden speech.

Mr. Speaker: That is all right. Great
things always have small beginnings.
Today he should be satisfied with five
minutes.

Shri N. R. Laskar: I thank you, Sir.

& fa [ - gmw w93y,
# gmar sy € fF oF frag g
¥ ¥ AN O g7 I3 g5 F
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wq § e a1, a7 ¥ & Jeam W g
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< ST & | 99 99 " 991 $C AT
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oT AT FQ E TG AT N R §
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Shrimati Yashoda Reddy (Kurnool):
I rise with a heavy heart to express
my feelings of deep sorrow to une
people of those areas which have been
affected by this year’s floods. I ao
not agree with my hon. friend Shri
Tyagi who has said that Government
have not shown much sympathies and
they have only been levying taxes
after taxes. Certainly, Government
are not as soulless as he thinks, and
they are very anxious to relieve the
sufferings of the people who have
been affected by the floods. But my
complaint against Government is not
that they are not taking care of the
flood-affected people, but in these few
years of planning, they have not
thought of any concrete long-termn
measures to eradicate the problem,
whether it be famine or floods.

We have been seeing that the Plan-
ning Commission and the Central
Government have been spending ten
years of planning only for increasing
productivity and raising the national
income. But I would like to point
out that there has not been a unified
approach to the problem, to deal im
a comprehensive manner with three
aspects; the first one is increasing the
productivity, the second one is rais-
ing the national income, and the third
one is the control measures or the
methods for the prevention of damage
to what we have produced either by
heavy floods or by want of rains or
by famines. These are two sides of
one and the same question. Produe-
tion takes a long time, but all our
efforts are set at nought by severe
floods or severe famine, and whatever
Government and the nation have
achieved are all wiped off in no time
by these things. ‘Twerefore, my
humble submission to Government
and to the hon. Minister is that we
should have a more comprehensive
and a more imaginative and not a
water-tight way of planning by view-
ing things in a narrow fashion.

One of the sentences uttered by
the Minister of Irrigation and Power
reads thus:
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“Floods are caused by heavy
raing over which man has no
control.” "

Certainly, we do not dispute it. But
in an enlightened and civilised age
where science has advanced very far,
the people look to the Government
to look after them when there are
natural calamities. This kind of argu-
ment could have been given a
hundred years ago and we could
have said then that pestilence, famine
and floods could not be controlled,
because we had no way of control-
ling them. But, today, in this
twentieth century, this kind of argu-
ment cannot be put forward. And
certainly, the hon. Minister of Irriga-
tion and Power, with the help of the
Planning Commission. should take
greater care in this matter, and when
he meets his own advisers, he should
take care to see that there is a more
comprehensive and a more imagina-
tive plan for the prevention of these
floods.

One hon. Member said that every
fifth vear there was a flood: one hon.
Member from Assam said that every
year there was a flood. I would like
to add that every third or fifth year,
there is a famine. Why not collect
the statistics? Why not collect the
information over a period of fifty or
sixty or hundred years and find out
what the cause are and set them
right?

I do not want to take more time of
the House. In conclusion, I would
only suggest that Government should
think in a more comprehensive way,
and look into the three aspects of the
problem, namely floods, famines, and
productivity together,

Mr. Speaker: Now, what is the
pleasure of the House?” I  would
abide by that. Shri Gulshan has just
accused me that nobody from his
party has been called, I have a chit
before me, in which the leader of his
parly has written to me that Shri
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Yaspal Singh would be the spokes-
man of his party. And I called Shri
Yaspal Singh then and there. And
yet, I am now being accused that I
have not called anybody from the hon.
Member’s party. I have got it in
writing here. Hon. Members ought to
know the facts first before they accuse:
the Speaker that he has not been fair
%o them.

Shri Sham Lal Saraf (Jammu and
Kashmir): We can continue the dis-
cussion for at least half an hour more.

Shri J. N. Hazarika (Dibrugarh):
Some more time should be given for
this discussion.

Mr. Speaker: I have no objection
but that should be said in some form.

oY Tt (Terms) - @ O
T § fA7 qF §%e g, 9 W IWh
I § qET A 9 G0 A L

oy WA AT a7 AN Far
fF arEf arza 97 @y Sy, SfFT 9
qif s N Mg s 37§ O &
w1 %! T FAz 7 05 X WA
g g amar | frRag g < %
EYFT AT FAT E, TN AWM
far T g 1 ag agT A |

PR e LI Ol B B
A |

R TE : W I AT E

ot q@E : IE TENT JAT AT
T AR &, RE AT TTETE

TR "gq ¢ & fawrar aar g
oIT IHE IFLYAFA T @ TTF )

&1 R 6T 4 TG geaw gy
AT |

TUA ARG K @ wATA
TS &7 a0 7 4@ & W41
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Shri J. N..Hazarika: I am happy
this House has got this opportunity
to discuss the flood problems of the
eountry. There is no doubt that this
flood problem is not a local problem,
and is not a State problem alone.
Though we are discussing the floods
m the States of U.P., Assam and Bihar,
yet we are discussing the flood pro-
blems of the entire country. This
time the Minister has given some data
of the floods in the eastern zone, and
if we go back a little, we may get a
fuller picture of the flood consequ-
ences throughout the country. If we
go back to last year, we will know
that the flood problem is the problem
of the entire country.

Last year, as many as 14 States
suffered on account of floods, besides
Union  Territories and Centrally
administered areas.

In Andhra Pradesh 12,000 people
were rendered homeless, and crops
over an area of 10,000 acres were
submerged.

In Assam, three spurs in Nahar-
katiya town were damaged, and Rs. 20
lakhs was the estimate of the damage
tn engineering works alone in the
State. Besides, in one sub-division
8lone, namely Dibrugarh, which is
popularly known to everybody, there
were ten breaches of bunds, each
breach having a range of 150 to 400
feet.

In Bihar, considerable damage of
crops was reported. Some hon.
Members have already spoken.

In Kerala, over 100 persons died,
25,000 houses were damaged, paddy
crop in 120,000 acres was destroyed,
thousands of cocoanut trees were
affected, and a big number of bridges,
roads and hydro-electric plants cost-
ing over Rs. 1.5 crores were damaged.

In Madhya Pradesh, shops and
bridges were washed away.

in Madras, s2vere floods occurred.
W¥orty breaches occurred in the Cole-
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roon and delta rivers. The Army had
to be called in to help the P.W.D.

In Maharashtra, in Poona, people
suffered very much on account of the
rise of Mutha river. Dams were
breached. There was considerable
damage.

In Mysore—Shri Hanumanthaiya
has just referred to it—roads and
bridges were damaged, 50 lives were
lost, 5,000 families were rendered
homeless, 40 head of cattle were lost,
the total loss to private property
alone was over Rs. 5 crores, and to
Government property about Rs. 1
crore.

In Orissa, the Army had to help
the civil authorities to rescue people.

In Punjab, the floods were not
gsevere; there was medium type of
flood, but crops were damaged.

In Rajasthan, road communications
were cut off. Many head of cattle
perwhed, many homes were damaged.

In U.P, three or four spurs on the
Ghagra river were damaged, besides
other loss.

In West Bengal also, rivers were in
spate, and medium floods occurred
last year.

Thus, I do not know how this flood
problem can be called a problem of
the States. It is a problem of the
entire nation. Every State suffers
one year or another, and therefore,
this problem should be taken up at
the national level as one of first prio-
rity. My difficulty is that the Plan-
ning Commission has not g.ven i* such
priority, has not given due considera-
tion to the importance of floods. In
the First Plan, only Rs. 133 crores
were spent on flood control measures.
In the Second Plan, originally Rs. 117
crores were asked for, but the Plan-
ning Commission rejected the demand,
and provided only Rs. 48 crores. This
iz a drastic cut of more than 50 per
cent. I do not blame the Minister
alone for this. In the Third Plan, a
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sum of Rs. 61.3 crores is proposed,
but only Rs. 9 crores has been allot-
ted for 1961. Thig is a very small sum.

Therefore, the Planning Commis-
sion should give more importance to
this. I am glad all sides of the House
kave taken an interest in this.

I do not want to describe the im-
pact of the floods on my State in de-
$ail, but I only want to say a word
about Dibrugarh town, about which
all Members know. This is a small
town, which suffers in the State on
account of the floods and erosion. The
House is also interested because the
House has sanctioned money for the
protection of this town. About Rs.
2.5 crores have already been spent in
order to protect the town. It was
considered a national problem. The
Prime Minister himself took pains to
visit the area, and a large number
of M.Ps. appreciated the problem, and
the House sanctioned the money.

In the recent floods, the town has
been again threatened, and but for
the spurs constructed at such cost,
the town would have been washed
away as meniioned by the Minister
himself. The Minister has taken the
trouble of going to this place, and I
think he has appreciated the problem.
Now, in order to protect the town as
well as the flood protection works on
which large sums of money have been
spent, we should now spend a little
more, to protect the town and the
areas around Dibrugarh. In the upper
reaches and down stream near the
town should also be protected.

Money should be spent on schemes
throughout the country, but accord-
ing to the intensity of the problem,
and Government ghould have the dis-
cretionary power, and wherever the
people want more for protection, this
protection should be given. The
Planning Commission should be urged
by the House as a whole to give the
greatest importance to flood control
measures
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Mr. Speaker: Sardar Gulsham or
one of his colleagues may have five
minutes now.

&Y et oA 9T, ag &
q@ T AT g T8 9 F fag g oA
T AW | AT 4R, WEW AR
A & AT faedt ¥ gq & Pewmy a6y
THAT G §

AR W7 aaly giTmt & g
¥ 97 % ao9 T & W3 &6 oqd
7% ¥ TR T g44T FQ & | MR
I AN fAFAE Fr 9T RT3
ar feam soAT B W 2T § AR
@R ¥ g4 §€ § §ie7 7R
FagIfe N aom sz e
At w1t @ A
FAR T WAL AT A 30 JATS FY UF
FAY T Fg7 4T OF T AT qE GRRL
g AT I R A AP G g T
g T 2 1 A AF & ) W e
qg 1% FT GHEAT IT F WA AW 1
|l W @ w fas) g aw €
R F1 9 afer wREt Tl #
grrfa T g T § AfET @ & e
¥ AT 1 29 & G GIR AT T0ed
WA G @1 gm T g fr
I T fawTaT § e wimd
THET &R |

qrad § T daE T 2@ g
AT qEY R-6-%R AT AT 9T W@
oo Y A 9 a8 W & 0 fraw
¥ fad § my # g F e
e e i, wman, fefewe
SRR AR fefer afezr it w@-
TN G F 20T TF 9 9 @@
g1 & Ty mia § AifF qF ag W
TWAT R ® | AW I RO G
T FN FE R A I GRS |
A3 ot agt o F fat g § Ak §
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MR A T ERA | T g
SRAFRT & GRS A TE Fi 0T §
99 $3 ST T qaTg g T § Afe
I ¥ A w7 3 T g @R
AT FETAA FT AM IS § 9@ AT TF
TTAL T I TR WRIZEE I W&
FAA X @A T grEr 2 ? =W
7 FAEr 99" § TF AT q@aEq g
I ¥ T X IS F FAghE
AR IS & 1 XF F AT = <A
F M T AT AT IT AT I FTAT
ssat § | %9 SiefEw wEt F s
%9 fqul s WY 9@ & do )
& zm i e e fow T & @i 3
@R 9@ &0 FiE Agl <G AR TR
are ¥ qrfsq gu & 97 # 71 Iqw
2 Agl e 1 & AR ST B AR
gER FT G FEA AW E @R
¢ Fol ar &1 @ 5 uw fRar
N qAE AT § AR fow
T T @ A A A w e P
Ealic- S i S I € S
T [T A { AT A FH AG R
SRARIUE SRR R
afal T §F o1 AT 3@ § WifF @
N ¥ W oAt gF 9 § R
T E | A § gwr g A
e {5 @l RIS § I
g W & § gAEIT qnit w}
% gera A fawat 1 @@ ar
&9 A1 7 faarm oI gAR 916 Feifas
AR A IR W F e § e
a7 FI 3T AWST B 29, IT {FEEL
1 wwel ¥ @ AR 3T feamt &
wafagi s 3| ) o & o @ ¥
fod orar Al AT qgAX 3 fog wer
AR IH F faq www 7 § T W
TR TGAE T | AW AR F A
Fg w2 § fF aXHRr wgwEar 3 {
FeaE a1 o1 @1 &1 fow TwE &
AT A G @ Ft qe TE

IT @ HTE FT AT F AT Fear i
g A A I TW@ET AT faereal
g T S Al & adY fFerew o
WL Q@ T g

JT F ¥ goa § @7 2 0F A%
q1 FFEEt FT 91 T8 &1 & 8
T T G JeUN T o7 IFET 8
IF &7 ager ¥ faq 97 #1 A1 fae
W F =g A & g F A
1 g a1 @ § g GH AT
AT 1| F &1 ag WRT BT OF I qo
F @ AR §9 aR ¥ W gfem
At ) v e aig & az qargr s
i ¢ 97 W v fogw 1 &t W%
FI T "<y F T A 9T )
T g & = 127 9r | for A 3
75 fre wx &, afewat #1 afeaas
A gL &, I A # aTER
qaEe ¥ AR R fR A & S
A B AR AFE U F LN T
TCHE ¥ G/ § AUAT WINW &
FE@IE |

T wgrm s fnrh faw |

Shri Sham La] Saraf: I want to
speak because very important angle
has not yet come to the floods.

T NGHET : AT I AN G AT
agt & e w41 Jre g @ €7

Shri Sham Lal Saraf: My State
was visited by floods from 1950.

wEAw WEE ;| WK WA a8
gy ARy, YR dad
€ g weEl # AT P !

Shri Ram Ratan Gupta (Gonda):
Sir, I had also requested for five
minutes time.
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n o foafr faw e @i,
F AEAG geew At aEEy ¥ Qe
T IR FY LE FQ Y AR AA-
17 T T 9 g T ST 41
fir g aTg Y ey R g et
* TGIATS F1E 1 AGY FAT | § TREY
AET F q@AAT AEGA g F ST
U JeAT AGIRT X QAT ATGT AT
ST AR A ag adr ) d aa-
AT ARATE 6 Lo FLi3 T9aT 01 FT
TR TT I FaEET § Ry
AT THT gR g Y | §qE wAa
AsF B AAT TN @ § AR forww
T AN T AT 78 grr 5 T Sway
g 72X faadM Iay w=F F I FT
TG A EIAT G FETT a7 g1 AT
HR T A S AT FEIAT TFAE Grav
& 9g WY a= gt st )

feqme ¥ IR & wt Frr I=4
T | WO F T o w®y @ HGAF
wgm g €t fF fegmg wex @17 ¥ 3¢
@I ] | 97 GATR ST A1 AL <A |J
Tzt T WK fe3mg & a9 F fd 9
HY TGS 91 98 9T FW AR 9
7 wRIgE {7 e o we ofr Sawr
=19 99 T FY AR g WX 9 qME-
oE FAATEY FT @ & | qHIR arrey
qeF F Sfaa § 5 9 g0 a@ w1
AT & I T S99 FY FTAATET HY
SATAGET 93 | WX ST SURT 98T
&ar di A WEW g o g B
TR T #71 SY F aTg 7 LFary
O Tay qifeq T4 & f&g F91 I
Frn i mmmaE T szIn e
g 7€t fRar amare av g wfer wa
AT 2 6 39 @ ¥ 797 I A€ 50
arfgd |

wT & ST &7 aEErn wTwwT g fn
Ny faeR aFR & &R & ¥ T

SEPTEMBER 6, 1962

Flood Situation 6522

TTIT FAR A1 I & 7w ) fage |
fom o N qEET og € WK W W
TETEY F fPR gu § suw WA gu F
FE THI G g g & famT
¥ 1w fafaee< wRE 9t 98 Feaa
wY § st wfaera 310

Y a1 I Ty foF 7o A
T g § o qgr & SfEw &
eawl  aqern Jreal g fa oy s aw
TR g Tt € | ew T fafawex
YR RE 7 €U QI AT 8N FT WA
fFr g

Y o T ¥ T ¥ 5 o5g
qE € g1 § qET TV &, TMGI-
9R, TR 5K X szt fr ag ag
oA § 8T e g7 W SEiT grnat
1T 1 gREET fFA1 | fEr @R
F o oo sfemfat ¥ g gemay
&Y =T A ¥ fFAr g

=Y AT T H g F A FT A
A 1 €414 T AR qersan F1 7
w1 &1 F &1 Fgm & S gk fao # v
I (79 TF FaThat &1 8 g 1T
o & gzi 49T A %= faar 9@ 1 W)
78 mizs @gar [ ¥ =l AR
T 990 G g0 o7 & g a1 T
Freh® F @gT & fog du § 9%
IR aT TT ® HIT 1 AF | F3;
FaE qgA1 G 5 § o F9 I T
& 2T aY7 SyTRy e § 7 W A
&g & IETEs § gee A A ¥
a1 § cag: AR F 5w At W
Tafd 21 &F @ 5 4GS F1 AT
EUR TG A FTEEY EeTAF ]
T TrET WR A T we &3 Y
giat & A T & G’ diar =ifed 1w
T EH SN G IS ST &l GE Fed
g g Y WRa |3 | wied o e
I AT T §0% GILT 761 € | g wal
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o GITAAT Y AT g FS(A FIOAAT
qg ATy el mfs awt & A A A
TN

wT A "GN, T g FAT &
fF W &7 & o qay TSy afet §
TF qt arr § frud fr e § stqar
a1g A F71 § f ammdt £ 3 3 A
v gy =wufed | anwr 2w 3
£ Ffer Y W & 1| IR A &
oy st & I ProwiE & O ¥ FEdr
g o s T A frN ) @
1T A g e & e, aafigy 7R A-
frar 9y F FATAT 9FT A1 TATHT HT
TFATT TGAT § | WS AT T a1 ¥
g un A afr Tt F
HFT gTEN | X A aUTHAT F AG
A gAT9Y FTH &1 &Y & 1 AT, TEF
WY faatar ¥ g ag7 TR e
g

a0 g Ty ew & 1 F wely
o ¥ g 5 vieH FT IS AT AT
g arfe &7 FaTT T § AR SR FA-
TIET S FATT GATT & 93 I A7 |
e 7 ¥ wifawaw, gefady ok &a-
fo qr7 & seld JIF T A H
TR G

frax 7 faatar § fus fF
IR 7 I TsF FaT § AN A fE
W o § fagadt § s A
A FT TR o & 1 faA o gzrey
afert forers ¥ At € § @9 owd
forat vt & A I e o9 & F
A 9% FT 39 AT 78 F1 795
7 &) AN & AR T8 WFT TATEN HATAY
¥ EAR Sl rgE &2 gu d ) A
quEm § Igiq T F1 fFar g & T
® aiw fiF § o F ARy 9w &
arr forger fF AT ag & 5 ST

AT A& P O AET gER A
FIH (T og=mar § | gafaw I A
AT 3 et § 1 7 ohfrae F
T E 1

Ty AgiEa, 999 9% 99 48 @
5 o % Ry & @ &% R s gt
fear f ag ot a@ =@ @1 A QTR
argd & A § A A 70T & FAT
geaRarar AR g ug fr xR 9w
qF FT AT AT FT THARL FA w0
N3 | AT AT ¥ R @ 4 AR gq {
42 # &7 MR 9T o7 7w &1 9
ATEA g T | 3 T & fa@lam Ay
frf gy isr e @ s av §
gf o g @ aw fad ok
qUAT AT i T AT TT T AR QT
T2 TR 9T & IqH 75 7 1 T A
w% fafaex 7 d1 o1 § AR =@
stmd pFAs amgfrawas
% « frar a7 o 37 a3 &7 T4y
R awaa 7 a4t a3

g a0 AT TG & §F TEH o AR
I JIT TF FT 93 WA G {1370
i e R g iR @ g anifs
qrer Afai na g & fasadn § | safag
a3 FEAT FT T AFAAT 9gT 3
e o 9 T FAdT Fay & 1 gaiaT
& FF AT 5 F19 gL AT/ 7 3771 #Y
g} forqm ST AR IR WA gt
F1 9 TG {FAT ST 9@ aF 98
TG QAT GEAT TG g | i A qTE A
M FCFIEATILIFIRFH I a=
adi graadr | Ry ¥ og A g oAy
g1 | w7 g § 5 99 9T % et
w 1w a  wfs =
sF 3, AfFr wEm A, S frgm 3
FT W TR g, I AR T AEAS
IMF F F AW FAA A FEAT
=ifzg |
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[ fa1fa fam]

I ¥ WIT H § aead IN9e
oo o Tifku: o & e s
TRAH FAT AT, T AT HT1 Ja€dqT
FEAT AT 5 & F7 R T g7 W}
FATH FiedT TRT, ANE | 9g7 T6
AT UIF 1 FAE g, ART ¥
W@IIEd W T T 1§ St o
IEW 1T, F10i 6 W94 A CFAeH FT
&7 4 2ar g WK TT % O 1% TRy
S

S SR QA (ST ) - HeqeT
AZTI, AF FT GG F§ FAT GIG
agi &1 Far {5 o v geat ¥
&, g o fT B gwE g, e A
TR A7 & T 3T &9 T, R A
& g1 AT F, WA A99T  SIgdr
g & g &1 e & Fae el & g
fa7 o RE oA ST W F ST
EE IR GO

4 snfT w8 & W g, sl .
F $3 H3A WA OF g7 A7 a0 AdY

&7, W6 WIS T W GE-S0d § 9y

T AT § AT G AT KT G W
EAE AR THI ARG E i TF
W EIA L O T a@ U Tl § €21 F
¥ UF A7 & owed O I awe
o< e fraT § o) wd aF 7 aww
qrT g, Gedd OF 9% O ¥Rel &1
THIM FId & I AL IOk FHEaT
§21 T & | T AT T GTo ToFo
Fo FT TFT AT wHT 7 & A
qT & fFRaT & (9T 97 9 a0 o
T, G FAFA G @™ &I A
T § | R W ST EREAT]
f& &y M FT R & T T
&TE T F¥ g & § | WIS fwia ag
& & 7 a7 X@a T & A /R A do
®go o T T & A% qHI F
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ﬁrm’-‘rmmma,fm#m‘rm
& 9T g

IR FRT FarEd of fr ‘@ s
9Tt 3 T, WAl 918 &1 oWy T
a1 H{T w9 I AT AR T 9w
wEA W T a=ie FidT 6, TEET w
AT HiE AT TG IFAT oY HR Hry 5y
FE THEAE T GidT AT | AT 99 F
Foadm g% ¥, W ART AR IAR-A
T & am fawad € meear o W
TG 8 AR G FAIC SR,
T F a1 FT GEET AL AT i @
g § IR a1 FT O TF 3§ wEA aF
Tt § 937 A & A feew e Y
i wRage et e § Sl
T AT ST AN Wt 41a7 g )

77 fage F gfogr H aer ¢
§nfrad X w21 a1 fr w15 cRaE Ew
FE &9 ¢ @ wifzn 9w g
T H gHET A TR AT 4,
ofam o7 ¥ qewrw T3 W § WX
e e F Y ¥ @@ F g0 9y
71 feme =&f o, @™ ¥ W@
OF TR €9 90 FIAT AT G )
4% T8l 9X TF gt St 9v £
TOMT-GATIGT W &g & 91
& fraTE &7 e A @, aY g T
o fr fagm s & gA.fa aR
WA F gANfR = I ¥ waEEd
TR E | SEA FT AE T g E
g A o FEE g R, g
T & 1 wwfad § ag Fgw g ¥
T AR STeg § Tow T gy Arfgn
R WX [T AT A I F AN
A FTH g faaem & SeTs Ty
&4, a1 93 GO 39 ARRR agl
]

WE AR A g s e §
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fr 390 farR, o dio R afkwwy
&MY N T F gEET FT AT
@ TF TE & gFAT &, 57 % B
JTHTY F Y GO FF ALl T
frar=or Y g SR 1 Fae geaEw
¥ 39 GEET FT TATAM AGH &1 arar
2 | ¥ 9EET &7 GEIAE 99 gr,
w7 f5 femram # St § aiw aQ
T ) ey mAgfe W@k wfigfe
T TFAT qEETHY T FHTEE &Y ST |
waRiga A qifest faegwr @aTs
afad § | F TF a<® Q@ S Ay
fewrmra 39 § WX g@0 axw @mt
g7 W@ &

I 937, fagre A afywdt dmmer
N gaErEl & guae £ F fae
oF FHEM gt afge, faaer g
FEI AT F R | g FARE &
WRAUT F T FEard GHEATHT B g
@ F Fifaw w0

T H! a6 § X T T & N
gergar I ST WY §, T8 AETH &)
TfT THTT AT F1%! AL T HTH FT
w & &f=, darfew$amda gzt
J FET &, aenfds gEmaT &1 5 car
FAfaT ®7 & 9 o9 Y ) FE T
FIATSTA FY ATRE A SAT I g
faaifaai £ B qrer Y =rfaw )
Gt ¥ fod @ 9% anr f2d sy
SE & fag It 5w 3 )
¥ frar o 1 W e & fog @R
Y S wEE aary & fag ey
Y LT TETAIT &Y F1X | AT HT AT
8% T g F FTCO0 &N Y FTAH
W Wy &, w@iew qEt &1 eqew
e ¥ FEAT F15T 1

TW WA ¢ A TF A @
w¥ fr agt o aTT et @ =t
w0 F fag 99 Wt fear 9@
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o HARAN @ 2 IF I A
AL FEA A A & | T 9T Tl HY
YT F & 90 FET FET F]
FTH Sy FAT I |

I Wkl * T, ARAT a<Eqt
| gwE & gurew & fau S gEe
fad & & 9T GwdA T |

Shri Ram Ratap Gupta: Sir, my
constituency is in  district, Gonda,
which is called a backward district
even in the poorest area of India,
namely the eastern districts. It is one
of the districts where practically no
development work has taken place be-
cause all the government agencies
are dominated by the same old taluk-
dars who have been terrorizing the
people of that district in the past.
About one-third area of the districh
every year is completely cut off from
the entire civilisation, and it remains
cut off from three to six months’ time
in the year. This district falls near
that area which is the worst affected
this year from the floods.

So far as the question of flood is
concerned, it is a legacy of the past;
it is not a new problem. Every year
we are having this problem, in a
smal} or big measure, in one place
or another or in several places. At
the same time, we are passing
through the fifteenth year of our In-
dependence, and it is really a8
shame on us that even after so much
time we have not been able to solve
this problem, if not fully, at least
partially. People may say that par-

o tially it has been solved. But there

is hardly a year when from Rs. 100
to 200 crores worth of loss in food-
grain production, or suffering of
millions of people, does not take
place.

The question that arises is this.
Every five-year plan provides enough
funds for controlling the floods and
for developing the schemes for con-
trolling the floods. But we find in
actual practice that as soon as the
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flood season is over, probably our
State Governments and the authori-
ties here either go to sleep or
they relax their efforts. One instance
will suffice to indicate this. In Gonda
district, in the northern area, for
years the scheme was there to build
up a bund there. More than Rs. 25
lakhs have already been spent there.
But now, this year, according to
the report given by the engineer, the
entire work has been abandoned on
the plea that the previous estimate
was not adequate and the revised
estimate requires ‘more money.

Sir, I will not take much of the
time of the House. I do not wish to
add to the many suggestions which
have been given here, but I will
venture to offer one suggestion, name-
ly, that it is a problem which if the
State or the Central (Fovernment de-
cide to solve separately, it will take
long time and may be difficult to co-
.ordinate and apply all the resources
.and effort which is needed to solve
this problem. 1 therefore suggest
that a commission may be created
which should be entrusted with solv-
ing this problem of flood control; and
that commission should be asked to
submit its report within a specified
time, and then that commission
should be entrusted with the work
of carrying out the decisions which
‘the Government might take for solv-
ing this problem,

=1 Wo Yo WA{ (TFT) : T
29 ¥ § 3@ arey 9T 37 F fow @y
g1 g FF 5 913 #7 wem fE@w ak
¥ A = fage R g @ 1 foe A
gl ¥ W ag@ § W faan & S
STIHT qqaTaT & £ 3% st ¥, fage
¥, 7o §, SAX w3 H, faad) aaany
g2 &, et qard g€ @ e B &g
¥ g9 a1¢ ¥ 9 F @6l S Q@ A
s R gfF & qumar g fF @ @
% gfd wr@ g ) IR fear
o =nfed i ag o avear Srem W
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0} S ' ¥ g w, WA AY
qg 99T Faex auer R & W 9g@
WO

H 3@ 19 1 " § fF A g
T AT FE §, WX TZ TF Q0T
SR & T & Gy e @ aardy
S & | ™ W1 O aFI Y A TF
& gwar &, WeT Wy § | few ww
@ I A ST+ A E gEEa
g W gATT FT q@ qTAT G &
ag &gt § e stanft amg st @, ag w1
T BT qETg A @R FET L )
¥ q) 9&wq g ara #1 g fr 9
IqET wT @t F7 9T A g At
1 TFT ST FF | TG I AT gREd
3T % goa @ T § W § W Avd
g gae @A =gm ) eIy W@y
I3 FH W AW HI F &, S qF y a0
R F19 q FT FH ¥ OX
T X TR AT T AITA IZMAT FATAY
tarag sy g sy
AT ¥¥ I FT I S5 § IARL
gferor & avr oY efeqor qrer wY &
aT A AHY g, Tg T G99 § >FF
& T e § froag 9w AR
gfior T gaTe AT &, Tg AT AL AT FT
FaTer ¢ AR W F @l AR FAL
A qF FTL 48 27 W@ &, T
DR E T g F AW F @fr St
FTTF GIH I TFEAT FT TRAT FAT
afgd | TRIAF AT I I I
@ O &1 gw FQ ¥ far me
T3 4 T F1 A I FE A T®Q@
& @Y I+r avg F faar W =fEd,
T 57 gaTe FY 99 ¥ 93 g9 Frar
ST =fed |+ F =vean g R g e
#1 g & fad oF Frrar 7 faad
IaT ww, fagR, #wEw, Fme WK
F g ¥ wfafqfy & A ot
& gEAN ¥ T qUEAT FY A FLA B
iz FY ome 1 AR fafasecargg F
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el w27 & fF i Ay Y &t 9@
# qweat § Fr ag F1 Afede & T
2 o ag A w fRE T RE
TEAT FY oRe ¥ F fag A o @ &
STRTET qTaTe OF FX 7@ § 1 Tt grera
et 1t aie 71 S g & Ag WS
qEA a9 A AL ¥ wE@ @
A E e &l A e
@ ¥ AT 9@, 37 & I 57 9,
=] F FEAT F T3 FI A AT TR
I TR gL 8, 97 A A AW A
T 59 93 sqrT fagr S Awed, |
TR @ ATE & oY gawa § agd Ay
¥ T o g g et § A O
T 74 & 1 Faasr ast e § @
= ¥ g wfed gu &, 39 4 W et
ST w0t & WY 7€ €T 7 av fr I
ST 1 7S T FART T G AT
agd ¥ AW E Y o R e §
S ot 77 T E B A E fR A
AT ST AR T AR A | G Fh 3 Frare-
A § fad ot FTg of T Ay A
Fifed HT IT FT AT FAT AR
ST gL AT FATG WY IR FAT G
T £

& T FY e 2 oA A
TTEH T AT FT AT AW #1 39 929 &
W AR FT I far g

T W@ & A A
AG T EFATE 1 AR T A E

=t I : wIE I QY T A
Caal|

Shri Sham Lal Saraf: ‘Hon. Mem-
‘bers have been discussing this subject
for. the last two days. Almest all
the speakers who have spoken on this
subject have mostly deéalt with  the
havoc which has been created by the
Hoods in the different States not only

1776 (Ai) LS—1.
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from year to year particularly but
this year. This is really“a colossal
problem and gives a lot of headache
to everybody, not only to the Gov-
emments concerned but to the people
a$ a whole.

While not going into all that has
already been said, I would express
my heart-felt sympathies to the suffe-
rers, and would urge that the Cen-
tra] Government and the State Gov-
ernments should afford the necessary
relief as quickly as possible. I would
confine the few minutes that you have
beén kind enough to give 'me to a few
observations. First, I would join my
arguments with my hon. friend. Dr.
K. L. Rao, who, I think, has spoken
on one part of fhe subject and has
left the other part of the subject a
little bit untouched.

With a little experience that I have
had in tacklmg such probIems in my
own State for some time, 1 would
like to make one or two observations.
I know that the floods are the result
of something that has been done in
thé near past. I would say that the
floods are ihe Tesult of sins of omis-
sion and ‘commission not exactly on
our part only but on the part of our
fathers and fore fathers. Forests in
the catchment area have been denud-
ed. " Then, there is overgrazing on
the hill-tops, and more particuarly,
thexe is cultivation on the hill-
slopes. Recently, hew roads have
been built and trees have been felled
indiscriminately. This', has created
soil or land erosion. “Erosion is caus-
ed also by overgrazing and over-fell-
imng. The result has been that when-
ever there is rainfall, formerly, the
vegetation in  the form of trees
and woods would absorb gradually
the water that is got from the rain
and that would go into the soil. Now,
the. position s, when the rain, falls
owing ‘to denudatxon the rain water or
meltmg snow waters are formed in
to;rents and the. water flows with
great . velocity from the top of the
hﬂl slopes. | ‘My submission is that
this . questlon has certainly {5 be
tackfed by engineers and more %o by
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persons who are experts in land
management which includes forestry.
The experts in land ‘management
including forestry and engineers
should join together; they alone can
give a solution to this problem.

1 may quote one instance. I hap-
pened to visit Czechoslovakia. I
studied this problem and tried to
understand how they have checked
the land erosion and how land manage-
ment problems have been looked into.
1 travelled about a thousand miles in
the whole country. I could not find
a speck of land erosion anywhere.
There are rivers; there are streams;
there are small streams also. But
even the smallest stream is navigable,
because they control the land
management problems very well
Therefore, it is not a problem that
can be controlled or tackled in any
isolated manner. The experts in land
management and engineers should
join hands and formulate schemes,
not State-wise only, but continuous
schemes extending from State to
State. Then alone will we be able
to tackle this problem both as a long
term measure and a short term
measure.

For instance, let me take Uttar
Pradesh, the biggest State in our
country. No doubt a number of rivers
flow from the mountains right down
to the plains of the State. At the
same time, there are two big rivers,
the Ganges and the Jumna, which
pass through this State and also go
into other States thus bringing in a
number of problems to be tackled.

My submission is, on the one hand,
forests have to be looked after and
there should be a controlled lan@
management on the other. Some of
my hon, friends have quoted instances
with regard to the land in the plains.
You will find that in the past there
used to be dykes and channels all
elong the area; but today, there is
none; not even dry channels. Then,
contour-bunding is a thing which is
wery important. This is what hap-
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pens when contour-bunding is done?
You retain the moisture and you do
not allow the water to flow in torrents,
This is a problem on which one can
speak for hours together, but it is like

g &1 g A @ &
I will confine myself to this. The
Central and the State Governments
certainly have to tackle it with the:
help of two types of experts: those
who know forestry or who know
what expert land management is, and
those who are engineers. These two.
sets of people should sit together and
draw schemes, inter-State schemes,.
to tackle the problem. Then alone
can this problem be tackled. While:
the Central and the State Govern-
ments should afford relief to the
sufferers and do whatever is possible,
that alone will not solve the pro-
blem. The problem can be solved, as
a whole, only when the experts in
land management and the engineers
join hands and tackle the issue.

Mr. Speaker: Shri Yogendra Jha
wanted to speak, but he is not here.
Some Hon. Members rose—

Mr. Speaker: It is too late. I will
allow only one more hon. Member to.
speak now.

TTo WPRA N (FETUEIA) :
T HENEA, WEEd, 91¢ ¥ g 3w &
&% feey qarg Y 7 § 1 Af F wrwera
g fop oY el g o & § Hi A
oy 3 g€ & o A qETEY S e
gad g T gt &1 F wh o e
TF TETEIRT T FT AT FIF AT @
g | S gy g 8, 9w 1 fw we &
FE T FTH TR TG F QT Y
ST | AR gE A fre @ g, Sl
Y TiEt ¥ @ & fod g T frw @
4, o 9E g &, A9X F1A
@ FF & fad Wit I F1% g @
frerdt & 1 SRR IR F fAE odmm
...
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14.49 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

% ¥R ween - faw fefewe
NaAFTRE?

o AFRA FHY : TIWYT #Y a1
FC QI E !

™ A § & Ay A= oEr
Gt 19 A &, Y WIT FY 9@ T
AN F FTO T TG § T AR AW
g AT | A B W A I A
Tt ez g€ o ot € g, @ gr T
g T8 g ag F¥ gy 0 o 99 agr
ST IIT AT |

TR T 30 @A AR
arg swr 1 agafer R ww § Q@
e afeat § femaw Y aqs ¥
faseey § AX 97 § 9rer o qrr =y
SR Y 3 FTH A AT E | WIS
ag %3 s@ ATt & A e
TATT IOX 0@ T 849 9 ¥ wurfaa
T IAT AT AETASHIST HIT BT qgehet
FT 7T ¥ saTaT fewwr avg ¥ wr omav
g AT FT TF THE AT ET AT | 9y
X% qIET g 9T AT 5T @I 47 |
ozt aF & W AW a= fod &
FRATT T F¥ 7 T g1 T4 | THY grerq
g S fr st gar st 9t R O A
F WIS a= ZA AT, A gER T
AT ST 97 fF g a3 &v ey
TR AT

AT gIEal A 59 GHET &7
T & & g ga f&F § 97 v
AIGT R 97§ § 757 § g9 IwRA
&1 & 97 FY g€ F g FT q9Y TG
{AT ATEAT | AT T AT IR G FW
i § 9y 7g ¢ & Mwye ¥ g
ST AT TEF T HIS g IICHT F
FgE 1T FqF & @ e &
qreY STRT §, aftlt fgey 8 axw aet

7 ET 7T & 1 9g g T AT g
FAT FATEY FIAT A |

¥ 7g g e g f& aw At
TIHET F HX AT A FT G, TF F
T e F I g & N agTRA T AT
g oRaw faegw T @ @ &
7 7€ THET @ FT Q@ § | I & [AET
Yo I=go o & WSHT & qA AT
19 TG FTIT R § 1 A€ TE T AT
I I9 § IT & FTO0 O THAT & WK
ST QI FeR F GH AN AT R §
& A § ) wfed & gem g e
T 913 & qHET #Y g & & fod
I FATTT 1 W e frm &1 oy
TREM 9 & g 45 w7 fa=
FET ATCET | AR 37 THL 7 Fa8qT
T gH FIT FT HIT FEET AN
=X FET § & 9 &1 UF SR AT
ATEAT § | THTT TGS | aTg #ar |
IY THE FT AR 7 qegqT Far w7
T X O a9 § I H g gER
Wik I @ @
T | &1 & et § fF e samer A8
at F9 § F7 qMr fweem & g
F1 g < faar 917 A1 g 915 7 gHEAr
AT 7 g gFA & | A qgAE &
g 7 93 3 & 07 § 9 &7 I
Eical

90 AT g g & fr At
Sfomt o 9 i 18 7 gaa a7
FIT0 AfEA & qre FT A I & 0

TG WAl 1 FAT foFar T av fred
T AT § | R TfAT w e
g9 § Y A 75 § fF ST 3T T
9% JYTAT 9, g TR ITH! @7 A
fordr SfFT 3 gl it 39g W gfam
< Th | A7 gue & fF st e g
St T g @t iaY wY qwar o
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[ETo wgrRa ]
g g AETEF FW & | SO AT
Wﬁm srr =fEe o

T AT OF 99T SrAR A
AHTR SATT FATT ATEAT § ) AT qHET
TR &7 F Td & e wHanadi # g |
S F=lY, M@yR, JfEn, oE F
W T Fam FW & 5T el 7 A
difeat #Y Y areag e & a8 aga
9 § | zafeg 3w g § 5 '
ITHT ST AT FEIT 2 qg X IS I
e = o=t & @ Wit 6
AL FY qAEETE FT CIAi WY faar s
TF F T GEAT T THTEAT FI TS |

-FEQ amq # ag FgA A §
TETHT ST Fawrar a1 fw faa g9t §
s w@EwT #7 gaer g1 9v
@t ITANT g qwaT g1 G FEIHT Sy Y
& 19 93 4T AT F1ied /T 37 &
¥ 79 1 w9 frar s =fgd o ag
T Haq TgT § AW 7 X T LA
T afes T FA 71 OF LT Af@r
. feg grm

T & A & AR T
g fif wF mm AT & |dy wfE
wra ar fem

The Minister of Irrigation and
Power (Hafiz Mochammad Ibrahim):
Mr. Deputy-Speaker, Sir, I am very

grateful to the hon. Members.

TF HIFHT §2eq : IETE HENET,
o 35w ey # gd &, swesh iy
¥ i ifed | (3 AT qIE
fedt, )

gfest ager WM S
fzt:-ftaﬂaﬂmga F aga Ty §
R weT § o AW & arma
far?iﬁfw% F e @ o

w2 feeraedy F1 @R fFaT €, WY
{ F ¥ WEGW FT @E | & IO
W T ¥ fau o 7R § fF s
w6 ¥ Fg Aafar o a0
# @ a9 39 Awfad 7 a9 ag v
W AF T TFA T HIFTY
fra g7 aF o ar qfaT §, afeT
WA TR T F e g R A A
ug wegd fFar % gn I 9 AR
39 foF 99 ¥ gt a% F1$ T girae
fFar o1 "wEaT 0

TR AIfEET ¥ Y T G
# aga ¥ @riew aaw 59 § i §
fF <t a= 7w A e & SO AR
TTH ¥ g OH FT QT AT T AT |
TITH YT T I197 AT FWTE |
et 9Oy wY A oF A9 A oA
FTT Fgar g oot § 7wy O
TNAT WgE ¥, W gAR AT &
FET § 7y g fE agi ) A ge
gqs war g fows qaifeas @@ &Y
AT JAT IT AAH A AT

Whatever I am  saying  about
Mysore, I wil say that in English.

Shri Hanumanthaiya: Thank you
very much.

Hafiz Mohammagd Ibrahim: The hon.
Member mentioned in his speech
about the.flood situation in Mysore.
About that, I have got no informa-
tion except something in the papers
that I have seen and also what I have
heard from my friend here. I have
been asking the State to furnish us
information about what has happened
there. At the same time, 1 assure
my friend that my services are at
the disposal of Mysore and soon after
the end of the session, 1 will be
visiting Mysore, particularly those
areas where floods have occurred.
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15 hrs.

& 7g ot #X @ 97 fF 99 @iy,
¥ ¥ 37 @iy &Y a1aq ey aer F
O FIAT ATEAT § | AT OF AT A
Taie G e & 3 wow q@e § ifs
# § ag & yarfeas gew # AT 9
TET AR S 4§ A X
fed, e fed, 97 ar feeq g
ugmﬁsazﬁﬁm%ﬁwa
f wea v it T § 99 & ag gEafaw
g 77 o & 5 nfex Ao w4
wifs faarg @< ¥ wFR gfew &
ST T FATAT AR I G F S Afean
ARG O & g FA AT A
A R A X qeT &7 A9 R W E a@
T A § ifF @ TaeE ¥ W
qoTe Y § 1 SR & 99 §¢ 98 W
IFY R AN AR A EY
& 1 fore & aeaman 1 & 78 enwar
fif ST T A A o @ A H A §
ag foeT aorg ¥ 37 & weafaw gy aady
€ | TR I T @7 LW FY G
et g1 aF § g T awar 5 |@v
worg § it T T S A
GEEGEEECEIE DGR T E R
I F R @ faam fs A T ¥
WW&WTWT% | Interruptions.)

ol IR : W FI g WA
fafreex agg ¥ o foafewr § o
weie faar @ faast fF 9wl aqwmar
i roefmifraagg . . ..

Mr. Depnty'Spea.ker:: Order, ordér.

The hon. Minister should go on.

et g WEw w9 # A
Y gy T fF R e semar
g ¥ quU 99 T § AR G ¥
frg 7@ @ ¥ I @R HOW
AT § | ST TF HEFAT qg R
AT | w9 wEA § &Y W Rl
AT FR FY AW F § a1 W TG
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A 7Y g @ & 7 ag e g
™ I ¥ 7 § & afes odm &
ITHY UG IR @T § | T9 99 § B
IR 9gH T FI G E AF g AW F
TEFT R E | IR I T _ew ¥
T & | R T A Y TG TS gy
¥ & wagar q1 W) fF F Torq e
BT ST T @Y Y )t Ay
TFEH ATHiET ara it 7§ witE
oifEt W & T g7 gy §
[ ¥ 9T TH e gl gl g | g
o A AT #71 oy T A
I SR e wr v § w1
They are at variance with one an-
other.

ug qfeT adY & Fifs 4% a7
T A E

a0 A 9y w5 T fw gefow
o | 7 @ ¥ qafes § o el
oo 8, gl OF & gwdr § e} &
I | a8 AR T q@ F A e
@ AT F IAT ¥ 9@ 99 F g
g g 37 &9 # fHar s

TF G q% g% 2 fF 9w e
AFAH F AOfceT TF g A
FTUST GATE W | Fg A X AT
g ¥ a8 waem o wew AR W
e & 5 @ ¥ fag g o A
T ST § AT q|@ T W
@ & qF T 1 A IW Y qE|
T T wRA e F
AT AR IO 1S Iga ey
et faar & e & & s i@
forg 1 fF 9 91$Y ¥ 18 7 F QAT
NfgmmAggssm I @i @ ¥
warfes ®9 A Y fer grd qrad
FAE F Ja FT TEQ@ TG 1 /W
TR MRFAAAITTTF L
fad st dwmw &1 AW T foar
Iq F FAL FHA g7 AT ¢ g, U%
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[efee geFae ]
wrq & AFT § @ aw = S
s AT QY Tfed f foray #8 K
w0 FFT F AL T G gHAr g Ia

Oy A9 I F 9= qG I T
fFmr S Within the shortest

possible time. I quite agree there. It
must be done. I should try for it
and everybody should try for it.

whm i gg & afer qaw
F9 & 74 QW A § | Wi @l
qrEE FAA q5 F AT [ IIT
agl g1

o qaT a8 a1 fr 22w #; qeT
FRTAR A I A AW Y AA 5%
Far fry §afl Mg | 0%
aTFaT SO & g fF AT ¥ gw
wfaar Y ® ¥ §9mE A Awwd LI
¥ gray TEAT § AT 98 I F 1A
&1 T & WX 5@ T8 F FH FY €
& T At AfFT A Y TR
g ¥ aXHET AT FH R A9
BTF % 3 E fFar 7 39 & qafeas
wTH FT A€ T This is all.
apart from the considerations of res-
ponsibility. It may be my responsi-
bility or it may be some other’s res-
possibility. Ffsa il q;mt q< a-l
F SATGE Q99 & | 99 a9 @Y § A}
g U 9 ¥ fagwa aifaw § =R
frg a0F ¥ 1 3 far o) graife
e AT g MR I
q1g &Y guen 1 foaa § fe 3w & @l
e AT @i & 9w dE F
) oo @9 # Fr qE A

UF A A A FT ANF IIAAT
F I H AR ST T TAATAT SEAT
¥ % o & WY R w1
0% '97 fed ™ 9, G W §
FT J 2T BT YL FUS T W I
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¥ 92 fzad 2T w7 78 &1 A9 1 9
oA ¥ T A A g FAT AT
T ¢ | gEfAd W aF T @A
T ACAF § TIAT JT R 74T §
oS ¥TET WY F qarferw ft F W
& afw Ywax gEae @ fow #
ool o fF ag aa gy & oA
ZW ¥ § ¥ T 5 g e forn
T8 T @9 F AFT & ? g & 6
# [t TEET F HIL [HET FAT
¥ 19 o oo fra e Y 8
TR 39 ¥ fad g Ao o § faran
YA NI F3, T8 qF gF T[T T 1
wa wifg & fF gard s €t
fafreaa & ok g 34 o @™
TR F AT W FTE AR AT FIHFH
g | 39 F fgam ¥ d2X foa =g
Tl A1 ] gFQn AT Ag 99 A frav
wT 78 a gad ¢ 5 @gw @
9 A § 41 I9 71 33 feem f @A
FTAT & 1 g AT o ¥ | AT W A
A I8 ST ' fram g Fifa
7 & fF 78 1 agrn o W Ay R
¥ 9 § F qAT | 39 T97 FT AU
T I fwre fear 9w | @ R AR
AT o fF ag T OF A F0
T O F G Y qAT §, TF AT
FUT TTAT A9 & OF T & fog 74
& @ 39 ¥ T gAT, T 9T AT FX
F I FTH FTFG A AW IgEAT AR
=R M F AL T FT9 R Y 0 |
whferd 7 & ot fva fe gl Fifa
gt 5 w7 & s qufen v & 5@
w17 & 0 fF s

N s @ ¥ T o FEE
T AV T I FTH F AgT R G
gT A fagemm # wgw i Fade
TR GonT & faems adf foar @ )
H 3T @Y Fae g § R s wow
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YA T IF T AT 9ZF ¥ FGT W
oy ¥ g M gmam w
I AR 5@ & faars Fwaw fqm
I UF FE GEAF R FHEG I
ARA ¥ qu @ 9™ R
T Tifw 93 gg § I F1 AT T
TaFEfF g ymImaR &
AR TG TAT AN qF ATHT & 1 F
oIy 99 AT, Y TAATET ST g
gfan & SR § ST WIeRTE A,
SR AT WK S § et
R I qew o ¥ o g7 I
Sifs qEeax ¥ W o@Fd g, 99
Foam g ? ag wgE ¥ s
g ™ ? agi W ol ag gEew gw
§F S Ty & | S F age #g T
s axgfmamai
# a1 =1en g i ag w9 § 9 gAw §
1 fear s Sfew S & @ i
Tg TE TS e fF g #r wad
femr & R 9 99 @ §, 9w
| T § fe ghtar ¥ Samm &
T A § | 4 F G A 5T
=T & 5 g0 @ 7 e ol F #
Trd g framTasa g § @ @
g7 5@ Qoo qT R gAY Qoo F F
to FX § g a1 wAfE & W gwar §
SfF 1€ a8 73 5 oo a¥ &7 &
# ot ad #§ FT gAY ag ATgafET g |
g Faerger e o & W R wE A
o & s R S| # fow # g
@ M I aft A @ Y F 9w A
% guifrag & fawms @@gET § W
LR R U U S

=t I : 918 F F ¥ g 5
¥ ey gf g 7

i g g . F w
F T FAAFT 71 9% S @
g IR A 2830 ¥ 284S aF, A
s q@, W F qarfeAs FW fFAT
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R g F FAC 00 FAT TAT
a9 far w1 9@ 7 Tden ag gwn f
RRYY ¥ F@l 9 QAT HR FAS AT
fFIaqmamgm @ fra
W@ a9 §g frar wX <® 7 Ader
TZEA | A AT ¥ aAw W QT E
fF 5 a@ F 9w & 300 FAT
I 9 qow A @d fwa, fag wr
gt wEES § < frew & A
T g & arfesr &1

s gIRRA ;A T AT ¢
(Interruptions).

gfew wEvee W TR §
T E? @ ¥ TP W qard
(Interruptions.) @ﬁiﬂ‘ﬁﬂﬁl’%ﬁ
Hifor 7 g fas sy @ gu
T Gl A A § |

¥ 7z mfad 75 77 W g &
ST 2 4T AT ATTHT 3T § FT F 3
gl sk 9§ ¥ A a9 a2,
I T IF A ARHE F N T @ A
TTRE G HT qFAT§ | § G Avgar
Fr QET 21 | Bfe Y S Pt
& § TR 7D §, I A faww
¥ 98 we< A w0 A g R
I7 T I T AGEIT g AT,
T 1 T ¥ A AT S e
s 39 #7 darr ¥ I # Prlefaen
F =TfEd, aAEg S AfEd |

St 3w o T & W
Lauy ¥ AT # f a5y ™ )
Iq F T8 98 AT fF I T 3, %00
FAT &0d &1 o qrdry fran, fow
N ¢ =Y gRreg § AT ITH F TEAT
ft @ |

7H W ST A JIS9g W A
1 aTe ot § Al a8 @y
fed | A agw T8 A g 1w
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[erfen ez Tondm]
wEd AraT @O T &F dFi HY
Tg 7@ a3 fX 5 dgg @ @
TH g A EW T A I gT AR
wHft T T wEE griee Ag gA
MR 99 ¥ feum sitw afewal & ™
T Y T aTd ST @, aF I AWy
& fomn & frad wge gen ? Ay
ar ft g3 R @ e & R,
@ we ¥ fom ? fow 33 & g
A o7 W, ag feae fo ww ae
¢ frn i i @ a7 F oY
e v ag @ =ifem, ¥ W
T § §g A A oF qees ¥ fad
FJAT FeAd B A Iy FT fe@m
& wofm fr ag wweg oifew & )
Madm g IR
wWEHFa T NIRRT
W F3A AfEd 6 g #Y T F
wfe@, w1 T Fow wfed

# wran g 5 | PR R, et
ot it &, TR A Par 1 F =R
g T | e F qg I g
¥ g, a1 TR 9w WE SR
# T, WA gIgEE ¥ A I AW,
dY I FFW | (Interruptions.)
aNE gl A F A P, FE TR
I Y W Far |, T F F,
Hrgg ¥ &, TR F40, 7 Q@
@Y AT T, AT A TG
et EN, R A e AR I Fr gy
TEE FAT ¢ | TG $Y TAE FA /Y
IETE !

- SEPTEMBER 6, 1962
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T

T ¥, 37 W qT H, I FAT Fredr
g 5 ag fer 709 ¢ fr foaw a7 7@
fergeamr gfan ¥ s 9w & @
g ¥ Fifas g fw gw § e wew
F dare N qaEw ¥ e fmm o
(Interruptions.) ﬂ'e'ﬁf‘ﬁﬁ'fl’ FH
T} 1 T FTH AT AIRA FA, T
HEF FOT | g0 ) o @ s
W E ) W A OF IS F1Ew AT A,
&R F g fagre @ & fF ey
A F IW TG ¥ SoAT A1fed o

wrEeT AT &1 £ 7 | @
&, W = @t g Al AR agr
AL @ a9 W@ § | foray € e
# a7 @ & w fraet & w@ew ¥ e
> g |

# frFEa & dk 93 a8, v &,
& FTT AT § 5 F AR g, F
AEL WIS A 9 Fr SifeT angs,
%Al T A @ wr R ? awd §
@ | & @ §, wfeT T qEAE
TGN &1 (Interruptions.)
I WA & W | T 93
5 FT &A1 FIH 7 @G, A F-ITH
TS fF 4g SA4Y ATET F qA AR
%i’%ﬁ &1 (nterruptions.) AT
wwae faw g & F e adl TR T
I AR Fi5 TAGHT AT g7 F1fC
famEgw agi X 9 42 gU &, 5W T
# gorey F--fuE 0 F foge ¥
T—ses & foew 4, fomn &
forere ¥, g a0F ¥ gHITem &1 FF
TTWREETRY

AT AR AT FTA AR L 7
W g9 &t Tars; fF g dxg a3l §
AT HTH AT | AR T I Y
w#, 3faw @ feqr § Avge 7 a9 )
& o <y wTeE § 5§ e Al
!ﬂ'{ﬁig&imﬁxﬁa:‘fl%ﬁmﬁw

1t is incumbent on us that we must
keep this matter before us' and go
straight on the right lines.

W AT W 78 I 5 @2
MYE T qAF W AW FI 2, @
fa o< @R a1 A wefEt ¥
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T TR AEW &1 wFEL qAT
X AT 2, 9.3 AT foF ag qga Aag
g @ 7 Fwae Far WA !
(Interruptions.) I 1 Fa1 grerd &1IT
(Interruptions.) daTFE TRIX LIEY
daT A g, A1 G AT g1 | /e
FT7 21 727 &, frat o @1 R\ W aAv
& & fF F1 9% IR FEeA §
T FFaT T | R ST wET R

3t % WA A G FT TAT §,
oI ag o & 6 9w W Fer o
A FAAIAT F CRT'E FTAT AfEE
a1 | § Iy HEAT AEAT v F WU
FOa & g9 § 94, dt § 9% fa@r
g f5 fFae R @F I 7 9Ee
FAIETT & W & | foe & fafewr
F G FAAETT Th FTH F7 G & |
# g T FUHT THE A GATT TG F
foe SaT TEx 4T a1 § | AT 98
I &7 W9 | AT W aREE
T4 F1 3G D g | ar A7 T 7T T
IgH @ AR A1 et St arer F O
ST AT 3T A1 32 | AFT @ T
T FTH T F (Interruptions.)
#R @gi @3 gFT AT &I |
(Interruptions.) § AEA E i
¥ ATH ARATE | '

TF AW V6T T 78 goee fwar
2 PR o Yo ¥ wfirw a7 axw 3 afcam
fagre ad® o mam ¥ afaml §1
oF "o FE) FRm a9 o ) 18
NN amE F Ao g & F
1 G, 98 § A€ Fg q6aT 7T GFR
Y TE FAT IRATE | § I AT A
wifaT FEA i 98 FE 7F 3% §
SR Tt I g 1l | Wk 7 A
fraa F gra g1 aFar §, d I I«
Fﬂ'ﬁﬁﬂl’lml (Interruptions.)

1 Wo Fo f!l'q (ﬂkﬁ’) : wm"ru
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W 7 o sEe gRw & ford Fan A
a? (Interruptions.)

Tfee qEe @TEw ¢ 9O SR
T TG AT @I 97 AR § usT 9%
FTT AT LT AT | TAH, A, AT @
foma & 1 g fema s & fF e qor
s feeT § I & @I ST 5 ar
FTH THR T AT HR T @ MY
T4 A T AT | F A F Sy arer
a1 1 7 grar an 6 sawi o o, sody
YOG | HE I F a9 o 7
T drr 9% T fear &) o aney
F A AT § W ST g5 & forar
& Su FST F 98 1 @1 ¥ F wgm
AT AT A T 7 oy FTGaw

S, § AITH AT & I A
9% ¥[TE |

ot T g (Fm) - 9fe 4T
T A A AT § 3 A A
AT §

Hafiz Mohammag Ibrahim: As hon..

Members are aware, I have
from time to time, placing
ments on the Table of the House
acquainting them with the latest
situation regarding floods in the vari-
ous parts of the country. On receipt
of these reports my Ministry had de-
puted one Chief Engineer (Floods) to
proceed to Assam. On getting a fur-
ther request from the. Chief Minister
of Assam we ‘deputed the second
Chiet Engineer (Floods) also to Assam

been,
state~

so that both of them could assess the-

flood situation on the spot and assist
the State Government with their mea-
sures to deal with- the flood situation.
My Ministry had also deputed a
Superintending Engineer to Uttar
Pradesh. ]

As hon. Members are aware, I have
recently completed a quick tour of
the flood affected = areas in eastern
UP, North Bihar and Assam.

6548~
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[arfed qgeas wd)
A TATE TAAT IR & R F7 gard
ST # g6 fhar 1 9T Frae e
¥ qEi 9T qRAL QAT RIY, Iawt
qar gyt 6 o A AT YA e
# gard SR & A M7 | @ SwN
H S F T 1A FHATE | GAL T
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fa% fFn § wifs w dw< aeE w7
st fs grea & v an

In this I was accompanied by the
‘Secretary of my Ministry and the
-Chief Engineer (Floods). My Par-
liamentary Secretary also accompani-
ed me on this tour. Briefly, the
situation in these three States is as
follows.

The areas mostly affected by floods
are Gorakhpur and Deoria Districts
and the neighbouring areas, that is,
in Uttar Pradesh. The floods here
were caused by spills from the river
Gandak combined with the spills from
the rivers Rapti and Rohin. The total
.area affected is 16.4 lakh acres includ-
ed in nearly 7,000 villages. The num-
ber of houses damaged or destroyed
is reported to be a little over 32,000
and 21 human lives and nine cattle
are reported to have been lost.

I discussed the situation with the
technical experts of the Uttar Pradesh
Government and my own experts
and I believe that expeditious action
has to be taken to construct the bund
in Nepal. . . .,

™ T 9T 3t w1 9% s g
OF Y agm § | @ fuafar 7 S
TREgR F ATE & F S g ) faw
THTH T AT JAT §, I7 TATHI A
T | ITHT EH TAY BAT § 1| AT AT
W[F IR T AT Fr 3 aF far
‘gt =y TEY HIR AR G ) iy
- T TF S AT ALY gRT AT | fpr
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o THY IAAT T g fear g
qE T S 9 $ a97 4T 91T,
TA®! T FT fgqT 4T & | AT A TW Y
1 g 6 gaa f1 oF 1 e A)
TZ THR W@ |

I discussed the situation with the
technical experts of the Uttar Pra-
desh Government and my own ex-
perts and 1 believe that expeditious
action has to be taken to construct
the bund in Nepal about which a
grea deal of correspondence has been
going on. The Nepal Government
have not given the State Government
their clearance to go ahead with the
construction of the bund and the
latest position regarding this is that
a team of experts from Nepal and
Uttar Pradesh wil] visit the site and
submit a report. I hope the Nepal
Government will expeditiously give
us the necessary authorisation regard-
ing acquisition of land and the con-
struction of the bund ean be started
without further delay.

In Bihar the districts mostly affect-
ed are Champaran, Darbhanga, Muza-
ffarpur, Monghyr and Saran. About
7 lakh acres of agricultural land have
been affected and eight human lives
and 18 cattle are reported to have
been lost. The problem in Bihar this
year has been accentuated by the
river Bhagmati changing its course
and flowing almost into the Burhi
Gandak. There is at present a bund
which separates the two rivers but this
tendency has to be effectively check-
ed. I have asked the Chief Engineers
of the States and the Centre to sur-
very the area quickly, carry out
necessary investigations and evolve
suitable measures for the purpose.

In my discussions with the Minis-
ters and officials of the State Govern-
ment at Patna I have emphasised the
need for properly maintaining, streng-
thening and improving the bunds
which from al]l accounts have served
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a very useful purpose in Bihar. At
present the State Governments are
not spending enough on the mainten-
ance of these bunds. I have also em-
phasised the need for proper drainage
works in the entire area to provide
natural courses for the flood waters
wherever there is concentration of
rainfall and flooding. I am glad to
' say that the Kosi embankments have
stood the tests of these floods and
but for these embankments the dam-
age in Bihar area would have been
far greater.

As regards Assam, I am afraid,
the problem in Assam had assumed
alarming proportions. But lately the
waters in the Brahmaputra have sub-
sided and the position is improving
every day. Over 11 lakh acres of
land have been affected comprising
some 2,000 villages and the number of
houses demaged and destroyed is Te-
ported to be nearly 4,000. About 45
human lives are reported to have
been lost, apart from a large number
of cattle. On account of the concen-
tration of rainfall the water level at
some places, particularly, in Gauhati,
rose to as high as seven feet above the
danger level.

In my discussions with the State
Government authorities 1 emphasised
the need for the State Government
having an efficient system of flood
warning, getting people living near
the river to move to higher places or,
at any rate, to have raised platforms
where they can move to in times of
danger. I have also emphasised the
need for constructing bunds and
dykes and maintaining such of the
embankments as have already been
constructed. There is need for the
-extension of such embankments on
the tributaries also which otherwise
do a fair amount of damage. Thers
has also to be a careful study of the
drainage problems in the valley. The
State Government would be well ad-
vised to carry out studies in the
matter of growing flood-resisting
paddy.

BHADRA 15, 1884 (SAKA)

Flood Situation 6552

At one time the situation at Dibru-
garh was particularly serious but
thanks to the action that had been
taken some five years ago, that is to
say, the construction of a six-mile
long dyke and about half-a-dozen
spurs, the town was saved. Tt will
be necessary to maintain this bund
properly and extend it by another
two miles. There would also be need
for another couple of spurs. I have
suggested that a conference of tech-
nical experts including my Chief
Engineer, Floods and the Directors of
Research Laboratories at Poona and
Malikpur should be called and mea-
sures devised to save the town from
any flood in future. This committee
will suggest the measures that should
be taken and will also give us an esti-
mate of the cost involved. In my dis-
cussions with the State Government
authorities, we discussed also the
long-term measures which include
the construction of dams higher up
in the catchment areas and schemes
of soil conservation and afforestation
works. It will be appreciated that
the construction of dams for the sake
of flood control only may not be eco-
nomically justified in a1l cases and
therefore, we have to combine these
dams with the development of hydro
power. Studies and investigations
{nto these matters have already been
taken up by the Central Water and
Power Commission. Similarly, we
have established a Soil Conservation
Directorate in the Central Water and
Power Commission and considerable
action has been taken in the direction
of intensifying these measures. How-
ever, with the best of intentions in
the world, these measures will not
produce results within the next few
years and therefore, every possible
action has to be taken by us and by
the State Governments to ensure that
the harmful effects of floods are mini-
mised by the adoption of what are
generally known as short-term mea-
sures.

# o T g A A ¥ Y fip feye
¥ @t A D oE e @
qATE AR §  AE dwr T,
R I8 & 7 g5 grav I fF a2
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o @ dar A g SardEr
1fgd @7 | 37 I8} ®1 g&7 a0 ¥ 1
fFaT & AR G FE AR F AgE
T FT & S9 BT T F0 R A
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ag @A wew qEY § oRT 9T 9
o€ § 1 3 @ G WY ok @, Afew
T I OF oGl g ATE ¢, I9 HAqG
A g7 T § for o= samet e wmar
B IR g7 9T A FY WG § TG THATE
T THFA g1 & | IfF 0F wg 9 A
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g fd oewa & 5 e Aoy wRe
F w9 921 #1 o gw A g Fm A
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g & fow a99 98 &0 § 99 IW
waRE ¥ fod A Fgar | TEEde Ay ar
FIAT & &, TIHE G TF A1 § W
Y T S § agr Y afedw
Fagm g frag oo @ oA 94 |
TAT I AT A & ) WEY 07 @Y 1 qEy
TIF § TEeAE FY TAT §, FET aOH
¥ QT T § AT TeF AN N F
3 ¥ AT AT AGT FIAT AGA | T
Fo dYo FT Ig AT § | IOH 50 @F
A HE FT AR . ....

Dr. M. S. Aney (Nagpur): May I
ask one question?

Mr. Deputy-Speaker: Order, order.

Dr. M. S. Aney: Have 1 no right to
ask one question? In the year 1949-
60, a scheme was prepared for con-
trolling the Kosi river near Varaha-
kshetra itself. That scheme has been
abandoned and another scheme is
worked out. Why was it abandon-
ed? Is it not possible to revive it?

Hafiz Mohammad Ibrahim: I shall
have to enquire from the State itself.
(Interruptions).

of fasm @@ 3w oaw W@

Az a7 wrg §, 99  fad wm &

T fafoae s fram 87

ot W0 @o T : §F T T

Mr. Deputy-Speaker: Order, order,
Hon. Member should allow him to-
finish his speech.

e qEg T TAEW : T 36 #7
SEE 3 @ § 1§ J el ¥ ww g
7Y, forarefY awr i g § wow ¥ I
Fa9 ¥ 75 g § fF o 4 ¥ flr
FEAL Y T8 a0 A1 AP o gy
2 fr fom @il & o9 a8y Ak
gl & 3% fag 3o foar o mr €1
RarR AT F gagraray § T
¥ oy TEar § 5 9g R e g b
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# Tl FAr § 37 weE® R, faTd
® mn g fv v aga fem, AT
qa fr & faaar 94 & a7 %7 1 98 T4
& s foram A 1 o o T
%1 & I T Y FHI A | AT
Afad q@ Y000 srafwdl #1 @
faerr &, ¥ fgmag aafas ar 71 fE
T Terdy W FRar 3 A Fgy A
AT &, AT qQT TF 31 ARAT TE
pec s cE R e e AT 1]
g a0 0 97 qF IAC AA, TG
T AET W g FE AT FA T
SHEIC A

R Fo To g : & T =MRAT §
f feaar wwar fam mar v oemg A
g & fad 1| ag g fe sm @
g7 ame {5 39 far @

Mr. Deputy-Speaker: Order, order.

gfes qgee TWEW < § g A O
AT A FEATE | GE TF qH F AT
qga AEA & g dara A g AT & fF
‘& HTE 1T G &1 FT A1 T AR
I ST TFT &1 98 IF IR qASHE 7 HAT
g, =T DT I 1 BT 37 I T
& Fear wfzh IF TUE T §T 6T
a1fea, o fod 5 37 a9q Feam gad
7§ | Fafren ¥ @ @ gatwed F,
T T WY FEAT B, A9 T Foriwq T
AT, A AT FY IR FF T AER
FATE | 57 o & oF F T E R A
G T GANE AN AT W FT AT E
>ffr @ ¥ 77 T A IE§Q@

(21 5 ford &1 o0 gw d Y
qAIWE

Zo Yo ¥ T g 0%

TE AT QY. {5 AT UFS
BECEII s o 5 rd

gt g (fow

NFAET ) 3%.Q9 ™
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7 (e TRaET) Q¥ R ATe
T 99 9= mE qer
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AT $a%e A fewm@me u,0Q0
Foflo ¥ IIAT q 9,803 Y

fegma a1 4w gu arht T gq
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TIEHY S AT Y 5
e ST @Y T At S

[58 t=
Tg agl & e &1

7T AT w9R F I F g

1t is a unique problem in Assam.
Special attention has to be paid to
that. I am speaking in English so
that the people of Assam may un-
derstand. I have said that'the Centre
will be in full sympathy. It is not a
special favour to .Assam. Wherever
we see with our eyes that there is
niisery, we will do something. We
are quite sympathetic. Whatever
we can do, we must.do and we
will do. Né fear about that. ’
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agt Far T § fF 3 o oweds gu @
I I TR FY FTSFer A qerermar
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gifeer wgeT qaTgr: 49 Sar e
oo fFr, 74 Nfec ke da
& L AT ¥ gears frg
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Mr. Deputy-Speaker: Order, order..
There is no point of order in this.

Shri J. B. Singh: My point of order
is that there is a conflict between the
two statements.

&t Hign T (feihia) - &
g I AT § —

Mr. Deputy-Speaker: Order, order.
The hon. Minister is replying to the
debate. What is the point that the
hon. Member wants to raise now?
This kind of disturbance cannot be
allowed to go on.

=t dnFz |t (WMEAr) o
qF AET | I ITF F AU &7
Fg1 fw “fae s, fae areq” Ifa
LU
Shri Hanumanthaiya: The hon. Min-
ister is not yielding.

Mr. Deputy-Speaker: Order, order.
The hon. Minister is not yielding to
the hon. Member.

«t AIgR ' : F uw ara g

R LG U
Mr. Deputy-Speaker: Order, order.
I cannot wunderstand how the hon.
Member gets up in this manner when

the hon. Minister is replying to the
debate, and goes on making speeches.

=t HigA TT : F A AT Qv
a1 fr—

Mr. Deputy-Speaker: The hon..
Member may please resume his seat.

Shri Mohan Swarup: On a point of "
information. . .

Shri Tyagi: The hon. Member may~
please obey the Chair,
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TG | T IGH S X F
F1 29 ag qaa fwar fr gifge
N &, T o A D AR A W g
NI eRFFAIT@REIAA
w3 7 § a0 Al & aw
HY TFAH TS T I W | FAUF
qEa w3 @ 9 f5 a1 wffaer
AT afEy | 3fFw ifeee ¥ g
1 Y 7 & ey SR 9 Ay TEY
FIATIT |

wa @R it &1 g 7 A
i 99 | W WS W@ A
T H N T A g | BT T A
7€ fF :

These are very valuable pieces of
information, particularly for the
Members, so that they may use
them at the places where they come
from, they may be in position to
make a reply.

NA o 7€ fF ey w1 oFow
FAT 7g TF FforTE FT AT Arfe |
AR 59 FTH FT AT THAT 7T &Y
IR W FTQ F AT ATRY 1 AR
I W KA F AT T E | A
TS FT YRRE § | T FT FTH
21 TR g 7l ) ey aww § fwar
TR gg A &) 3] FT § FET T=4qT
21 WA T8 g & QY 3% fag
T AT q3AT & W wfErw wEY
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g fF e e ¥ ag F19 TE] wHAT
FIA FT 47 | IAT 92T F T@yR oy
¥ =t A ¥ AT AT AT o /Y
Lafar & Y 77 It Y o} wWE qETg
&1 9T F 1 aY I9F fag qedier w Y T
f& agt A&l 1 FAT T ) I9T
ST A g fRar T g 3| wx e
IE HATE TF TS FT I A TGT G
ar ag F1 faar T | ag A w9 4%
Y 913 faat ¥ Y @ an, fagh w19 F7
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[er% 7=z <) -
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9 g, qfzay # g1 arer w1 g Afe
WK g9 Sarerd & a9, feea & @y
FAF AW IR EITFRE
T A QA 7T F A I FIH AV
AT FEA AT G IIHT L AT Yo I
¥ g w2 F femy 990 | g 1%
qaFnt 7 31 o fr w1 gHaR @ ag
qg T P I HT T FT T FT
9 gag I I g 48 FIH &H g
TG | @ 5 #T @I AR g9
T F g e =g

T I 18 § It q&fAH HEH <
JEE AR qEE s g, q¥ fF frr
T AIHAT §, TGH FT ATHAT §, o Fo
T AT & W] Sar fy A wrg Ay
LA A AR A A7 F AR F w4
7 ©T e, GaT FR AT AR qgi T
&Y i T gt Y T8 Ty Y g
frar At & S §ex Y a7 § faam
fermn wear g fF fufeedr e
i # g0 fagam 3q% fewtioer
qz git fF & ot & g7 wEEa &
gt fear s ®R FTEEY F a9
AT foFam s & w9 WS Far
g & huF st W & faq 9
3 & FTEY JEL G ATFO | h W
qEG A Fe AT F FHOA A
AEE § AHEAIRT AT B GG FMT |
7 T ¥ {5 92 39 we w7 FW
WA R B AR
[ FT FTH AT FL T | FE AT
EET TTd A qTE ¥ qEEY W 7 S
R fegw™ &1 =9 god FT TR
NI B GHA T F | F g7 HoHS

F A9 AT THAT &H F@TE |
Mr Deputy-Speaker; The debate is
over.

= IETH . IR WG, T T
T ATF ATET, § T qg A1 @18, .
IR WERA : qg AW T g
ag a femrmw &
1776 (Ai) LSD—8.

Motion re: 65
Report of Scheduled
Areas and Scheduled
Tribes Commission

&t QETEY : a8 == WA T A N
@ 3¢ 93 fafreet arT & AiF S
T & w1 faam @ 5% s wwan
IR b T@R F L&A gAY F
MTeF @ FA 1 gar fafres
qrET 7 WY I foveny 7 oF W A
JEa TR L.

(Interruptions.)

OF AT WIE : FH g9 Q@
qr ?

st e IR A EF B G AW
FMAMIRRQE? FFTE a1 Fgw
fe 73 399 1 9@ 74  IfF AT /Y
ard & 1 o 3 gEr & @ & WK W
AAE ISTRE .....

Mr. Deputy-Speaker: Order, order.

=Y To fito M (7TT) : A AH
UECHEC IS I 0 4 B (RO ]
TR T T T F7 T @I N
7% faegs TAT 1T IT T a6 T Ty
a7 T & ¥ g5 1 gt waw § e
o R

st JH T AT AT QR G
Fagigg@rar) fed efia qiga,
T T 9 AT FT A A ?

Juree wgeq ¢ ag fewm g
WATT 3T FT T T AT AG G |

The debate is over.

15.58 hrs.

MOTION RE: REPORT OF SCHE-
DULED AREAS AND SCHEDULED
TRIBES COMMISSION

Mr. Deputy-Speaker: We will take
up the next item. The hon. Home
Minister.

Shri D. J. Naik (Panchmahals):
Sir, 1 would request you that 4 hours
allotted for the decision of the report

-
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are inadequate, so 'more time should
be allotted. Our request is at least 5
hours should be allotted.

Some Hon. Members: 6 hours.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Some hon, Members request that
more time be allotted for this.

Government have no objection be-
cause the House is going to sit till 6
O’clock today; that is, two hours to-
day, and tomorrow there is non-
official business and so 2% hours will
be there tomorrow. So, we can allot
4} hours.

16 hrs.

Some Hon. Members: Five hours at
least.

Shri Satya Narayan Sinha: In that
case, tHe House will have to sit lon-
ger. The whole of tomorrow is not
at our disposal; it is non-official day
tomorrow. Whatever time we take
more we will have to sit more, be-
cause 2} hours are reserved for non-
official business.

Shri Hari Vishnu Kamath (Hos-
hangabad): Sir, I am not coming in
the way of extending the time but
may I point out that in the Order
Paper, there is an important item—
Law and Order situation in Delhi.
This is a matter of great importance
and I hope it would not be pushed
out by this discussion. (Inter-
ruptions).

Shri Harish Chandra Mathur: How
are we to distribute the time?

Shri Satya Narayan Sinha: Hon.
Members must understand the posi-
tion. I have no objection to make it
414 hours but how can we stretch it
beyond five hours? It cannot be
stretched beyond five hours.

Shri Hari Vishna Kamath: If the
hon. Members in whose names the
Resolutions stand are agreeable to a

SEPTEMBER 6, 1962 Report of Scheduled 6566

Areas and Scheduled
Tribes Commission

postponement then we can take up
the whole of the evening for both the
items.

Mr. Deputy-Speaker: Hon. Member
can table another Motion.

Shri Hari Vishnu Kamath: I am
not suggesting this about this motion;
I am suggesting this about the Pri-
vate Members’ Resolutions. If we
postpone this that matter will be re-
latively out of date. The crime situa-
tion in Delhi is very bad now and we
have to focus the attention of Parlia-
ment and of Government on the
crime situation.

Shri Ansar Harvani (Bisauli): The
crime situation in Delhi is a continu-
ing process; it will not be out of date
if if is taken up afterwards.

Shri Hari Vishnu Kamath: [ hope
it will not be a continuous process;
and that by our action here it will
be curbed.

Shri Harish Chandra Mathur: If the
sitution will improve considerably
in two months’ time and if it will be
out of date then, there is no need
for a discussion.

Shri Hari Vishnu Kamath: No, no.
If we do not discuss it today, it will
be out of date from that point of
view.

The Ministry of Home Affairs (Shri
Lal Bahadur Shastri): I thought Shri
Kamath rightly agreed to wait till
the next session.

Shri Hari Vishnu Kamath: It only
shows that Government is not will-
ing to have a discussion, is allergiec
to a discussion and is resisting a dis-
cussion on this matter. It deliberate-
ly wants to push it out.

Mr. Deputy-Speaker; 'The hon. Mem-
ber knows there is no time.

Shri Satya Narayan Sinha: It will
not be fair to say that the Govern-
ment has been trying to push this
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item out. It is the House which wants
more time for the earlier discussion.

Shrij Hari Vishnu Kamah: Then

let ug sit longer.

Shri Satya Narayan Sinha: Till 10
O’clock, tomorrow?

=t arey (fgEn) -
AT aE

Shri Hari Vishnu Kamath: Til] 8
O’clock. Tomorrow we can sit. It is
the last day. I will be a good ending
to a good session.

A5 I9 dF,

Mr. Deputy Speaker: We will see
the mood of the House tomorrow.

ot grE : fedt wfiwe a@Em,
W AF 9T F71 &9 vF o7 & fag
T faar S @ F19 § AT "y
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Shri Lal Bahadur Shastri: Sir, 1
beg to move:

“That this House takes note of
the Report of the Scheduled Areas
and Scheduled Tribes Commission
laid on the Table of the House on
the 20th November, 1961.”

In the very beginning, I would like
to convey my thanks to Shri Dhebar
and his colleagues who have submit-
ted a very weighty document, the re-
port on the Scheduled Tribes. They
went round the country and went to
the far off and isolated areas where
Scheduled Tribes lived. And, they
have considered almost every aspect
of this problem fully. The report was
submitted sometime back to us and we
passed on the report to ail the State
Governments, especially the State
Governments which are directly con-
cerned, where the Scheduled Tribes
live in large areas and have a very big
population. The reports were consi-
dered by the State Governments. But
as it took time to get their comments,
we decide to hold a conference of all
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the State Ministers in charge of
Scheduleq Castes and Scheduied Tribes
and we also requested the Chief Minis~
ters also to attend that conference.
They attended the conference, and 1
am glad to inform the House that it
was possible to discuss matters across
the table and come to a decision on al-
most all matters which pertain to the
State Governments. We arrived at
unanimous conclusions, and I hope
the discussions will produce effective
results in the sense that they will be
implemented by the State Govern-
ments as early as possible.

16.07 hrs.
{SErR1 MuLcHAND DuUBE in the Chair]

1, Sir, need not say that our friends
and comrades, the Scheduled Tribes,
are living in conditions which are
extremely regrettable and, in the
true sense of the word, they are real-
ly backward from many points of
view. If you go into those areas you
will find dearth of schools, even pri-
mary schools. There are no medica)
facilities available. There are no
means of communications, not even
kutcha roads or jeepable roads. And,
of course, they lack in other social
and cultural facilities.

The result is that we have to think
of special steps, special measures, and
give a push and drive to the work
which we propose to do in these areas,
and unless we do that I do not think
the normal routine of work is going
to make a radical change in their
economic conditions. The Commis-
sion has specially recommended the
programme of work to be done in
these areas, and that programme of
work falls really in two parts. The
first is: protection of the rights of the
tribals in land, protection against
exploitation by money-lenders and
protection of their way of life. The
second is: development of the Sche-
duled Areas and Scheduled Tribes
by bringing all the tribal areas in-
cluding the existing Scheduled Areas
under the Tribal Davelopment Block.
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As 1 said, we have to develop the
triba] areas and the tribal people in
different directions. 1 mentioned
about the schools, about dispensaries
and about means of communications.
Then there are small industries and
also minor irrigation schemes. These
are various matters in which we
have to take, as I said, special mea-
sures. The Commission endorse the
scheme of the Government in so far
as the setting up of Tribal Develop-
ment Blocks is concerned. They have
further suggested that it should be
extended and an effort should be
made to see that all those areas
where the tribal population is over
50 per cent are covered by such tribal
blocks. I hope every hon. Member
has some idea of what a tribal block
{s. The tribal blocks have more or
less the same pattern as that of Com-
munity Development block, with the
same kind of programme and same
kind of work, of course, exclusively
davoted to the interests and improve-
ment of the Scheduled Tribes. I shall
not take much time of the House and
shall be as brief as possible.

In the Third Plan it was, therefore,
felt that we should increase the num-
ber of tribal blocks as the tribal
development blocks help in the deve-
lopment of the whole sector in differ-
rent directions. So, this is one of the
best programmes that we can accept
and adopt. In the Third Plan the
number of blocks to be set up was
300. , After considering various as-
pects, we raised it to 330. So, the
Third Plan provides for the establish-
ment of 330 blocks. The Home Min-
istry felt that 330 blocks will not
cover aven those areas where the
popuiation of Scheduled Tribes is of
the order of 66-2/3 per cent of the
total population. Since this Report
came to us we have been giving
thought to it and we discussed it with
the Planning Commission. Our idea
or thinking has been that the first
step should cover all those areas
where the tribal population is 66-2|3
per cent of the total population.

SEPTEMBER 6, 1962 Report of Scheduled

Areas and Scheduled
Tribes Commission

I am glad to say that our discus-
sions with the Planning Commission
have been fruitful and they have
agreed to pravide funds for opening
120 more blocks. So, instead of 330,
the total number of blocks now would
be 450. This will cover those areas
where the tribal population is 66-2|8
per cent. Naturally, it will mean
additional expenditure also. The total
allocation in the Third Plan was
Rs. 1636 crores for 330 blocks. Now
they have agreed to give us a further
Rs. 695 crores for the addition of
120 more blocks, making a total allot-
ment of Rs. 23'31 crores. There are
450 areas where the population of
Scheduled Tribes is 66-2|3 per cent or
more of the total population and we
would be covering all those areas by
the 450 blocks which we are going to
establish and we hope that when
those blocks are established the deve-
lopment work in those areas will go
ahead with some speed.

As 1 said in the beginning, the
Dhebar Commission is not satisfied
with our programme because we are
covering only those areas where the
concentration of tribal people is 66-23
per cent or more. It has suggested
that we should try to caver those
areas where the tribal population is
over 50 per cent. If we are to cover
all those areas where the tribal popu-
lation is 50 per cent or more, it will
naturally mean additional expendi-
ture. Also, if we accept this criterion
of 50 per cent, it would mean the es-
tablishment of another 500 blocks.
So, if the total number of blocks is
about 900, they will cover all the
areas where the population is over 50
per cent. Naturally, this will lead to
an outlay of another Rs. 30 crores.

We have discussed this matter with
the Planning Commission. In fact,
yesterday evening itself I had a dis-
cussion with the members of the
Planning Commission and I appealed
to them that the problem of the Sche-
duled Tribes was really a human
problem and that we must do what-
aver i8 possible to allocate more funds
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and at least cover those areas where
the Tribal population is to the extent
of over 50 per cent, that is, between
50 per cent and 66 per cent. That gap
has to be filled. I must say that the
Planning Commission is sympathetic.
1 am not prepared to say that they
have agreed to allocate additional
funds. But they have agreed to two
things. One is that we must start
making preparatory arrangements
within this Plan period for covering
all the areas which fulfil this criterion,
that is, the criterion of over 50 per
cent. About the preparatory arrange-
ments I wish to say a few words a
little later. But they have agreed
that we must start our preparation
which means that they accept it in
principle and they will be able to
provide funor 1f not now or imme-
diately, at least during the Fourth
Plan period.

Secondly, the point that they have
suggested is that the normal commu-
nity development blocks, not the Tri-
bal development blocks, will be
covering the whole country now. All
the areas of this country would be
covered by community development
blocks by October 1963. So, all the
rural areas will thus be covereq and
naturally the Tribals will also be
able to take advantage of those
blocks and will be benefited. How-
ever, that is a general problem, But
my idea is that during this Plan
period, of course, preparatory arran-
gements have to be made.

Another thing is that if we can find
some funds, I am thinking on the
lines that we should at least open
some Tribal development blocks in
those areas where the population is
over 50 per cent. I want to introduce
that scheme to go ahead on that line
so that we are prepared for comple-
ting it during the fourth Plan perind.
I am quite clear that what the
Dhebar Commission has suggested,
that is, to cover over 50 per cent of
population of the Tribals, should de-
finitely be completeq during the fourth
Five Year Plan period, but we should
if possible—and I would make every
effort to make it possible—begin or
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introduce it or start with it during
this Third Plan period.

It is true that even if we do that
the probiem still remains. Rcally it
is painful to realise that even if we
cover those areas, that 1y, the areas
with over 50 per cent of population,
there are 75 lakhs of Scheduled
Tribes people who will be ieft un-
cowered. They will not be covered.
They are spread over in different
areas and as they do not come under
any Tribal block, they are left un-
covered. 75 lakhs is not a small
number. So, we have to keep that
in mind and we have to think as to
what we can do for those peorle also
who are not covered by the Tribal
blocks. Although it is somewhat sur-
prising, it is a fact that the greatesi
difficulty is in getting trained persor-
nel. Either it is a schooi teacher or
a doctor or an engineer ur a social
worker, the kind of men that we
want, the kind of officers or workers
or people with a mission to work they
are not available. In fact, the gov-
ernment servants, those who work
there should have a sense of missian
if they really want to serve the tribal
people. We are lacking in that,
When the Planning Commission point-
ed out that preparatory arrangements
should be made, they are right be-
cause we have not got tae required
men. We must train them up. It
seems there are still many blocks
where teachers are not avalable. Of
course, there is dearth of docturs as
every one knows in the whule of the
country. Except for West Bengal,
there is dearth of docturs m every
part of the country, in every State.
Naturally with the Tribal areas, it is
much worse, because doctors do not
want to go to these isolated piuces. We
have to make special effurts to train
up people. I do want that our de-
partment, the Home Ministry, the de-
partment of the Scheduled Castes anli
Scheduled Tribes’ Commissioner and
the State Govermiu~m. shculd con-
centrate and prepar- a %lue-print, fix
a target and try to achieve it. Otker-
wise if you do not have the required
people, even the 450 blocks which we
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propose to open may not work I
know this is one of our shortcomings.
But, we have to make every effort to
overcome it and I hope we will be
able to overcome it during this Plan
period. We have to complete these
450. It may be possible that most of
the tribal blocks may be opened in the
last year of this Plan period or in the
fourth year of the Plan, or in the
third year, also. During this time, 1n
the next two years, it is possible to
train up these people and post them
in different areas and thus be able to
complete the figure of 450.

The other points which were raised
by the Commission were regarding
land, forests and the indebtedness of
the Scheduled Tribes. Protection of
rights in land raise questions of land
grant, land tenure, laud reior—s,
tenancy rights, allotment of land,
acquisition of land, preparation of re-
cord of rights and the undertaking of
survey and settlement. Protection of
rights in forests refers to grant of
land, rights of grazing, right to parti-
cipate in the work of protection, con-
servation, re-generation and affores-
tation and all other activities relating
to forests and the right to expluit
minor and major forest produce and
to share in the processing of such
produce.

16.24 hrs,

[SHRIMATI RENU CHAKRAVARTTY in the
Chair]

Protection from exploitation by
money ~ lenders includes freedom
from bonded labour in any form,
scaling down of past debts and ar-
rangements for alternative credit.
The detailed recommendations cf the
Commission in Chapter 11 relating to
Land and the Scheduled Tribes, in
Chapter 12 relating to Tribals and
forest policy and chapter 16 regard-
ing the problem of indebtedness have
been accepted in the recent confer-
ence of States Ministers in charge of
welfare of Backward classes and it
has been decided to give effect
to the recommendations to
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the maximum extent  possible.
More specifically, it bas been decided
that there should be a secticn in the
Legal Department in each State to
undertake a study of the existing State
and Central laws, and to suggest
modifications to protect the rights of
tribals, and that a survey should be
conducted to find out to what extent
special legislative assistance is needed,
and further that all laws and regul-
ations affecting tribal lands should be
examined by this section in the Legal
Department with the ultimate object
of completely preventing transfer of
tribal lands to non-tribals.

In the conference of the Ministers,
I laid a special emphasis on the fact
that this question of looking intc the
old laws or making modifications
should be carried out as early as
possible. The commission alsoc  felt
that it might take about ten years to
complete the consideration and look-
ing into all the laws and making the
necessary modifications and  pulting
them through the legislatures. So,
they had carefully gone into the whcle
matter. The same suggestion was
more or less made by the Ministers
also who were present. The officers
and those who have to deal with this
matter also strongly felt that in a
smaller period it would not Le possi-
ble. However, to 1ne, it appeared that
this period was a fairly long one. So,
I suggested to them that it should
definitely be cut down. I have tried
and I have suggested to them that it
should be between three to four years,
and if possible, not more than two to
three years. Of cource, all of them
kept quite, and so I felt that perhaps
they have agreed to it but I am not
prepared to say that. Still. it was
generally felt that we shoulg try to
expedite the modification of laws or
putting through of new laws wherever
it is necessary.

The commission have also recom-
mended that a general legislation ap-
plicable to both scheduled and non-
scheduled areas would be preferable,
because it will remove the feeling that
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it is only in the scheduled areas that
the tribals can get protection or that
before a tribal can receive protection
the area in which he lives should be
declared as a scheduled srea, and ex-
pressed that general legislation would
accelerate the process of integration
and ultimately facilitate the process
of de-scheduling.

The commission have, no doubt, re-
commendeq that pending general leg-
islation, the provisions of para 2 of the
Fifth Schedule should be utilised for
the promulgation of regulations by the
‘Governors. This matter was also
discussed at the conference; as the
conference felt that we might be able
to expedite the legislative process, that
It was better to bring in general
legislation itself as early as possible,
as recommended by the commission.

The conference actually feli that
with the enactment of legislation with-
in three years, or, if you like, within
three to four years, it is likely that
the process will be completed even
earlier, that is, earlier than ten years.
So, you will see that this part of the
work, the part relating to the modi-
fication of laws and the consideration
of different laws regarding the tribals
will be considered as quickly as possi-
ble. This part of the work is fully
accepted, and fully accepted by the
State Governments, and stepe are be-
ing taken to implement.

16.28 hrs.
[Mr. DEPUTY-SPEARER in the Chair]

The most important aspect of this
programme of work is its proper and
quick implementation. I am not deal-
ing with all the recommendations of
the commission, nor am I going into
details as to what our decisions were
in regard to the points discussed in
the State Ministers’” Conference. I
am not doing it also for another re-
ason, namely that in the other House,
we were not able to place the proceed-
ings or the minutes of the meeting on
the Table of the House. Here, a few
days back, we placed the report or the
minutes of the meeting of the Minis-
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ters’ conference on the Table of the
House. I hope the tion. Members who
would like to see the details, would
be good enough to go through those
papers.

But every one agreed ~it was agreed
in the conference also—that our pro-
grammes, our schemes of work, are
sound, and whatever the Commission
have recommended has to be accepted
if we want to bring about a radical
change in the condition of our people,
especially the scheduled tribes. But,
the main question *hat arises is how
to implement these proposals, these
schemes.

As I said, there are various difficul-
ties which we have to face. 1 just now
referred to non-availability of techni-
cal personnel. This wac one of the
main complaints made jn the Ministers’
conference also. So, all our schemes
fail if there is no proper implemen-
tation.

There are two things. The first is,
as I said, the necessarv  personnel.
The second. thing is fixing responsi-
bility on some officer at the State
level and at the district level, and of
course at the ministerial level also. I
discussed this matter fully in the
conference of State Ministers, and we
laid special emphasis on this fact that
they have to expedite the various
items of this programme, and we
decided especially about two or three
matters.

We felt that in so far as the district
is concerned, the district magistrate
should be directly held responsible for
the execution, for seeing to it that the
programmes or schemes are properly
executed. Of course, there will be
differemt officers, ang there will be a
special officer for the tribals. Yet,
various departments are concerned
even at the district level. For ex-
ample, departments like Health,
P.W.D., Education, Home etc, and
their officers have to function in the
district, but it should be the respon-
sibility of one officer whom the Gov-
ernment can ask, from whom they
can call for an explanation as to
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where the work has failed and why it
failed. It can only be the district
magistrate, because the district magis-
trate can co-ordinate, and he is the
top officer in the district. It might
be said that the district magistrate is
a busy officer. He is, but then he
has a number of subordinates
under him, and it should be mainly
the duty of the district magistrate to
supervise those works for which a
definite type of co-ordination is need-
ed and necessary. So, at the district
level we feel that it should be the
responsibility of the district magis-
trate, Of course, I am not referring to
the Assistant Commissioners of Sche-
duled Castes and Scheduled Tribes
who are in these States where tribals
live in large areas and in large popu-
lation. They are there, and of course
the Scheduled Castes and Scheduled
Tribes Commissioner works from the
Centre. These are different officers,
but what is important is that in the
district it should be seen that some
one takes interest, positive interest,
to see that the different works are
implemented properly.

I also wanted to mention the fact
that this work is in some places, be-
ing entrusted to zila parishads and
panchayats. Of course, in the context
of our plans and programmes the
panchayats and zila parishads are go-
ing to play an important role, but I
said so, I am not :nentioning it only
here, in the presence of the State Min-
isters that I did not know how far the
Government could leave this work
entirely to the panchayats ard zila
parishads which are also in the for-
wmative stage, or 2ven if they have
been formed earlier, have yet to
gather experience, t5 cxccute the pro-
grammes quickly. So, I specially ap-
pealed to the State Ministers. They
cannot feel satisfied merely by saying
that this work has now been taken
up by the panchayats and zila pari-
shads and that no one else has any
further responsibility in this matter.
I cautioned them that the panchayats
and zila parishads may do whatever
part of work they can but the respon-
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sibility of the district officer would be
there, responsibility as I said has to
be fixed on the district authorities and
the district magistrate. At the pro-
vincial level we have suggested that
there should be a separate directorate
for Scheduled Castes and Tribes; it
would not purely be a department or
secretariat work. Part of it would be
secretariat work; part of it executive
wing. If it just forms part of a sec-
tion in the Home Ministry, it does not
get that much attention and therefore
separate directorate wil] mean con-
centration on this work, execution and
framing of programmes properly.
There will have to be a directorate at
the State level dealing with the pro-
blems of Scheduled Tribes and Sche-
duled Castes. We have further sug-
gested and the State Governments
have agreeg that the Chief Secretaries
in each State should have a section
under them for re-evaluation of tri-
bal welfare programmes. It is the
Chief Secretary who is the proper
authority to co-ordinate the work of
different departments and take the
officers to task if they are lagging be-
hind. That section and the Chief
Secretary should evaluate whether
adequate and sufficient progress has
been made. It was also agreed at our
suggestion that the Chicf -Ministers
should have a quarteriy meeting in
which the Ministers concerned, such as
Ministers of Educaticn, Health, PW.D.,
etc. and the officers concerned would
be present wherein they should all ex-
amine the problems and watch the
progress made and review the actual
work done and see what drawbacks
are there and how they have to be
tackled. If such quarterly meetings
are held, I am sure it would be very
helpful. There are various other mat-
ters and I do not want to go,into the
details. This is the main  structure
which we have thought of for imple-
menting this programme promptly and
effectively. 1t has also been agreed
that triba] advisory councils could be
established in places even where there
are no scheduleq areas. I need not go
into the detail. There are scheduled
and non-scheduled areas and even in
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areas where tribals
live we want that there should be
tribal advisory councils. Wherever
there has been combined reservation
of posts in services, the percentage
prescribed for Scheduled Castes and
Tribes should be clearly earmarked
separately. This was also agreed to.

nron-scheduled

Without taking more of your time,
I would end by saying that this is no
doubt an economic problem because
the Scheduled Tribes are hard hit
They have no adequate agricultural
land. They have no other occupation.
So, economically they are undoubted-
ly poorer. Socially also it may be said
that they are backward. There are no
schools or colleges and there are no
facilities or amenities of life. But it is
essentially a human problem. of
course, we have to tackle the econo-
mic problem and the social problem.
But mainly it is a human problem ana
we have to change our attitude to-
wards our friends ani comrades. If
we continue to consider them as peo-
ple who are cut off from others and
therefore there is no common bord
between us and them, all this pro-
gramme will have no effect at all. We
may have as many community deve-
lopment projects as possible and we
may bring about improvement also,
but essentially the question is one of
the blending of thoughts and our
coming closer together completely and
identifying ourselves with the Sche-
duled Tribes.

I have not visited manr places but
at least T went sometime back to a
Scheduled Tribe area. It was a most
difficult area I Luvc ever  passed
through. It was even difficult to reach
there. I hal to rcuch there at 8 O
Clock but I could reach there only at
about 12 midnight. It was difficult
even for jeeps to pass through some of
that area. At a number of places we
had to get down. There were no
roads. But yet, there were at least
15,000 people sitting there even at the
dead of night. I was really amazed
at the kind of upsurge, a religious
upsurge, if I may say so, in them
They were ve- rcen that there should
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be a radical change in their economic
conditions and other things, but I was
surprised there was no bitterness at
all. Therefore, our obligations in-
crease all the more, if they have been
patiently  suffering all these years.

While sitting there, I felt as if I and
they were absolutely one. How can
anyone imagine that there was any
kind of difference between them and
us? Therefore, I say a psychological
and revolutionary change has to come
about in our minds. Then alone we
can really solve the problems of the
Scheduled Tribes.

In that respect, I shall refer to the
important suggestion made by the
Dhebar Commission. The Commission
raised the question: what is our objec-
tive. Is our objective going to be the
extension of Scheduledq Areas or de-
scheduling the existing Scheduled
Areas? They have in a nutshell put
the vital point before us. If we think
that there are 450 Scheduled Areas or
900 Scheduleq Areas, and then later
on they may be increased to 1,100 or
1,200, it will not mean identification.
It will mean further separation, and
that separation will continue for a
long time to come. Therefore, the
Dhebar Commission suggested that we
should go ahead with the establishment
of tribal blocks. They felt that at least
those areas where the tribal population
is to the extent of over 50 per cent.
should be covered by tribal blocks as
early as possible and then we should
go ahead and fil! the remaining gap.
In fact, Shri Dhebar, the Chairman of
th~ Commission, had appealed to its
members and told me also. The
natural desire is that we should ex-

- tend the Scheduled Areas and try to

establish tribal blocks, but from a
broader angle, he suggested that our
objective should be not the extension
of Scheduled Areas but bringing the
Scheduled Areas to the level of others
and thus deschedule them. So, I en-
tirely agree with that approach: that
we should try to deschedule, meaning
thereby that the existing Scheduled
Areas should also not exist But how
can that be done? That can only be
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done if we are able to bring them &
our level or to the level of others
within a prescribed period. 1 would
have liked to suggest a period of ten
years for this work. But it may be a
rather short period. 1 do not want to
take that risk. I would, therefore,
suggest that the objective before us 1s
that within 15 years, all the scheduled
tribes people living in those different
areas should come up to the level ot
others. All these programmes must be
completed within 15 years. If we can
do that earlier, all of us will be ex-
tremely happy.

Having said this, I hope that the
hon. Members will give full thought
to the recommendations made by the
‘Commission. 1 would like to assure
them that on our part, we would do
our best to implement these recom-
mendations. 1 shall be glad to get
‘their views and then finally formu-
late our plan and go ahead with its
implementation.

Mr. Deputy-Speaker:
moved:

Motion

“That this House takes note of
the Report of the Scheduled
Areas and Scheduled Tribes Com-
mission, laid on the Table of the
House on the 20th November.
1961

*28hri Sarkar Murmu (Balurghat):
I am glad that to-dav in this Parlia-
ment. we are .discussing the report of
the Commission of the Scheduled
areas and Scheduled Tribes. Like
other reports, this report also suffers
from the lack of realistic approach
towards the basic need of the triba!
people. The whole outlook of this
report is an administrative one. Jf
we want to have any solution for this
problem of Scheduled tribes. we must
have a political approach towards it
which is totally absent in this report.
However, this report has suggested
some steps to be taken to eradi-
cate the misery and the age-
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long backwardness of this hanicapped
section of the people due to which
the Scheduleg Tribes could not march
forward. It suggests iconcrete steps
and measures to  overcome it and
have requested the Central and the
State Governments to put these mea-
sures into practice.

If these proposals or suggested
measures are implemented, then the
long neglected Scheduled Tribes may
come forward to some extent.

With great regret, I may say that
the experience of Congress rule dur-
ing the last 15 years has shown us
what little they have done for the
Scheduled Tribes. We have also seen
what the Congress Gevernment has
done for the solution of the land
problems, the problems of live-
lihood of the Scheduled Tribes,
the unemployment problem and
the problem  of education. I
can state emphatically that the Gov-
ernment has not taken any steps to
solve the problem in an integrated
manner. Provision of a few steps
here and there, sanctioning of
stipends to a few tribal students and
some times giving jobs to some of the
tribal people, will not and cannot
solve the problem at all. What is
the reason for this failure of the
Government? I submit that the
defective planning is responsible for
this failure. The Government draws
up its policies without taking into ac-
count the life of the Scheduled Tribes
and the schemes, as a result, have
nothing in common with reality or
with the needs of the situation. And
further the schemes are put into
practice without caring for any co-
operation of the masses of scheduled
Tribes people and through the bureau-
cratic apparatus. Due to this, the
schemes fail and the money allotted
goes to line the pockets of the burean-
cratic officials.

**English translation of speech delivered in Bengali.
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Let us take the case of West Bengal.
After reading this report, I got the
impression that the West Bengal Gov-
ernment actuallv has not done much
for the Scheduled Tribes during the
last 15 years. Scheduled Tribes’
main problem remains the problem of
land and the West Bengal Govern-
ment so far has not chalked out any
concrete measures to distribute lands
to the Scheduled Tribe. In the
report, we come across that in other
States, some of the landless Schedul-
ed Tribes were given lands to settle
but whether the West Bengal Gov-
ernment has any project of this
nature. we do not know. According
to the Government statistics, in West
Bengal, there are 15,67,000 scheduled
tribes, but unfortunately, not a single
Tribal Development Project has been
set up so far in the State.

When the West Bengal Government
passed the Land Reforms Bill in 1955,
they had made a provision by which
Scheduled Tribes’ land could not be
easily acquired or transferred to com-
munities other than Scheduled Tribes.
In 1954, the Government of West
Bengal passed an Act which sought
to return those lands to Scheduled
Tribes that were sold or other-
wise transferred to non-tribals during
the period fiom 1st Januany, 1950
to 30th December, 1953. This law first
raised some hopes amongst the
Scheduled Tribes but unfortunately,
that law remained on paper only and
it was never implemented and never
benefited the Scheduled Tribes.

By benami transactions or through
other means, the lands of the Sche-
.duled Tribes were taken by the Jote-
dars and moneylenders belonging to
other communities, and no land re-
mained in the hands of the Scheduled
Tribes. If this is the fate of a Gov-
ernment Act, then we can very well
imagine what value the recommen-
dations of the Commission will have
since it has not got the force of law.
These are only suggestions and as
such, not obligatory on the Govern-
-ment.
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1 would like to make certain con-
crete proposals. In West Bengal,
there are certain tribal compact areas
where the Scheduled Tribes popula-
tion are predominant. Such areas
should be exclusively reserved for
Scheduled Tribes alone. Lands in
this particular area shall be distri-
buted to Scheduled Tribes only. No-
body else shall be allowed to own any
land in the said Scheduled areas.
These areas should be declared as
Scheduled Tribes reserve. Tribal
Development projects should be set
up there through which all the deve-
lopment works should be undertaken.
Only Scheduled Tribes should be
given land to rehabilitate themselves.
The Commission has made recom-
mendations to the same effect and I
fully agree with them. These re-
commendations are very necessary in
certain areas of West Bengal. But
in these projects, the Scheduled Tribes
should get ample scope to participate
or there is the danger of these pro-
jects coming under the grip of bureau-
crats and thus doomed to failure.
Therefore, such blocks must be or-
ganised with the full co-operation and
active participation of the tribal
people.

There should be a wide net work of
canals to irrigate the lands. Gene-
rally, tribal villages are situated on
the top of hillocks and therefore,
scarcity of drinking water is acute.
Government should see that drinking
water is provided.

To spread education, hundreds of
schools should be set up in these areas
and each student should be given
monetary help by the Government for
higher studies.

oY IgF (HzTAT) : IIETT FIRT,
= fRqIE 9% T qHT 99 F 9z A
g a9 F wwa g seoeEaE
SAar ¥ gEfaa FAET F A9,
ffy s a9, HR Tl 1 giEE
gOqE A g | §faeW § uF @i
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FHIT GFI FH & q @ A0
<t Tt 9, 99 F TR @ g F
AR FTT FAIT FFLL AT |

ot I 39 agq & wfgafagt &
e § aga d 991 e @ &
<] 59 937 ¥ IgT ¥ AMAT 91
aifeatfaal 1 wEelr gRer #}OAG
qIA qF | AT FAEA F O
sfearfaat &1 g=ar 99 g aaegt
F Ry A IR AT F qHT LT €T F
w faar &1 g & gaT ard %1
T IT F TR F G FT AAM
Tfes a=ae 30 § 1 5@ fonid & -
g 3@ G99 ART § 34 O q¥
arfeardt § 9t v snfeamt 7@ 17 § 1
I9 ¥ wfafaa O FU2 T Arfeaw™y
W & S wfeaE A AT W g
T wfcarfagi & fad ok
AN "W A 39 FY gaEl & 9T g8
feaie a3 ar far F guE g |

it g A wERT 7 a8 WA
faar & f w2l & faEt 7 g5t o7 %%
9 wEEE A FIE fawfat &7
Faa fFar & 9 59 F O 718 faaw
AT AT TEY E T & ) T A
g ¥ g FIq AG ¥ TEE, A
T HAT WEET ¥ F3A ¥ WA A E
& azg auar W g @ W |

=g fie =1 fa@y qag Fvam a7
i w3 feamEt &1 @R 397 99,
ITH & 3 frad at fasmdy Fd=watei
& gr fae g2 &, o i &Y @ ¥ agr
13 gu &, W faw ¢ fead e
I 5 §g a99 93 ARGEN F §TO
et £ & 1 A6 oF wgEq R
%7 gaTar 39 fend ¥ a8 foar v €
/R 77 § Fravt $3E walq w=n w3
# fefeeaw framds wwdfadrs gaardt
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T Qe 1 F [ I A
uoiE gf 9 | g7 FAfeqt & el
¥ofr gl awend agq w=gy 9% §
drgE € 1 T FY IT F FTHr A
faetar 1 3@ fae & frafafal & g
Frgad ari & AfeT I TF sl &
J[AT @ET  ITET WERA d W@
T & e & A gf & gite
wifgary A = A FY Ay
T gwean ¥ wfaw qEi g

™ e § agg & w@&Ew
fea gu & 1 wgew WY, Sv0 TEE
TR, S9 #AY S WK AR I
wrE 93 F FETT § 92 FLGAAT
agan 41, 3 dfs sw § awg @,
feg & s w3 § fv A asem
@E I T 9G A )

frgaes Frem o fargaes aresw
FFAAT Fi @ lORgFIT|A
t feidg e Tt A § 1 9 Tl §
A Y T aEATE R A a1l
Y T fafore Tt 7w T 9 ot oy
AaRgnaAmia Az swamAl §
Sy fTd 37 99 F GR 57 e
HArwar g | I7 AT FT QI FTPE
faqry nerF T g g &

ifeaigal F g H Q) a1 &
TF AN SR @ faFE | 39 qwa
I faiw SR A 9% & | fawe
a R ARIAT FTET @ I W F
e gy gRr W0 faEE gy S |
FfFT F|T T A9 FT TR g, AR
aifgdi &1 [NU T WFEW T
e frae aQF § g, oF fags
Mew & afr AR Fw F @ |
forg H7 aCh G B A I AT
forg & g § Fefvam 1 fawfar a0
TR TRAIHE FH FT TGN
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# frage s W § fr I
AR sfearfaat Fr aga ufve a=y
& ) T R AW AR AT FHAAT
fRgat e & & gt Faar i
I AT R § 1w @R W
FW § A IAET QAT AT T F B
At ¥ | g N A QT AR
I ¥ @R RAT § | 5 AT AR IF
%Y g9 AT AW F FEF AL 2|
£ g S J it w1 afis
gr @ | SfE el & v § {seY
N 9T guer AifT o, IEF AT A7t
WA T T Qe uR | O i,
Fra gaTQ aga AFETT g

sifearfaat & fag @= fer o
T FFHETAT Y AT I TR TG ATH-
#ra gaet ) gdr g1 i afgafeat &
faa gaarda w1 @< farar s Tfegd
# FgAT AT g £ ga faré # faaar
qar fe@m@r T {, IEFT QR0 STER
7T gAT ] | OFT TF FIW FT G g,
AT J sy e & ggw ¢ §9-
TR 1 farady ot FT 9T I gE5T AGY
frar E AR Sw Y wgr & fF wd Wy o1
FAIATH AT G & | gLUHIT § AV
wrfeanfaat & fog v foean s & ar
S fFar w1 <R § 39 o FAEA A
w19 gee fwar & 1 w3eT vaar @5
TR AT AT FeTer fFaT § a1 F3 8,
IR FE AT SATL AFAH AT FAAL F
AR F ifg § AR a4 gaw F A ¥
AT, SmagAE

IR AL : WA TG AT
W FT |

ot 3% qITT FH gy 7
AR WRIT : QA fyee /Ty

BHADRA 15, 1884 (SAKA) Report of Scheduled 6588

Areas and Scheduled
Tribes Commission

N I g W A AT g A
T A G

AR WEIRT ;TG ¥ A
T NI IR &, 9 Ay qo Y
It FH BT |

=t werEe et (faeAix)
I SAT g9y ? fear 9y, @ k-
TRt ET F E

ST I5F : Tt F TR A I v
{=8Y FT FTT a1 I9H formy gow av
“Trgza que frfaafea” | xEF AR
& o AT = Y, ST F AR F
Y fip St & @F 9 1 ARET Qe N |
FAT A TAAT B FER G AT
& qg 9w A7 w1 gz faar @A)
IHAT TG I TTLH AR FEAAT X
fear T 1 a7 T & ST Y Y Sy
F L THEAT AT ITA § G, W
) agy S T € S St § e
oI g §, AR FET o wwy g WR
& FTE I FEHAT FT THAT § | FreAt
T FUT & IF A T A I T
a7 HIT A T FAT | TG TH G T
{1 7T Ty § FST 74T AT wgrEar
? FH ST AW AT S FET
ST g afeT 4 Few g fr o
QF YT ¥ qEIawT AT, T ]
I 74T 7 A § QT 90 R/ T §5
AT F AT I AT | TET ST HIo0
graa g1 W 8 1 nfaenfaal & foag o
farar %7, S FeaATT FT FT4 fHHAT I
g IEFT FIS AT TG g AT § oW
% 5 #ra St & A i AR gaR
¥ IR F oot Aife § ofwdy & s @
-4

o w9 G 5 5 gId 1 @
adren AT 3 1 S IAA & afas |
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I Arw Saw F fad o IR
faerdt & s@ awg ¥ fF wg femr o &
& feoel # =@ #, qeafal
& st & 7 forelt g f @ iR o
foet & o ag g fafes s %8
T} AT TERT I Fepama & faer
&Y ST {1 gE A & o Wy §
faraY o deafeafast & qw
ot T & § @R wT wiggr ¥ qoAw
FH A | AT AT [ gAR AN Y
wfemy ¥ f A 7 faedt g
s ¥ gt R afa F g g ge @
R Rrigfizg g,
WY TgT TNAA G G W MY )
oo fogy a8 §19 % S S w1
fear & SueT AT °g e wifgd ar
fFgn qme &1 afer g gEw
fagre frrm g igmnd T v O@w
fory 7 ara § wUwT IAAAT IR E |
wara far § e d9adl ¥ 9A
wF " mfafadt ¥ afgs fmm
frams ok @@ § g8 wree qoifedt &
faars amaa gE § A T AR R
¥ % a1 fegr w1 @ foer |
FOHT T A 3T A7 F e I
1w A Ay v R How
qae w@rs ¥, frax gwx e
frear <y € | waud fama i ooy
TEET § 7 @ ow &, fean aWR
ool &= e §, ag 99 g9 e &
s fzar g § 1 g e e -
R I T\ TF TTH av AT grafan
W 9Ted & I 9 497 @9 749 &,
W FT AFTT I791 FT 7 § H A
qE fHaw I qFT TA AT, 9y
% a7 wfaF wFAl & §, 7@ foe §
fire g &, sfenfat 5t faerar fear
T &, ST G2 Agt frar wm d
w1 g g 4 W § ) 7 W
sroy foave 7 81
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oF aa It foe & 78 wf
T § HITHT TIATT FEATE | W
Frfagl # JwEw e, age @
o<, form o sg R g g
§ 99 3w o W ot iferm W g,
IR W FET § 7T I TGS
FW & | FgT TFNE TG § @Dy
T & Wt goEn oy & oA
FRX FT WA WO E, Tt F A F
75 fagrad i AR § agi @A ¥ feF
T | AT W A 9T fE e e
TR 2 mfzafeat § soE g
#ft qar TE 9 I FHA g A,
I TN TG TFS F ¥ A 7 T A
I gHE I FWI AW F FTr
T HIX 3T IV TR AT CHFE & | FHT
&1 Fugd § o ar 7 g &,
R ZEL GFT TG 7 TE TIT JHH aA7
53 € aRfex @ v sfeend & 8,
§ 3T 9T AT FoqT FL AGT G £ 1

T FT a1 A F HIRT TAATAF
ATEAT § 1 IgT I UF T ST §
gy aga @ TR § W W 7
SEF GAN A & qar Ag fraer
AT A7 G | FEO TF qATEAT
& AT fEd I T A T § )
T wEY qg F micnfadi w1 9gd
TR & | i 9T "W H g 9%
t= wrefaal & 99T g ¥ g A
wied & sgv o w7 wgfe
7t M, s fere A e | faae
I7x NGT FT F W1 &1 H HGA
ITHT Wl &1 WA ¥ Y AT H
faar, & o= sfqaew s feaw ar
TAHT ERT $§ 7@ AT § 1 TR D
aifeam SET gy § # F ot
FAAMT =TT § 7w ¥ ey
AR § HTTHT WS 9T 77 ST
Y 3GAT Y T TG TFTT I HY
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B ARA, F=X F 39X 4L F9w) §
freteT, wETe & qEIst & SR AT
g A 1 o™ 4 wgfaat a1 98 mY
g5 §, R 99 qgaw & 1wyl
ardY, Tafd g g wErT B 49T &Y 8
weTg wefrt &t 1w §g fT gu
oIIRT I & g fF AT F Ay
WY FTUZ GHT AT | 7 FgAT I1EN §
W WIT IHET FHAT FAT T &
A I AXE Y SAFT FEAT AT &R )
T T FT G T8 fAEET FF qHTR
a1 g 5 o wwae fawrdr § A @
A FT AT afed g wrfeaTfaat w1
T F & 9T & AW g TR |
T AR ST AR & )

I AT T AR W
' § 1 g weAT S ¥ WY qreT Av |
w wT9or § s A § 1w gamaat
R AR MY HAST AT AF FT ,
faaw g Mo fedvwie sy awd
F AR IAAMT TG § fF ug @
TITET G4T 374 &Y 1 19T | S|y
&% T G G I § 1 78 # Ay
N HIHT F HTHR 9 TAqT @TE |
T AW guEt ¥ S g sfeateat
T /AT FAT A1 &, a8 AATAGIERIT
wfeamdt sfsar a6 @ SET 8K
Fg @A, FT E, WA SO A

T TR AT BT T §AT &
R oy ofr mfcEr o § wara,
frrs, 4w, TTamaE, SOET, AR,
I, IR TR, o § agest 74
T & A ol F |t &Y, o9 a9 Qv
X |Y wrfgarEt S 77§, S T
EIN AT T §, oA & fad T
Ffd | TaFgeT AT AT g & e 2@
fedtE & fora o @ 7 07 & o=
T A AT g AT A R 0
# FITH TF AHAT TLATAT G
WAL FE AT FET AT § A FA
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QI I9Y AR 7 77 Fod & fr 4@
AT FH TG 8, g q @ weF
T F1 SHEIT & & TFd § AT AT
BT qEHqE $T $g AT § dF 9 Fedl
&, g0 T &, §I A HE TAHY TLER
ST 7g) AT &, T FTFT G & | §aT
TERAE W S § T 9 9T BT &
WX Y LT 9HAE § q@ I = BT
Fex qv dadY 2, 78 AW AT AW
¥ el T g g e W RAR F ar
gae fay w § § Tone Y I
g & | § w7 98T § F owe aw
S g A FT FFT &, W WG ST
fasr & FT g & W AW TH
T # g I G AT 9FF § A I
¥ F AT AW FATT & W@T §, STHT
a ww I F g qGfw 7 g,
e F AR AR 9 ¥ WK
fafafag & 3 & w19 @ | WA
TRITEE A W EN AT Fw
T wTee qrfer T &, 99 arfedl &
s & et T & SAE I ar
o9 A9 W, Afearedl S e
T T w1 Bt iy Wt 9%
St F1 AFT AT AfT FT AFT AHIA
T A W AT AT T amr
Fgar I

o= | § § GATT 35 HIAT AN
R FTA0E | WL GAE TH WFTLR |
qgeT gEE ¥ o8 ¥ & G qdw
e ¥ FT FTH, AT AT
FT 1y et Y q@Q geast & T |
T @A oifed, T & W WAy
g | ¥ AT fEd | 3@ g I qar
& & T AT T FT AR | AR
Tufaat 1 o afcad g1 T & 1 g
T AR §9 & a9 7, W, qewha
oR 78 R fER § o a=r &
AT ST €Y & g TE a9 S R
AT ENTT, THHT TR qMAT AT TFF
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21 S Sy 4 F g dean aTed €,
qE T &Y | ATET AT B o § T
afcada 81 T 1 7€ Faer ST gaTt
F1 FTOAT 79 el S F T 7 ®H
&1 a1 sfarfaat &1 99 of e avr-
TT AT W R AR Y d= 7
fgarit Sard S G | 3@ A W
X FITET JTHTH SATA ST AT0ET |
7 T gt fe S afata 7 s o
% S¥ W ¥WR IO @1 &Y 2,
I I FE FIETE 7T TG AT

o gaE q< ag g fv wfcany
&1 7 awR iy Fw 9 @9
T goa o2 @ 5 9R R AWK
aifizafedi d T Sy &R
sfr gam ag g fF 99 #Y ag
4 ¥ Afm @ | o= gEE
g ? fr 9 ¥ fag wfa &1 a=ae
7 | famr & o ufw @ ow A W
A 9g A€ T § FR § w7 I9
Ft 9t 37 ¥ fear & 9@ q@n G
At & wfw w9 F o oy ol gs @
T TEF RA H FE FUS THFE g
adr g% @ 9z wfw 94 &1 T €1 &g

ST g AU AE § fF aEr
Fr 91 Aifq St F g F g, ST &4
g a2 | FAT gAT 92 g 5 AN &
9ET FT 99 F 979 ag 9T FL |
At gaE g & 5 Fam a7 wh
F TemEal ¥ 7zt ¥ e fafasest v
fafezar s =aifed fim & aaes
fadw fad w13 wfed | R A
FIZ HAT AEAT F q<H q ATy
S A IF F A F e /AT a7
FIE AT G GO LW F AR AV
fawra Foamor @+t § F A AU FT@
@ AR fog s mfeafaat &1 @w-
AT T 2, 99 FT g A% |
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Tt ¥ R afsted feurdie @Y®
oTE A 9 AwTE 99 # fad W g
I AT # IfeAfgd w ww,
arEs ofewfedt &Y ag | F ag W@
argar £ 5 g woft wged w9
7t fom o g9 AW AW &, €T F
fafeeT AT & ARA W o, § 9N
wFr & NfF FA-gEae § A @
sifeardt &5 § s FT R §, T AW
& ifr feafadt ¥ gaedl @3
T} &t v fea o <@ T == 9 IR
o S garT gy fad qF 99 F} A
FaqE s TR AE 1qF T D
TS § T q9d Gl g ¢ fF weAaE
I AT O A9 T 9 | OF gAT
F g AT IR g v @ qar
sfeanfagt &% worg & Fy ¥ foF
faqar ®wEm waw @, 9 &1 oA
g #9 7 FL ) 9Z | Q FAL
AT BT FAT § | AR gaATa G
AR mEfF AT s IR
FERIT # AASFT F TF AW
Ffaga faem™ F7 aadr &1 wig I
Tt foite ¥ o) 3 6 Far g9 g
2 #C FT F7 W FT ATHT AT )
3 Y T T&ER FTTE TFL FT
W AR AeE A@ ¥ I
I

# w3t § fr 7 garE w
e frar S

=t amare fag (FT) © SaTeAE
T, a7 we agy g fF o ol
TF TH T ST Y 98 T AN F
W@, W A F UF IH g7 @ foar
@ I S F @T G, A WK TF
THT AW K ZMF W TAT a1 Iy gAIN
ST T | 3T F IIET F AW W,
NEYeE FEEH F AN T HAT THT
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171 § T FLGH T TN qqT AT
@ AR ¥ dAT F A0 9T AW A
TEHAT FCH A gF T 7T F T TAAY
NI T @ AT F 8 o
fggeara & ¥y #07 afaxl #t 0F
AT & A7 R fgegeara v Shefama
¥ FIT UF gA A fadar i 1 g
Y & 5 91 AreF AT B F E
IR Wy 2 AR QY FRIR AN E F
foay @ § 1 TAC FAAfAE F &
FAT AP E NF T F WIE
e g: 703 A ¥ ¥ oF N T
Qo Gro Y F TE WA § TF T T4X
= aifade gea § a8 & 1 ar |
F uF off #3FC [Adl 1 g &, an
3T T uF ff FFFAT IT FT TG L
# #1 Tgd T A G Faan, AEHT
FEY T AU THo o Ao W H T afy
AR | 21 3@ | &Y F aF ag [T
wifaat faadt @@ d Wa wEEEd
Aam e fF oUW EHE @A |
[T T | I3 F7 T (F a8 AT
FIET FT R, ATAES FTEH &1 § T
793 §, TR gW WA W FT TF
# Fiexr wAT @ g =R W samEr
FETAT FT ARAT FIAT T

wEreHr Tt @ @ faew aga
[ q1 I7 F Jfefag gy o
a1, 37 w1 sfefag Wy AT 9
A T@ ¥ qura a1, FafAd I T 7
fear ar :

“I would not accept the Partition
of India even if the whole of the
country were to go into flames.”

R_FrRT AT T A4g A fear ar fw

A A FT THT AT G 17, ST

I 2w Y fFer oifa & A 9T, v

A AW qX, 99 qT R F A9 9%

Fdm g} T | Sfea wro § Fear
1776 (Ai) LSD—9.
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g fr A T @y 3, AT AT AW
T @I &, FAAT AAT @E A G §
AR zfag g7 FIm Q@ aRT A
& fF ag 39 I %1 aFEIH FY AT E,
qz 3 3 & 5 oq a% fegeam
fapfm A g aF g 97 @
g F21 | @EE "W AN IAE R,
q W@ F ST ¥ M9 1 GAR
g F ogr fergmam ¥ we) uF
srftaar & wEAr §3r FE UEEA
F) Wigar §3r FX AR 3T B gL |

Shri C. M. Kedaria (Mandi): On a
point of order. . . .

Shri Yashpal Singh: I do not yield,
Sir. When I do not yield, my hen
friend cannot raise his point of order.

oIS AW F AR TG AT G_T FA
T e & fr ¥y #1839 UF g1
¥ odw S

Shri C, M. Kedaria: My point of
order is this that the hon. Member is
speaking something irrelevant to the
report under discussion, because there
fs no such section and no such parti-
tion; but the Scheduled Tribes are
given special rights under the Con-

stitution because of their social and
economic backwardness.

st fog & 3w oA ay
arrar g fw ot fik ga & s a6t g
g, ¥ @ T ® AT § R oar
afaa § <7 #Y ST 91§, F 7@ T
§ FFR A F@0 § fF Y 2o 1
afyq ST & 99 ST W0, 39 ¥
fadt e € 17, 97 F Fod aretor a7
R Azt arfrardz § 979 #5707 graamy
& 1 IAFT PO D, I % T+9vzd
g, fafeed &, ifow & 37 =1 Ry-
i@ﬂﬂ@,ﬁﬁmﬁ"ﬁqqﬂ;a.m
qRAE & 79 R, aifq arfa # A 0,
urt W A e & ooy gv ¥
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U H oW THR F, 97 98 q9
¥ gTeT A T § 1 W g §g
THE qX TAT AT FX OF FAL I
o @ S QY wF g A& oan,
WX ATEEAA 9§ F TF FAS A
@ & Sy Y qF S AreATA QY
qr, ¥ffw g AT 7R F9E FT
AN A T gF W AR T
& qm 9T AW w7 $9TS g o,
Tg TgT T 19 & | WA TR TS
¥ 7S TOT T F A 9 A, 98
AT LFT & FC TG § 997 F9F ¢ |
OIS fraRaFar s A} g fr A
T T 99 dar fear @mm, e
&1 N W17, UF Axwtaew qar fEar
i R ¥y Fa fegem W
uY F age fogeat 99F, 3T 5=
9%g &l # 7g qewifers Proe adt
ferar o =T § 1 5 ovEe 9 A gw
fore w1 T 7= & Jiaar Faa
& At Fa &, dfgmfesw a2 &,
ag a1 7L fear a1 g ATeEg
&7 3T g ATy § S R waS w9
U SIRATaT F ford qifeeat & Arq wmy
g, ofFT g7 9 3@ TR F gy T
STH & | qeEg g wee) S
fod, oow 2w & fF, wow o9 & 93,
oy g & o, g A A dfede dar
& fFan | g ag araraoor a1 A6 S
gF & Y fF game T FY O agmEr |

T FX TF ANETT HT 0dqm T T
a7 fF g @R F ad q s o
G AT I E A A & I F I
o AFF AT ST, A Y 9T faar
¥o,000 To TSN H HRTY T, FAH
Tet fergmantaa dar A A
wR fegenfaag d=1 @1 JEr
faul ¥ {3 forelt ag 7 59 Gar =g
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&) |FAT 97 | AT STELT I AT AT
& @ 3w A ©F qF F apey 9

Shri D. J. Naik: Is there any rele-
vance to the subject?

Shri Deshpande (Nasik): This has
nothing to do with the subject before
the House.

ot T fag AR W H OF gF
¥ qier 93 WX ¥Y FOT T H
&t M St &, S TREEATIEE ST
g, forg st #1 qfqg o gsefaa
forar ot &, I¥ TR F T I AT
oy R wfq aifq F A 9x, Fgesr
& ar a3 a7 faedt g s & 99 0%
fore & srerT FoIFea g g, F18 F19
FAT g AW F fod a7 wraF RO o

HTCHT A Y ¥ qg Fr A1 R
frg o ¥ 99 FXA IS F g9 &
STt @ 9H A ¥ wRIwAr A
T R, HGTTA A AT FI, ATEI-
fafordt w3 a1 A/, o & SF b
fam srexfafadt arwr f gy s
¥ W g X T QY I ateT
AT T qS F AL AGAIA AL
seqar &, sesfafadr § 1 wew
W T A § 5 ST @ A T
o | gaT gfaara arell & 39 9T &
fF 97 gw 3 el 61 oF Ao AsTE
g &1 guET, 99 fFEr S oAgE
woa, fft # ofae qwaT, ST gH A
| q W qed g3, I T ¥
T TA g 9% T, g HwTeIey
fgraY =t € | R AW FRER F
w9 qd A ey ok W 9o
T, T g wfa qify &1 A" ¥ o
# Tt Far g 5 A 7w qrew
& am w T, fegE F vy FE
Tl & AW 9T 2w # uF gy



6599 Motion re:

ord, g JY AW wg AT F oA A
AT §, FETRAT S AT Y A E,
TR A a1 QY 9, 99 F g
Fzar fod 9, 99 FY @ & ITAT
I W U G g q W g
¥¥ F g Y o i e
F1, HE a7 qrRE FT @A §1F FT
Sreftaar F ur g # oo @F |

/ ‘% AR &, TATT Ao & aF TR, s

frewd wa fire w78, worond gai gy af 1’
7 T G TR AT &1 W T
FH OIS TG AT § ML AT TF T
&1 frator 7t gt @~ &fag [ FF™
T AW Y S I W FE US-
afqeare miden, &% fafewmw @
AR F 1 SHIT AT AW | 6TH G WY
g T TN g ogw R N AW 9
AZ B AT 9 TF g1 i, HIL A5 T
L F1 GIT FC F7 ATEndr Ak §
& A FE FOT T dET H o9 Y
TR E | fo gafwd At 5 § mifard
g 7997 & fag @Rt #1 399m™
. afews wieg 5 @ 3§ W
TIT T T &, T Q[ & &OA
g M IR T o O W T FT
M oify o a #7 far @@ g,
gt & Fudteew &1 for @@ )
I g arhar i fod @ ¥ g,
e & Fad, garr woed aegfa & ford,
qesta & o7 et @ gaif=ar & §
T e @ § afew g ddft W
wR A ARG ) ¥y FAT A
#T TH oFI8 9 o1al 94, ST A7 a8t
T W T A e AN g
@ 9 ¢ F I H WA TG,
I FT IHT A |
AR T TPEYT A gAR o ol
T FTHY T JTAZA FA T F | 06
§ TYTET TAT AT IFS LA T @R
gwdT Q WA fFwmF fose

Areas and Scheduled
Tribes Commission

BHADRA 15, 1884 (SAKA) Report of Scheduled 6600

ferm,  Afewr 9y 7Y faer @97 éa'
fod & s wg & e dges s, |

TYTFE FTL, WIEATET WIS AT TEX AR
<Y afte #T aeefod § 97 &1 g @

T AT 1F, I & TS Wi it |
w1 3 6T o 9] T # & onfa wifa
# Ffdl w g F & vy s’
TRT & fad oF qaeiesq sraw frar .

o |

Shri C. M. Kedaria: I am glad you
have given me time to speak, and I
thank you very much.

1

First of all. I would like to thank

the Chairman of the Commission,
Shri Dhebarbhai, because it is a very

valuable and informative document :

for the scheduled tribes. The wel-
fare of the tribal people and the
development of the tribal areas have

been acepted as a constitutional obli- N
gation by the Government of India, !
and in pursuance of article 339, the *

Commission was appointed by

President, under the chairmanship of *

Shri Dhebarbhai. The report of the
Commission, which bears the imprint

the -

‘.

nf hard work and devotion to the wel-
fare of the scheduled tribes, is really -

valuable and informative. The Com-
mission deserves congratulations for
the work it has done.

The Commission has highlighted the
facts as to how the Adivasis have lost
their land owmership rights,

their }

.

. -

forest economy, and suffered displace- -.

ment as a result of land acquisition *

for projects such as irrigation, power,

mining and industry, It will not be in-.

correct to say that not much has been

done in providing irrigation facilities *

in the backward areas. The All
India percentage of irrigation is 17 per
cent while in Dangs district it is zero,
per cent. in Broach it is 070 per

I e el

cent. in Panch Mahal it is 1:37 per |

cent, in Baroda it is 137 per cent and

in Surat district it is 145 per cent
that is in Gujarat State. This shows
that the Adivasis living there and
depending on agriculture got

much

less facilities in the First and Second
Plans. 1 would like to suggest that

PP VR
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eertain measures should be taken for
the uplift of the Adivasis. To my
mind, the Narmada and Ukai pro-
jects in Gujarat should be given the
utmost priority. These are projects
in adivasis areas and should be taken
up by the Central Government at an
early date. I am constrained to say
that the Union and the State Gov-
ernments have acquired 62,238 acres
of land from Scheduled Tribe fami-
lies causing displacement of 14,113
Adivasi families. We advocate that in
such acquisition of land for projects:
“land for land and house for house”
will be given; but it is a tragedy that
only 3477 families out of 14,113 dis-
placed families were rehabilitated and
only 8314 acres of land out of 62,238
acres taken away was given for settle-
ment. It is apparent that the econo-
mic interests of the Scheduled Tribes
are not protected under article 46 of
the Constitution and the Governors
have also failej to protect the rights
of tribals in land. The Commission
bave rightly recommended the pro-
vision of adequate safeguards to en-
sure that the displaced persons are
saved from discomfort, loss and
anxiety.

I am very happy to hear what the
hon. Home Minister said about the
measures adopted for the develop-
ment of Adivasis,. We are also glad
to learn that in the conference of
Chief Ministers, they have already
accepted the proposals contained in
chapters 11, 12 and 16 of the report.
But it would have been far better if
the members of the tribal advisory
council and other non-officials were
also included in those discussions.
They would have given some valuable
suggestions on it.

Mostly Adivasis reside in forest
areas and in jungles and when they
apply for land, I am sorry to say
their applications for grant of land for
cultivation are not sanctioned by the
forest depavtment in time, which
drives them into litigation. Conse-
quently the tribals who were the
original inhabitants of the jungle areas
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have lost their interest in the deve-
lopment of forests, preservation of
trees, etc.,, and it has led to illicit
cutting of trees. It is felt that the
Government should follow a pro-
gressive policy to rehabilitate the
tribals.

Then, I would like to draw the
attention of the hon. Home Minister
to one point.  Constitutionally, we
are given the safeguards through re-
servation in posts and representation
in the legislatures also. I am sorry
to say that the Commission has not
taken due attention of the Supreme
Court’s judgment which was before
them for reservation in promotion and
selection posts also. The Supreme
Court has very rightly pointed out
that the words “in respect of any em-
ployment” used in article 16 must in-
clude all matters relating to employ-
ment as specified in article 16. It
also opined that the reservation for
Schedulej Tribeg should be extended
to promotion in selection posts which
are included in article 16(1) and (2).
The Supreme Court has mde it clear
that the powers of reservation con-
ferred under article 16(4) can be
exercised by the State in a proper
case not only by providing reserva-
tion for initial appointment but
also by pwoviding reservation
in selection posts. The scope of
the article is to be construed not in
a technical or pedantic approach but
in a broad and general way.

Having regard to this, I was dis-
appointed to find that the Commission
has merely satisfled itself by saying
that it does not seem necessary to
modify the existing orders. This is
not consistent also with the Commis-
sion’s view that the tribals will judge
the Government not by its constitu-
tional obligations or its intentions but
by the active steps taken to make the
safeguards a reality. I believe that
the Supreme Court’s interpretation of
article 16 should be accepted in full
by reserving posts in respect of pro-
motion also for the Scheduled Tribes.
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1 wags going to refer to the manage-
ment of tribal blocks. In tribal
blocks, generally the officers are <o
appointed that they sometimes ignore
the interest of the tri al people and
work against the interests of the
peple. So, sometimes the Govern-
raent’s intentions are frustrated or
nullified by such officers. I ,am there-
fore, of the opinion that wherever
possible, the non-official agencies
should alsp be brought in any they
should be given powers to exercise
functions over the tribal blocks.

The hon. Home Minister has rightly
suggested that in some measure the
Zila Parishads will also be given
powers, angd the district magistrate at
the ditrict level will co-ordinate the
work at the district level. 1 am of
opinion that this should also be tried.
We should not depend only on the
officers of the Government or the
Government agency.

In the end, I would like to com-
pliment the Commission, because as
the hon, Member Shri Uikey rightly
said, the Dhebar Commission’s report
is really Gita for the Advivasis, and
the recommendations shoulq be imple-
mented in toto. At a meeting of the
Chief Ministers, they considered only
the administrative points. They
have ignored the steps for economic
and social development. They have
not taken that aspect into considera-
tion. Therefore, whenever there is
another sitting, I hope these points
will be considered.

With these words, I really pay my
compliments to the Chairman and
Members of the Commission, who
have put a very valuable and infor-
mative document before the nation,
for the upliftment and development
of the tribal people.

st AR (IeEE) S
", T3 ofas #RAsgs
ZT5sd FHTA @ o e g § 9w
1§ @A FIWT § T a9 & qh
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T @ & @ma T e § R s
SRR fawfd g7 & mawe k-
aifeat Y gafq & faF gaar w7 TGy
g1 <1 & foramr 5 g srfed )

gt AT g § sfearfaat
& IEA FUG Y FE Wal FET TaT
ar afim afeFw & 28 ST T
aq fF T #K ¥ SO T AT
FT fear mr

T JFawT T o FF
Tt arfog #< faur w1 ag A
g:| 1 faww & & evar @ g A wfe-
aer @At ®  wfgarfast ® &
IS HIT IT B GErAAT FT T HH
T AR § | WINMR GG H A
sifaatfaat & faa w< Fr g a9l &
e eI gniawadr e §
g9 g g & wifw wiir @7 §
forad o aETd AEER 4T FHETT §
§ sfearfadt & & & fewedy & a9
FH AT R QEN
17.32 hrs.

[MR. SPEARER in the Chair]

faee & wAdenm & foaw @
g,0R0,483 TH @ gH ¥ AfFT
%o, ¢¥ TIF ARHT & & 79 13 §
siq sfearfedt &1 afs 9% womr g,
o A § WX 99 F7 99 & 9
R HHET FAT & dr 9 § s wifaw
TETAAT FT S BT T g WL @Y &
T F1 T ¥aT o 6 1w 9 3
T A 4 Q0 QI AR E AR @
g fag gFIX & wader o ®)
IYATS: a ¥ £ FTH FTT AR A
T FY TEE G & I TR T
sfcaifadt &1 o7 FOX 9o & fad
AN AW B ¥ fad T @ WK
AT W AT |



6605 Motion re:

[# =<e]

oo faad & 4 qa sriawE
S AT T3 wAr FF q 5 oA
T AreE g1 I R fra W fedd
SRR AN AT @ F a9 FqeAT foreft
TR FAF FIGA &7 Mrad W gardy
qefY, AeY, 93 A FFT B Fweq
g AT | A &Y 9@ g W
fa=ay awe Tt | AfET Tt Ty
ag wran frorar ¥ we=dr o W g

o A7 ¥ qIAT wW, FIE@M
TEREM WSt aw aT W T )
W ¥ qfomeasy s@l Jm #®)b
W AL g S 93a § e
A & wifearfagi 9% efomT 3t gear
RN g WA AR B 5w ¥ e
qraar Tifxg f5 a0 w0 arfearfegd
F AT @A, TEAT TH FT & W AT
w12 T 9 916 1 7R 39 9 afoqm
FIF IT Q@I A2 FATAT AT IR
¥ I TQT AN FI 9T AT B FT
ot dfaq fFar o W@ § 3w aF
Sfaad? az a3 7@ AR AHIA R
a1a § fF 97 §1 39 9] § Qa1 ama
SR F M7 97 @ R Fg@ Owar o
@ &1 33T F g & fr mfe-
fadt % Felt Y grore o orefm & dfsa
T T S 1 ST 1 9XGT THA AT AT
BN CAE = By - f e i e o
wf ara T o7 g%

wifearlt &=t § 4 Ta@r o g
fF ¥ AR AT WfE A TR W
YT HTH F § Wi gifcafaai §
FH F @ ¥ gq wiaF e aga
F@ § | siaaa 1 faqied o g ont
q gt q 5 I g A I TGT AR
2 | T I HAE T A
AT § SR IEF HErT foray A Agre
T & 9% I w@E g araEe g

SEPTEMBER 6, 1962 Report of Scheduled 6606

Areas and Scheduled
Tribes Commission

gy AT § qOHT FASET A"
g fF ag W F aER # OF Ay
T FQ & faaw ow fF agde @
RATE | FTARL & FUR &IF FT FTAITL
FW@ E | TER A § R FER
& A it @R qAy ¢ Afea
WAR FEN wmE AW E
mgafaqt & fog feqar f§ g=<
¥ g AT T A IAAT G
a9 TF ITH T FEER Agwat F
A ¥ 9@ aff wim a7 F o
arfgarfaat & Safa 7 @ gdfr o
Wi ¥ garE § fF 97 o faay
s g 3 aw FT @
am | g ¥ @ owifdEEr e
20 FAY T g W
! &Y |7 v fKar a1 9T |/
¥ F9q ¥ fad o afufy a1 @
W 9% 39 g * foa #r gifzarEr
a7 ¥ 7199 S & 97 ATEEE /I
3T T FW T | TER F TG T&
¥ g =gy aIfF F1% AwEs FW
qEN IHF

mfcarfaal ® qaF qaF T @
Y I TF TF 914 & 7@ #7 oqaeqr
aft =ifgw | g g gt B
FrHr WA ©Y € ST &9 | A
et # foraa w7 @ @1 s @i R
ow 4fF @ F ow wfafafr @
gfaaa ¥ s9 dag 3 @t &1 A far
t @y & @R ¥ TIw FeT
fFf waga IR fawsa T foar
T AR AR IR qOI &7 &
feeat & 7 afer 9@ |
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oy +ff fagme TRE FFW W R
R IgIradr I
T § 1 g A quE e g
foray ¥ AR AT FF F I FT AT
F AT A AR q@7 F fa Fearat
N oA T Y aIfeg )

farem et ¥ @ ¥ qF O
frazm v & fF st fganfaat #r
T vl § § agF IR AT ATTATT
+ @ # gfaar & s wafaF
FA AN IR TA AT E T T
farerat &1 vl AGY away § 7% farers
AT IT T A QAT T AAT § |
i asw@aaar & fF g o9
forers W o1 & TG AT AFA AR
WA qT g1 A a1 T IARr AG-
wT # frem S o @ 1 srafaw et
A aoat &) gt AT feE w7
e gy aifge |

sfgarlr fird &=t * 9y & Tgr
I FTH! GIAST LT ITAH § | T,
G HGTF A @It 9t & fAwrem
J g T TOT F( AW § AfET
TFEA F G FEAT 95T € fF I
T A, wigf § 5 g wias mm
gt &g v fmw ¥ fom
T of oW § 1 TR g
TG ¥ HifEEEl A A U #Y
O gad g | TG F A AR
Tt o g R AS § | U Oy 'R
& fF 97 o oSt wo ot afe
2 @ oew fama g qErdeR—
TR g aifEl o garIR g
fean S q= o | faER @RS
T g% F 917 & faU A qHewe
%1 ot gan & AfFw ft oF 98 a5%
g F s § | wew fAator @Y agi 9%
g gea ¢ | grafrag AR a9 F #fy-
FT THAT T § oy F ag am
UG
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gt gt 9 g F aEx § |
sifgarfagt & fag fowrd € sgaear
F ¥ fod FFTS R FAR F FATT W
@ G AT gwa ¥ g
FRIW T g AT | oy § 7R T
TEA FTH AT AT e 77 TG g
g 9H( a8 & FF 930 F g FA-
Y It faaaeft ¥ 99 "o FIH
T F § S 5 I T e )
FAG qAX X FOATA FT QISAC
i waw § dfFT oW 3T W IF
o 78 &1 sfeafadt w1 fa faar
# T gaear X T F3a € )
Wiag g Tga wEwT § 5 gl ©

faaTs 7t o=y sgaeqT F7 A |

sifgarat AR gt #Y Arwfar
] & T X & TFR AT QT
AT 9 NI qgS FEE aF Q
difeq & #5ifF gw @Y & 5 wfea-
aifgat 1 Awfar 7@ fradr &
wfaw aw game ag & fF fomm
93 forg sfeamar & fo sfzanfagt
I faer @ &, 9 AFG § fam
GET =Tifgy FIX A & gFw §
ey ¥ fag 9wt war fear ar
FfEw |
Shrimati Akkamma Devi (Nilgiris):
Mr. Speaker, Sir, I rise to extend my
sincere thanks to the Chairman of
the Commission for the valuable re-
port placed before the House after
visiting the various tribal areas and
gathering first-hand information. Th;
Chairman and members of the Com-

mission deserve our hearty congra-
tulations for this,

From the Report we find that many
welfare schemes were launched for
the upliftment of the tribals, econo-
mically, educationally and socially.
A sum of Rs, 24.85 crores was allotted
in the First Plan, Rs. 50.932 crores
in the Second Plan and Rs 59.9018
crores in the Third Pan. But, mean-
while, most of the schemes were
not implemented successfully. Lack
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of trained personnel with aptitude
and experience to work in tribal
areas stood in the way of successful
implementation. My humble sugges-
tion is that only trained persons with
experience and aptitude should be
appointed and selection should on no
account be made on mere qualifica-
-3I3W SeY Oym ISYIoOM P[dY Y 'SUOT}
ly passed the eighth standard but
with aptitude and zeal ofor service
is far more efficient in his work than
a person who has passed the school
final or even pre-university but with-
out the inborn gift for service.

Secondly, language also plays an
important part in the successful im-
plementation of our various program-
mes. As far as possible, selection
should be made from among the tri-
bals, even without adequate train-
ing, and they should be trained and
absorbed in their respective areas.

We speak so much about co-opera-
tion of individuals, both official and
non-official and co-ordination bet-
ween various departments, both of
government and non-official organisa-
tions. But, practically, these two
important factors are not considered,
in our day to day administration and
without these two factors effective
implementation is not at all possible.
Therefore, there should be effective
co-ordination between departments
dealing with tribal welfare and the
departments  dealing with general
development programme.

Now I pass on to voluntary or-
ganisations like the All India Council
for Child Welfare, All India Women's
Conference, the Servants of India
Society, the Bharat Sevak Samaj
and various other organisations which
have done pioneer work for the wel-
fare of Scheduled Tribes and Sche-

. duled Castes. There are organisa-
tions which have done constructive
work for the tribals, spending from
their own resources and also by way
of local collections and donations. My
request is that Government should
encourage these voluntary organisa-
tions by giving substantial amounts
to them and they should also see
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that delay is not caused in releasing
the grants to the existing institutions.
This encouragement to these institu-
tions not only helps them to expand
angd consolidate their activities but it
also paves the way for other new
institutions to come up and take up
constructive work for the tribals in
various fields.

Now, I would like to speak about
the housing conditions of the Tribals
which need adequate attention of the
Government. During the last four
years an adequate amount was spent
on housing but in the year 1960-61
a sum of Rs. 120 lakhs remained
unspent. Therefore housing condi-
tions of the Tribals should be given
careful consideration and their living
conditions should be improved. In
places which I have visited I have
seen the Adivasis packed together in
small huts with unhygienic conditions
and without proper ventilation.
Therefore improving the housing con-
ditions of the Tribals should be given
the first place.

Now I would say a little about in-
dustries which help the Tribal popu-
lation. Work and wage is the crying
need of the Triba]l population which
was economically backward and so-
cially 'mal-adjusted. The Tribals are
eager to put in hard work and earn
their living. But in Tribal areas we
find that the Tribals have work only
for two or three days and for the
rest of the days they remain idle.
They nearly starve living on herbs
and tubers from the forest areas.
Therefore I request our Government,
particularly the Commerce and In-
dustry Ministry to afford facilities
to this Tribal population through its
various organisations and industrial
boards to get part-time or full-time
work and thus help them to earn
their daily bread.

I will conclude by saying that Gov-
ernment should bring in strict mea-
sures to prevent moneylenders from
lending money to these Tribals. These
moneylenders lend money on such a
high rate of interest that after a few
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years the interest exceeds the amount
borrowed from the moneylenders and
these poor Tribals are placed in such
a pitiable situation that they are not
able to pay the interest even. There-
fore loans should be made available
to these Tribals. The Government
should see that the Dbetter placed
among the Tribals do not enjoy all
the advantages made open by the
Government.

With these words, I support the
Report.

ot @ Tt (AmfEfe—
TR qET TR gEAT) ¢ AT 9T
Y, TE Al AF-AT § ;Y gY TR
O E AEH &1 ¢ § SfRT S o
A g A w1 AT A A °v
oS WY A HH Ao w1 A faa
forg & faq o sto 71 a9 #ARId §

#F g AR g ¥ AW E |
7 foram a=al § G0 g A
a7l Fgf 9 FO9 FO9 w5 TF A0
srfcarar § | gaR 3 F qou et
S 7 agt AfaaTe ST SATET g F a5y
¥ 7gl TF-AAT I OF JLIATET FT AR
farar fomd fog 7wk =T~ gEe
Y mrfgaTEY ge e qeewfa S AR
W I T aS AR

weqer Y, SO fF 4 & qge qaman
g @@ WG g g1 o A
g ¥ agt Ox 18 fFT forew Y woifa
T G WEY Ay AfeT agr wY AT 28 UY
H | §E | 99 &F qI% gHIS TFIR A
T T8 faam Wi & g o faan
g AT T ® |

I AT 9% AggeS W}
39S Zee FiAT 1 fURE X 788
= W VN e A & st
# gl F aR § 35 a9 A9
T WU R §§ WA & AT
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TEAT TR § | 5T g4 Fta @ fe
1T Y WY oY 3T TaT TR WX T
gaST WA F 1T AL 4 IRl ARG
¥ fererrar AgY maT AT | 9 awE § &R
TR gAY TS A z@ fee ¥
feat 7% &t & | fearfaay #r st
& fag gAY @R TR EHFT.
wifgd 38% 9k § 97 WY a9 3@ fong
# aaré af § 9nF @ § quia: FeRa g
A AT g Y 5@ fuwd §
faet g a@i ® R WA F QA
wifgd |

ST AT, Y UG FY sfearEr
NS AT GEL ARM § FqAT AHA AL o
I 3o aweE qE & 5 3 e
& faq g FueT WY F ¥F S9H @07
gF ) W A WS AT AR qF §
g TR %W H qF F AU ¢F amEr
&1 AT & | 39 I H Y I F7 femen
ST a7 a8 IS TE IT9 G & | §F I19 H
F woe) qg ¥ T S qEea g
& 5o ol Y mfaary s § ¥ a0y
F1 frrren | fog iR g swfa & oo
R = & fAU UF wEgE 1 A 39 a1
& e @A WEdT § | gAR dgl
et som & sfa ag g€ &)1 sw
&y 1w ag & 6 o9 el qme ar
IF a9 § T AT qR I T® AR
T faeet WA o ;R 9 W agi
arE arst Fver faeet & 1 S sfgard
wor agi #1 g fo9 avg ¥ ag fe<ar
T § arE WX a8 # e gE ot
THT TR & w1 T TS ] | W g
7g & % TeT R @ & 9 aw
ST SR I GAT § (AT AL ARG
T ARG AT § g I GHI TFR
7 TEELT FEH AW FT @I §, I
T A GEAT H A L TG & | THH
ST 7 & W & 7 gl % 9w ey
T g&@r § AT & JgT R € 94
AT T Y FTE AT § O WX Ay
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[ et ww=it]
T ERTT FQ § | {99 a® TeT T
EAT § iy Fror G § § 9w avg
FIFF AR A, FARIE w09
T A S T W2 § agh fr wfard
FRH T AW E 1w dar g fw
IR AR TR GEN T = ey
T T F T g VIR sy
T § AT I A FT AT ARG )
@3 U w=qw Agm d W g
R ¥ w1 & § & e g
R g9 grfearfagt # yafq s
gt § @ R AR TR gaer #
M ag I Tl T T AT HHA
HR, ®T 21

™ A9 g 75y A A
GETE TR FFTRT AT e
& argar g fr oot oy §F &% Saelr
ST I T 9IS FT sgaeqT FIQ
oAt aifgd W AG WA T TH
qifgF 1 WM ¥ & ag
Fl g g 5 sfeanfaal & awat
§ fog Fusr fraer s 67 ¥ &9
G T(EF F WIAT FY g7 W T
& i w5 &t aEAT =rigd 1 R gt
aF fft guri &1 @ § @ qfF
sfearfaat & o & 99 qf ¥ garR
F fag ok 9@ ffa § 3¢ @y ¥ fag
N a & a7 qar Iw A}
d« ¥ & fog a@R #1 Jw@r ¥ J1&y
FH(E A T FT T T 7 Tfgh |

Wy ga 7 78 & o St
¥ 9% @Y % fog awm Aag § S
it % g SR W &F @
a1 A o1 a1 e wefedw &1 g9
FIFIT BT FT I 07 TAF 39 AW
& fod  wwml A SEEET @ o |

q=al geE Ao ag § f g R
Tt W FTT AT GRE § T ERE
HY FHE w1 S R T S §
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IEH T FT A AlH WK g @
Frer snfeafaat &Y s wEer &
FT IT AW B TF GIREE BT THET T
¥ FH T T1fgd |

W AR F qq § oA AT
T F § WK gOR q_
g

st mfe ™ (FEEEER)
OqF YERT, 4T Y I v § W@
sfrma ¥ I wEea, =Y 3 W
NawARgw F I 7@ e
w fore 73 & 5@ 99 97 g a1 faemg
tFrmyafad mwdfaRw
g & frgdr gE oo, @ W X
frag gu awt wic awt 3 xfy, faa
|rn & wiw ey sgrmafa 30

7 ARd T R i e Xw ¥
BN AT F gEd o7 FET § dggew
TEET F AT AT W { AT G,
FgT X g IAL 2T F FFR A
wgr ) & I f gen § dgmes
TR A &, I FY AraT g 2 &
1 59 Fhra & YawdT ¥ of ored
foar & :—

“In the case of UP, in our opi-
nion the Janunsaris or Jaunsar
Bawars of Dehra Dun and Uttar
Kashj districts present a hard case.
They are, in every sense of the
term, tribals. Similar is the posi-
tion of Gonds, Cheros and other
and other tribals in the District of
Mirzapur in U.P. All these have
been execluded from the list of
Scheduled Tribes, and, conse-
quently, they have been deprived
of the benefit of the Fifth Schedule.
They belonged, before the adoption
of the Constitution to the Partially
Excluded Areas and some of them
to the wholly Excluded Areas.”,
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fexy ¥ d¥a sfag sfgs ¥
o gy fore F Foog, A quu &
T g & g9 v foram 91—

“The policy of the Uttar Pradesh
Government regarding the Tribes
in their State is somewhat un-
usual. The Government have re-
fused to classify and group as
tribals. They insist that there is
no need to classify and of the
tribes as such, The reason advanc
ed by them was that this would
create new problems . . .”

17 hrs.

¥ F woEn AR W A § ) s
ST KT ¥ T AUy F I
war # ¢y anfaat F a #, fom §
g +fr afmfag €t o

“frer, v, WA, i, A,
3%, e, 9, aws, g, .-
R, GREE, B, BIAT, FTAFE,
"
forrs frar a1 f5 97w eI
2Teed FY faee #§ foar smar Wk 99 §
faa dfaam gro feg @ N Qg
sfaF § 3% 97 A fa W qF
qREd ¥ WG F 95T ¢ F oA
T f&dl ¥ o of, dgres oW
wfaRa & 937 ¥ 9= WY d99E TR
sfm & 437 ¥ are Y, Iw Ry
T gL J g7 Tifaat F1 Araar Tgy
D FE WY g O T qHEr A
w1 § g | F wwwar g oo Ay
we g W gEr auegTl qY 9’t
A §T I FT eTAT TG & | T
TS TTF J7 FHET I TqT g9
&, w1 o 9T 3o AN g, /| F
AAT AT T A= § fF [ AT A
faeer oo qa @, <foa qawT § a8
FIT IS AR @ ATH @ wE Ay
FER T T FT AT W@ &1
oIgE TF § FAAA § G TS FIEH
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W dggee 3rEsd Fae @ for
B O &7 ¥ oy § .

WA WEIAA © AFAG §IEY AR
SRy @A 9@ ¢

ot worafa o off g7, TR @A
LUl

WA WERT © A TF qT7 9GA &
gt @ oS s mANe
¥ T § 99 # o ¥ AT W WIEew
g

“Discussion on the increase in
the number of crimes anq the
deterioration in the law and
order situation in the Union
territory of Delhi.”
@ ¥ fqa 1 92 R ™ 9 | 9T g9y
T BT AT § g7 F 9g QA T A e
feqqee @ 99 o< @ w7, Sfw
S AETH AT G AT A gD
Vo I femmmaa @ e
IT F A W YT OF TAdq] T
R 1 faedt F1 e fefaauas § 3%
& I 7 a1 fR w5y faagem w1 o
YT I E A I F 99 F 59 qWA
¥ T FT GH BT T GH FT & | 49T
gew Mg 91 fFar 9 g €

=it gfe faeor wrrt - foett & AT
1 5 F F foam a@mr o

% AAE 93 : OF faw & fog
¥ 3T fgar T |

Feq WERY : UF faT a9 Al
QAT T GHAT | 5F O I A
QTN § HAAT WA T AT g
&t wufag o= fam agrm ot gfewa €1
= & g H ¥ @9 A A 99 Y,
I W HEAR | GF S I FIT
S ST 9T qg ST T T | TF FT AT
T TF [e9El T S
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& TR ey - § a9 awar
¥ #g fraeT s 9ear § fFoowt
% 59 g 91 o w1 @
frave mr gwr § 1 PO W & awng
g ¥ I U FF AT Y & AW
2\ wfF foeslt & oot & feafa
T wawT @t g } fr o e g
TS T ¥ | AW A FHIACA
Fr @I g, T, ITF, AR W@
s # Agwl foafa gy 3t o
@ 21 zafed & oo ¥ wy w7
g o ww @ F kg 2 I @
ST WA EE |

=it go Ao wiw (Fagrw) : weaw
R, 3G @ ag § oSt FE
B fdiE 2 9¥ #1787 I F AER
¥ TR o @, A A% W 1 9W
Y Tl T TET S ATgd AT W
W ¥ e awg fem s =@
qr | WF T qg T4 & ;& O Ja
w1 qu www faw @fgd sR
& faee =ifgg |

W AERA  FA d7 A I &Y
2 fuet i JiF AT ue § T A
¥ §g a97 o1 AN qE A=A A |
Q1 gay & 92 AT @ TEq ) Q¥
TR A9 5 F( 6 GH FET AR ...

wft g farwoy wvrar - g AR AT
9 qF A qiF 52 g § |

WA WERA  FF gH WA O
gFardsi | TmaRg g g
o1 7 RTSW A T FHAT § uT AW ¥
FHar 3\ T AW AT g ga ¥ far
qw |

=t I3 : § goEa g 5 o fowm
FF @I & 99 3\ 3 7w qvarwaFar
& wifs @ ¥ @ an & & sfareat
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TR I I R Faem
gfeediezm g 99 | ag Ramet &
FHET § S AG T 4T H OO g

gt @ A A @

Shri Basumatari (Goalpara): If it
is left to the next Session, it will
create a very bad impression outside.

= Tt (FR) ¢ W wEE,
A frdea ag & T sfmm & QR
T 1 TR Pt A wed R
g TahAEr g fF 99t g1 9 §
¥ F1 IEFETT qE g T Q)
QT AT 7 g 1 A w2 fF 3 g
@ & faa awatea § w0k 9t @ @
TR gL 2 1 37 g <9 &1 W bem
forar am AR %4 &1 g9 a1 I Ars7

feaeam = wIwr G

Shri Basumatari: We appeal to the

House. It will create a very bad im-
pression outside.

Shri Hari Vishnu Kamath: I move

formally:

“That the discussion on the
Scheduled Tribes and Areas Com-
mission’s Report be postponed to
the next session, and the dis-
cussion on the law and order
situation in Delhi be taken up
tomorrow.”

oA WEEA AR A GAAST
gl &, whFT 91 § acs Zeew H wrd §
IT & SAT F7 @AT §, AT gF
T FT qTH W ST AT | ST &7 AT
TEY FIAT § | WX a8 I TET &F /AR
9R & f& a8, 93 o= W, ar §
FJATHM T |

=t o Ao Wt (fadiww)
T FRIRR, WR T X WAT A
R &Y g TR g
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Shri Dasaratha Deb (Tripura East):
Sir, I move an amendment to  Shri
Kamath's motion.

“That this discussion may be de-
ferred till the next session but
must be taken up in the first
week of the next session.”

Shri Hari Vishnu Kamath: Sir, I ac-
«cept the amendment.

T REA ¢ T T 9F §I9R X
ATEF g fF 33 WY T & TR}
B E AR @A 1 a7 g1
3T 2, T F T GTF F T/ R
® T AT AT

U HTAAI qTER : O 9% g9y |
J412T @I AT IE T |

WETR AT AT HY agr FAT A7
5 a1 3 wmr a1 oF W@, 1 qW
|qIT § 1

Q% WA " @ S W
& 7 adi agr arfed | 7 wRar g fw
T §37 § 5@ ) A=K gr |

weq A : FALAAT F 7 wwagy
A A a5 KAT AT ANE AT
@M O 1 KT WE W9 F e FE )
§ wer Podgr A o ford & 2y
g7 9T R g3 FIN g, A Al
g3 M2 [ FALE

TF AT qL€T A T F§ |

TR wge T W daow
&G e 93 )

=t gfx faewy wrwar ¢ A w@ TR
T T g

=t wafe v AT CF gEA X o
R AT F N A WG T AL
f FTYeT FeCE AR FETEE FIEA
F > & gy g IF9Y IX § |
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afed & w7 ¥ qrag gaet ¥ AT
& 5 o7 gaX AT A g8 A
AR gAY A § oY fRT 5@ A e
T 9T |

qo wERY . HAX QA e
g 7 § Y fee wen Y § W
a1d |

St ST ST ATEAY ¢ WA T A
q fr w1 fo¥é qe ==t g & qe=g
& g wifeard WAt 1 WA A
areT Y @t qF 1€ At T g, S
q orar ¥ frdew #< @ g 5 oaver
e Hifaq | s &7 gaw ot AT
wifs arfeme fafsaw @ &
g 1w Ay sfeaw ¥ 9
Y 9g> g ¥ ¥ F9 aY, Sar g
wErRT ¥ ¥, 9= wfww g a
o @ A o fauim g w &t
gEATEAT § W 3 31F TG g 0

ot Ig¥ : 7 FgAT =g i e
& @ § | Rz Jaaaes Y agAr
¥ et ST | A W & e /e
TR oyW ¥ ¥ ¥ Afod, I § wrf
& Y R ¥ ol g g FAw
|9 T T A FT &7, J06T € B
it @ foar s

it gk faenr e : 37 7 fraga
& f5 afz g e & g fewr <1 s
®1 fedd e =t F fA1 3 3T @ @R
gAY I@ W FIAX FT 0 5 w0
e |52 37 ¥ a7y 3% ) qU faw Ay g

TR WENY : T AT q1 AT ]
gy § 7 Tt R wwar

st ST AN (W) A
gATT g 8 fF Wi o 3§ Fifreg @
o AR A AT F A o )
feerm sar wifgd
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wq® AEEA : WL AT qg 911
@ EFF F ag W g >
¥ § A A I FT IW A9AW
S |

N "o Yo FT (W) :
a1 Tt § fr JsTrs Fve o) o
o & faid oY ot 78 =w ¥ 7S
e § @ &, A 5w o faE
wfra fear s v oY femgea &
fag$t g sfaat § a8 @ &1 9 w9
frereit 5 9fs @ oW frge gu §
wieg arfemrie g¥ #ix st g
e ATt & 1 gafad ag ==t A
@ wfgd

WA AT W ;W A
a@ﬁwf*uz&w‘rzmw#a%
& 58 a¢ =i ard @i gad A,
37 e & fag oY fr g fasg o
faf &, a8 2 fF g Armnfeaw
fafada ¥ fod waar o @) v &

it gfe faoy & ¢ a1 7 SR
®Y AT wHEA B 1 e fafad

€ g @1 §F W] fAguwa w1y
foar s ?

wERA AE ¢ F Ay wrET aw }
TFAT, WY 74T T a7 T ¢ |

18.10 hrs.
ISSUE OF INDUSTRIAL LICENCES*

Shri Warior (Trichur): Sir, This
discussion had been necessitated by
the answers given to starred question
No. 529 on the 22nd August, 1962.
Not only that. There was a growing
fear and apprehension in the mind
of the public also that there was
more and tore concentration of in-
dustrial and economic power. Every
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year, after the licensing period is
over, this fear is only on the increase
and not on the decrease. That is
why this discussion is highly neces-
sary periodically to bring home to the
Government that whenever it tends to
violate the basic policies wunderlined
by the resolution adopted by the
Government and the Parliament, the
Government must be pulled up, and
it must be made knnwn to them that
it is time to stop them when they
reverse the policy and to see that
the industrial policy as laid down is
carried out in its full implication.

The industria] policy resolution
clearly says that the operation of the
economic system does not result im
the concentration of wealth and
means of production to the common
detriment. It is necessary to see
whether this high ideal set forth and
the principle enunciated in the indus-
trial policy resolution has been mate-
rialising in actual practice. In 1957,
when a survey was made by some
private agencies, we found that the
directorships of big companies are
closely held within the hands of &
few tycoons in industry. For in-
stance, Sakhania had 107 director-
ships. It may not be just one Sak-
hania.  but the Sakhania family as
a whole controlled 107 directorships.
Dalmia had 103; Ruia hag 80; Birla
had o0; Goenka had 55; Podar had
55; Sangur had 52; Jathaya had 51
and so on. The others had less tham
30 to 35.

Not only that. We found also that
the total assets controlled by this
complex of industry ran to crores of
rupees. ] will give you only three or
four instances. Tatas controlled Rs.
290 crores. worth of assets. Birlas
controlled Rs. 291 crores. Martin Burn
controlled Rs. 88 crores. Dalmia Jain
controlled Rs. 50 crores. Like this,
there are a few more houses which
are controlling the major assets al-
ready in the industry. When this is
continuing, because of this picture
before our mind, we are always ap-

*Half-An-Hour Discussion.
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prehensive, whenever new licences
are issued, whether they are going
through the hands of the same people.

Further, this system of issuing
licences has also been referred to by
the Estimates Committee of Parlia-
ment. I wish I could read chapter
after chapter of the report of the
Estimates Committee which has gone
into the question of the Commerce
and Industry Ministry’s Development
Wing. At pages 19—22, it has given
its attention and a good study is made
about the various dubious methods
adopted by the monopoly concerns in
this country who are engaged in in-
dustry to grab whatever licences are
issued by the Government. Pages
19—22 of the Estimates Committee’s
123rd report which had been placed
on the Table of the House will be
worth reading. In it, the methods
adopted by the various firms are enu-
merated. As a Member of the Esti-
mates Committee, while touring the
country and going into the several
manufacturing and industrial under-
takings and meeting several indus-
trials, the top-notchers as well as
the smaller fries, we understood that
all these are not yet forthcoming.
I do not know whether the Ministry
itself has taken note of all these
methods adopted by them.

There are instances where we in-
tend, by this licensing system, to
have the weaker omes helped and
not give more and more licences to
the powerful ones. Actually the
weaker ones are getting some
licences, but in the final analysis,
these licences are also grabbed back
by the powerful sections. Instances
are so many, but the Government in
its reply has said that it will collect
statistics and information regarding
this. The Government had compiled
its own list of industrial undertak-
ings licensed by the Central Govern-
ment from 1951 to 31st December,
1957 under the Industries (Develop-
ment and Regulation) Act, 1951. But
after that, we do not find any such
compilation. All these facts are com-
ing only in the weekly bulletin of
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the Commerce and Industry Minis-
try. But there is no such study
‘made actually by the Ministry con-
cerned to see whether these licences-
are going into the hands of these-
monopolistic concerns or actually they
are helping the smaller investors or-
cooperations and thus build up indus-
tries in a diversified and diffused way,-
instead of concentrating all these in:
one or two hands. That the Govern-
ment has not made any such study is-
clear from the comments made by
the Estimates Committee in page 22°
of its 123rd report:

“The Committee consider that.
Government should take all posi-
tive steps necessary to give effect
to their own policy of broad basing"
the industrial sector on the lines
suggested herein and others which
a more detailed examination of the-
remedial measures may revel
Meanwhile the Committee would’
suggest that a survey of holdings
in the industria] field by the various-
groups of Industries and Business-
houses may be undertaken, if not
already done.”

This is the recommendation of the’
committee. I want to know from the-
Minister whether this recommenda-
tion has been accepted by Govern--
ment and whether after acceptance-
any steps had been taken by the Gov-
ernment to implement them or tc*
ascertain the facts which are pointed:
out there.

There are other things also which:
are resorted to. There are some in-
termediaries going round in this coun--
try. The Estimates Committee have
clearly said:

“The Committee are of opinion:
that the Intelligence Department
should keep a vigilance over the-
unhealthy activities of any such.
intermediaries in the matter of pro-
curation of licences.”

Government officials, either at their-
retiring age or just before that, go
out of employment of Government
and get themselves employed in prize-
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[Shri Warior]

jobs in some of these industrial con-
cerns. They become liaison officers
or intermediaries. They are always
posted in Delhi and they are always
seen going up down the Udyog Bha-
van. What business have they got?
The Government has got no informa-
tion zbout them. But this Govern-
ment has got information when I
woke up today  morning. 1
say this because the Govern-
ment has posted its vigilant eye at
my gate. This Government has got
informaiion of what is going on even
vwhen I talk on telephone to my party
-office, because they always tap my
calls. But this Government has not
got information, according to the
Estimates Committee’s Report and
the evidence tendered before that
Committee, and they do not know
where they have gone, what actu-
.ally they have been doing. In some
.cases they say that they have gone
for health reasons. In some other
.cases they say they have gone for
unknown reasons, and in some cases
the reasons are not mentioned and
‘without the permission of the Gov-
ernment they have gone to do this
kind of work.

The Minister of Industry in the
‘Ministry of Commerce and Industry
(Shri Kanumgo): Who have gone
where?

Mr. Speaker: He says that Govern-
‘ment employees from the Secreta-
riat have gone for other jobs.

Shri Warior: All that is given in
‘the Hundred and Twent-third Re-
port of the Estimates Committee on
pagesc 19 to 22. The hon. Minister
.also can go through it.

My submission is that this practice
is there. Another point is, they emp-
loy delaying tactics. 1 was told
that when an ordinary gentleman
with some cash to invest asks for
:a licence, his application is kept by
the Ministry or the Licensing De-
partment in the Dewelopment Wing
:and then he is asked to submit cer-
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tain clarifications. By the time his
clarifications come, an application
from another under-taking of the
same pattern is received and the
licence is issued against that appli-
cation. By the time the previous
man clarifies the position, priority
is given to the second man, because
in his case there is no necessity of
any clarification, and the licence is
issued to him. I am told by very
reliable industrialists in this country,
who are not Communists but capita-
lists, that licences are screened and
vetted by certain industrial houses in
this country. I do not know whether
it is true. I am tolq that applications
for licences received by the Ministry
from ordinary men are sent back to
some business houses somewhere in
Delhi who screen those applications,
copy those applications, suppress them
and give fresh applications to the
Ministry under new names, and the
Ministry gives preference and priority
to those applications. Licences are
issued against those applications, and
the original men go to dogs. This
has happened many times. There are
other dubious methods also.

Mr. Speaker: All need not be dis-
closed at one time.

Shri Warior: These things must be
told to a democratic Minister. Unless
a democratic Minister knows all these
things from a democratic source, he
may not be able to know these things
from the bureaucratic source alone
and curb these tendencies which are
growing in our country.

An Hon. Member: And give a de-
mocratic reply also.

Shri Warior: Again, in the Report
of the Commerce and Industry Min-
istry for 1961-62 we get an analysis
of the licences issued State-wise.
Therein you will find that that is
also not in accordance with the policy
resolution and the clause which has
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been adumbrated here to implement
%hat resolution. It says:

“....provide an economic founda-
tion in order to realise the objec-
tive, it is essential to accelerate the
rate of economic growth and
speed up industrialisation, in
particular heavy industries. . . .”

Then it says:
“It is equally urgent to reduce
disparties in income and wealth

which exist today to prevent pri-
vate monopolies and the concen-
tration of economic power in diffe-
rent fields in the hands of small
numbers of individuals.”

Sir, this resolution, splendid and
inspiring as it is in its wording and
also in its form and content, is itself
an admission that there are some
monopolistic tendencies. Monopolies
and concentration of economic power
were already there by the time this
resolution was drafted in 1956 and
accepted by the Government and
Parliament. It was evident that
there were monopolistic tendencies.
But now he says that the Govern-
ment has not looked into this vital
and interesting problem which affects
the country for the present and also
for posterity. The Government says
that it has not got the information
and that it will collect that informa-
tion. That is a very callous way of
putting things. Now they are saying
that there is no concentration of
power. It may or may not be con-
centration of power. In my opinion,
it is clear that the Government must
always be vigilant and must take
steps to see that these policies are
carried, and roat policies which are
contrary to this and not practices
which will detca! the very purpose
of the industrial policy adumbrated
here. Hence, this discussion has
become very important and 1 hope
the Minister will give a satisfactory
reply to all the points raised by me.

Shri Daji rose—
1776 (Ai) LS—I10.
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Mr. Seaker: No advance notice has
been given,

Shri Daji (Indore): My name is
there in the list.

Mr. Speaker: That is not enough.
Notice has to be given. They are
old parliamentarians. They know the
rules well.

Shri Daji: I thought that my name
being there was sufficient.

Mr, Speaker: No, not at all. Un-
less notice is given, I cannot permit
it

Shri Daji: I will put only one ques-
tion. On the date when this ques-
t:on came up you were pleased to
ask the Minister to get a statement
prepared and place it before the
House as to the break-down of the
licences issued to important business
houses. I would like to know whe-
taer the material has been collected
by the hon. Minister and is in his
possession and, if so, what is the
result. 1 would also like to know. . .

Mr, Speaker: I allowed only onc
question.

Shri Daji: Secondly, in view of the
fact that complaints about binami
transactions have come, may I know
whether any control or check is kept
cn the transfer of licences from one
party to another party and, if so,
whether any order has been issued on
the subject.

Shri S. M. Banerjee (Kanpur): I
put a specific question that day whe-
ther it is a fact that out of the total
licences issued in 1961 more than 60
per cent went to the companies of
one group, called the Birla group.
1 also want to know whether any
secret order hag been issued by the
Planning Commission that those peo-
ple who have not fulfilled the condi-

Mtions of those licences should be given

a show-cause notice and, if so, whe-
ther they have been given show-cause
notices.
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Shri Rameshwar Tantia
Mr. Speaker, Sir.

(Sikar):

Mr, Speaker: The way he has just
begun gives the impression that he is
going to deliver a speech.

Shri Rameshwar Tantia: I will take
only five minutes.

Mr. Speaker: I cannot give him
five minutes. He can put a question.
In half an hour discussion he can only
put a question.

Shri Rameshwar Tantia: May I
know whether Government agree that
the present system of industrial
licensing is causing delays and, if so,
whether any steps have been taken
to see that these delays are avoided?

Shri P. C. Borooah (Sibsagar): May
I know whether over Rs. 200 crores
of foreign exchange licence had been
issued in the very first year of the
Third Plan against Rs. 450 crores
earmarked for the entire Third Plan
period, thus leaving no scope for
new entrepreneurs?

Shri Kanungo: I will do my best
to satisfy Shri Warior. How far I
will succeed, I do not know.

Mr, Speaker: Warriors are never
satisfied.

Shri Warior: Why?

Mr. Speaker: Particularly by kan-
ungos!

Shri Kanungo: I am glad that a
little confusion, at least in ‘my mind,
when the question was being answer-
ed the other day, has been cleared
up today. The confusion in my mind
was—] could not then put it across
to the House—the distinction between
concentration of economic power and
concentration of productive capacity.
It is possible that concentration of
productive capacity may lead to mo-
nopoly but may not lead to concen-
tration of economic power. As far
as economic power is concerned, I
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submit that there is a Committee now
working under the chairmanship of
Professor Mahalanobis for analysing
the factors. It is working for quite
a considerable time anq its report will
be revealing. It is beyond me to
enlighten others because I am not
enlightened myself on this aspect,
because it requires vast enquiries and
vast studies.

I have clearly mentioned that the
objectives, as mentioned and as re-
peated by Shri Warior, embodied in
the Industrial Policy Resolution, are
being rigidly followed. Shri Warior
has himself said that Government has
made some sort of admission—he has
inferred—in the Resolution itself.
The tendency for monopolies was
there before 1951 and that is exactly
the reason why the Industries (Deve-
lopment and Regulation) Act was en-
acted, that is, to see that invest-
ments in this country for industrial
project should be canalised in direc-
tions which will enrich the national
economy. As you know, Sir, the
Industries (Development and Regula-
tion) Act was enacted in 1953 and
there have been several amendments
to it. But by and large it has been
in operation and the operation of it
is under constant review of the pub-
lic as well as this House.

1 would firmly mention that "the
policies adumbrated in the Resolu-
tion have not been violated. It will
take a long time if I have to
edumbrate the various steps that are
taken. Suffice it to say that when an
application for a licence is received
full particulars are asked for. Here,
I will reply to the point about the
Government delaying the applica-
tions on flimsy grounds. The pro-
forma is there and if an applicant
does not choose to give full informa-
tion as per the proforma he has got
to blame. Sometimes applicants do
not know themselves how to give the
required information and the Deve-
lopment Wing always helps them to
do so provided their advice is taken.
The next step is that tke statements
made therein are checked up.
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I must say at this place that usual-
ly it is a company which applies for
it and which has not been formed
so long, It is a promoter who asks
for a licence for a new project. We
now insist that for a new project
there must be a new company un-
less an existing company is expand-
ing its production or is going into
production of allied lines.

Shri Warior referred to a study
made in 1957 of interlocking of direc-
torships and various other things.
These studies are available periodi-
cally through the bulletins of the
Reserve Bank. There have been other
studies by different economic organi-
sations and by others also. All these
things were due to the lack of legis-
lative power at that time. Now, it
is not possible after the enactment
of the Companies Act in 1956. The
study of 1957 does not reflect the
changes which occurred after the
passing of the Companies Act in 1956
and that Act was amended extensi-
vely in 1960. Now, it is not possible
under the Act unless somebody is
prepared to take the risk of criminal
prosecution or heavy fines, to violate
them. To give you just one example,
A company is not permitted to invest
more than a certain percentage of
its funds in the shares of another
company. There is a definite per-
centage. 1 have not got the exact
percentage with me. This was ex-
tensively discussed in this House
and the clause was passed which, to
my mind, js extremely rigid and it is
not possible to have interlocking as
it is understood in commercial par-
lance. Therefore, all the information
of 1957 is completely out of date.
Today, no one can hold directorship
in more than 10 companies. It is an
offence and it becomes void also.
Therefore, the quesion of interlock-
ing through directorships is not pos-
sible and interlocking through invest-
ments is not possible.

As far as licensing is concerned,
as I have said, our scrutiny of the
application also takes into account
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whether there is any relationship
between A applicant company or
proposed company or individual and
a particular group.

Shri Warior has mentioned about
the rerort of the Estimares Commit-
tee. As usual, conforming to the
tradition, the recommendations of
the Estimates Committee have been
accepted and a special committee
has been appointed to go into the
working of the Development Wing
and suggest any improvements there-
in. With the industrial tempo, tem-
per in the country growing, the urge
for setting up industries is very great
indeed. The biggest handicap in that
matter is the lack of foreign exchange
for the buying of capital goods. As
the House is aware, the basic indus-
tries which are mostly in the public
sector are meant to supply the needs
of capital goods in this country so
that there should not be a drain on
foreign exchange in buying them.
There will be some hiatus. To catch
up with the enthusiastic urge of the
people, it will take a little time.
Therefore. that is one of the, I
shouldq say, inhibitions at the mo-
ment.

Now, grabbing of a licence from
the Licensing Committee is not possi-
ble. Roughly—I have no time—I will
say how this A application is passed
through. An application is received.
The Development Wing checks up
whether the information asked for is
adequate or not. If it is not adequate,
further information is asked for. Then,
the case goes to the Licensing Com-
mittee where they discuss the capacity
which is available, the method of
production which is desired, whether
the applicant has adequate know-how
and adequate finance. All these fac-
tors are examined and the matters are
placed before the Licensing Commit-
tee. The Licensing Committee, in the
light of the situation at that time, ei-
ther accepts or rejects those applica-
tions, If anybody is aggrieved by the
rejections, there is a Reviewing Com-
mittee of the Licensing Committee
which was presided over, for long by
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[Shri Kanungo]

Shri Hirdayanath Kunzru; and I be-
lieve that no one can say that any ap-
plication was unfairly rejected, be-
cause any aggrieved party has got a
right to go in appeal before the Re-
viewing Committee, and the Review-
ing Committee disposes of it.

Shri S. M. Bamerjee: Why should
vou not publish the whole thing?
After 1957, you have not publisheq it
at all. We want only the number....

Shri Kanungo: Again, as regards
the publication, I would say that it
is published. I have said always that
it is published. Shri Warior has
checked it up. But the point that
Shri Warior made was that a consoli-
dated list should be published.

Shri Warior: Yes.

Shri S. M. Banerjee: Yearly licens-
ing can be published.

Shri Kanungo: The point is that
we publish it periodically because the
parties affected should know as soon
as the licences are issued. If they
have any objection, they can file their
objections. If I have got to go in for
a periodical publication and for an
annual publication, that would mean
duplication. But if the House de-
sires.......

Shri Warior: The hon. Minister did
not know when he answered the ques-
tion what the position was. He said
that it was a monthly publicatinon, but
actually it is a weekly publication.

Shri Kanungo: I made a slip there.
The purpose of the weekly publica-
tion is that the public should know
about it. That is the whole purpose
of it. But I am not sure about it
even then. The point is whether it is
worth the while to publish it twice,
that is, once periodically, and again
once in a year; it is no use publishing
it very month; for, after all, we must
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remember that licensing is confined to
industries which have more than Rs.
10 lakhs capital......

Shri Warior: We do not want annual
publication of everything, but we want
to have the publication of thre names
annually. But there is no such appli-
cation,

Shri Kanungo: I admit that there is
none. But the point is. whether there
should be one or not.

Mr. Speaker: Half an hour is over.
But if the hon. Minister has got some
long statement to make yet, he can
place it on the Table of the House.

Shri Kanungo: I am speaking ex-
tempore, and I think I shall conclude
in another five minutes.

Shri S. M. Banerjee: You, Sir, have
very kindly stated that we actually
want to have such a publication. That
was what you very kindly pointed out
during the Question Hour the other
day. We want to know whether that
will be laid on the Table of the House.

Shri Kanungo: I am coming to my
hon. friend’s point. Shri Daji’s point
was that as directed by the Speaker,
I must prepare a statement; and to
prepare that statement, it will take
me at least two months. I have to
analyse about 8,000 odd licences. And
the analysis, according to the orders
of the Speaker, is such that I have got
to specify the ownership of the estab-
lishment. It is an extremely difficult
thing. Already, any study of the
Reserve Bank Bulletin would show
how difficult it is to do even for one
group.

Shri S. M. Banerjee: The hon. Min-
ister can do it in the next session.

Shri Kanungo: That is what I am
saying. Shri Daji asked me whether
I had done it, and how far I have
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done it. I am saying that it will take
a long time. I do not want to place
any slipshod thing before the House.

Shri S. M. Banerjee: At least for
the Birla group it may be done.

Shri Kanungo: Why should I go in
for one particular group, when I am
taking up the whole lot of it?

Shri S. M. Banerjee: All right, then.

Shri Kanumgo: I would again like
to submit that certain basic industries
require a huge investment of capital,
and payment for know-how and tech-
nical knowledge. Obviously, it could
be done by entrepreneurs who have
got that much of jnvestment at their
command only. But I may tell you
one thing. I have tried to work out
the figures after receiving notice of
this  discussion. In the case of
cement, for example, A.C.C. had the
largest capacity because they are the
pioneers. Now, with the new licens-
ing and the new capacity already set
up, the capacity of the A.C.C. group
which was 43 per cent has now been
reduced to 31'9 per cent. It is not the
only case. Sahu Jain, who have
also been for long in the cement line,
have 14'0 per cent. which, in terms of
monopolistic tendencies, is just nil
And there are other groups. Birlas,
for example, have got only 4 per cent,
India Cements have got 4 per cent,
and there are many more individual
units also. In other words, in the
cement industry at least, where is no
monopoly, and there is no likelihood
of a monopoly. -

Shri Daji: 45 per is held by
two houses as per your own admis-
sion; 31 per cent by A.C.C. and 14
per cent by Sahu Jain. Together, the
two houses own 45 per cent. If that
is not monopoly, then what is mono-
poly?

Shri Kanungo: That is not mono-
poly, because they are competing
houses.

Shri Warior: Might be.
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Shri Kanungo: I have already pre-
faced my remarks by saying that it
has been reduced. It was 43 and has
been reduced to 31 in the case of
A.C.C. It was 17 in the case of Sahu
Jain and it has been reduced to 14,
because new capacity has come up,
others have come up. I might also tel
him that competent authorities have
said that monopoly of production is
not possible with 50 or 55 per cent,
depending upon commodities also.

As regards the dispersal of industrieg
I would say that progressively this
is being done. To give an example, in
the last licensing of 3 million textile
spindles, it was dispersed all over the
country. Those States where there
was a concentration of the industry
had very little capacity to accept. All
that has been published and discussed
in this House also. Therefore, by and
large, the tendency is just the reverse
of what is suspected.

Shri Warior: In textiles, 49 units
went to Maharashtra and 26 to Guja-
rat alone.

Shri Rane (Buldana): What is
wrong there?

Shri Kanungo: That is old.

Shri Warior: There is nothing
wrong, but it only shows that the
dispersal of industry in textiles is not
what the Minister has said. This is
according to the report of 1961-62.

Shri Kanungo: You are talking of
existing capacity, which is 150 years
old

Shri Wardor: New licences issued.

Shri Kanungo: No, that cannot be.
It cannot be there. You will get the
full figures when I submit the figures
to the House.

Mr. Speaker: Then we will wait for
that statement to be laid on the Table
of the House.
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Shri Kanungo: That statement I will
lay on the Table of the House.

Shri Wardor: This relates to schemes
approved under the Industries (Deve-
lopment and Regulation) Act, during
the period October, 1960 to February,
28, 1962, and the report is 1961-62.

Shri Kanungo: Any expansion is
also licensed. Balancing of a few
hundred gpindles is also licensing. But
I can confidently say that the tendency
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suggested by Shri Warior is not there.
The reverse is correct.

Shri P. C. Borooah: What about our
questions?

Mr. Speaker: They can be answered
in the next session.

18.50 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday,
September 7, 1962/Bhadra, 16, 1884
(Saka).
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ORAL ANSWERS TO QUES-
TIONS—

DAILY DIGEST

Tharsday, Se.tember 6, 1962/Bhadra 15, 1884 (Saka)

CoLumns WRITTEN ANSWERS TO
QUESTIONS—contd.

6339—77
S.Q. Subject
No. d
820 Money due from produ-
cers of steel 6339—41
822  Master Plan for Delhi 6341—45
823 Rishikesh-Badrinath road 6345—47
824 Oiland Natural Gas Com-
mission Officer in
USSR, . . 6347-48
825 Coal movement 6348—52
826 ‘Means Test’ 6352—54
827 Manufacture of Auto
parts 6354-55
828 Cotton Bailing Hoops 6356-57
830 Manufacture of watches 6357—61
831 Price reduction in
automobiles 6361—65
832 Status of Kashmir. 6365—71
833 Charging of unauthorised
fees from students 6371-72
834 Gauhatirefinery . 6372-73
835 Bank of Goa 6373
836 Auto-rickshaws 6373—75
837 India-Chira Friendship
Association 6375—77
WRITTEN ANSWERS TO
QUESTIONS— 6377—6447
$.0.
No.
821 ‘Know-How’ on mmeral
resources 6377
829 Shifting of mdustnes
outside Delhi 6377
838 Delhi Rent Control Act 6378
839 Nunmati Refinery 6378-79
840 Melting of rupee and
naya Paisa coins 6379
841 Addressing letters in
Hindi . - 6379-80
842 M.Ps’ delegation to
Ladakh . . 6381
843 Avro-748 6381
844 Hindi Sahitya Sammclan 6381-82
845 Death in Tehar Central
Jail, Delhi . . 6382-83
846 Pakistani ﬁrmngoorch 6383-84
847 Objectionable

cartoon

in Swadhinata 6385

U.S.Q.

No.
2372
2373
2374
2375
2376

2377
2378
2379

2380
2381

2382

2383
2384

2385
2386

2387
2388

2389
2390
2391
2392

2393

2394

2395

2396
2397
2398

2399

Subject

Free licences
Licences for arms

Indebtedness among
Service Oﬂicers and
personnel .

Scheduled Castcs and
other backward classes

Ex-servicemen of
Krishnagiri .

Tamil Drama

Granfs for sports -

Noon-feeding of chlldren
in Madras

Medicinal herbs in
Madhya Pradesh

Co-operative  Housing
Societies for S. C and

Audit staff sent to Anda-
man Islands

Rural institutes in Onssa
Aid to Birla Engmeennz
College
Election resultsin Orissa
Free and compulsory
imary education
Welfare of S.C.and S.T.
General education in
Universities
Territorial Councils
Physical education
Foreign women married
to Indian citizens
Service conditions for
employees .
Departmental proceed-
ings against Govern-
ment servants
Titagarh Women’s
Camps, 24 Parganas
Contribution for develop-

ment of schools in
Delhi

National Insurnncc Co.
L. .

Mehrohtra Commlssmn
Report .

Pay scales of employees
in Manipur and Tripura
Human skeletons fourd
at Rupkund
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6385-86
6386
6386-87
6387-88
6388
6388-89
6389
6290

6390

6391

6391-92
6392

6392-93
6393-94

6394
6394

6395—97
6397
6398-99

6399

- 6399-6400

6400

6400—o01

6401-02
6402
6402-03
6403
6403—04
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6642
WRITTEN ANSWERS TO WRITTEN ANSWERS TO
QUESTIONS—contd. QUESTIONS—contd.
U.S.Q. Subject COLUMNS USQ. Subject COLUMNS
No. No.
2400 Setting up of plants for 2430 Swedish Aircrafts for
production of trucks 6404 LAF. . . . 6423
2401 Independent air Opera- 2431 Accommodation for Dethi
tors . 6405 Cantt. Employees 642324
2452 P»opulation of Madras 6405-06 2432 Central Government staff 6425
2403 Cement and steel for : 2433 Aerodromes . 6425-26
Mysore . . 6406-07 2434 Fertilizer  plants in
2424 Employees of Hlmachal Madhya Pradesh 6426
Prai:sh Administration 6407 2435 Steel Rolling Mﬂl’
2405 Production of wool from Madras . . 6426-27
pine neédles 6408 2436 Delhi Mumc:pal Cox-
2425 Redreseatation of S.C. poration . . 6427
and S.T.in services 6409 2438 Oil pipeline to Numnnn
2477 Avro-748 . . . 6409 and Barauni . . 6428
2408 Oilin Orissa . 6410 2439 Burglary in  Indian
2409 Training Centre for Museum, Calcutta . 6428-29
adult deaf . 6410 2440 Lubricating Oil Plant . 6429
2410 Scholarships forlearmng 2441 Sainik Schoolin U.P. .  6429-30
foreign 13118“3838 2442 Communication system
abroad 6410 in border districts . 6430—32
2411 Employmsnt Exchanges Murder b:
for disabled persons 6411 2443 ];:lh? 4 po lson.mg in 6431—33
2412 Institutions for handi- Indian Army oﬁm
capped children . 6411 2444 playing Polo abroad 6433
2413 Soldiers’ Board Mam- ir Feild, Ranchi _
tenance Grant 6411-12 2445 A“ ¢ . anchi . 6433-34
2446 University at Madurai 6434
2414 Indian border pollce i Poli 1
held by Chinese . 6412 2447 Delhi Police pcrsonn? 6434-35
2415 Merger of Rajasthan 2448 Payment to depositors
Banks into State Bank of Palai Central Bank 6435
of Rajasthan 6412 2449 Smuggling of cars | 6436
2416 Stones  for asbestos 2450 Fire-clay in Mxmpore
in Chamoli . 6413-14 district (U.P.) 6436
2417 D.A. to employees of 2451 Calcutta National Ban.k . 6436-37
H.AL.and BEL. . 6414 2452 Manufacture of trans-
2418 Bharat Commercial Co. formers by the Hcavy
L. . . . . 6415 Electricals Ltd. . 6437-38
2419 Under invoicing in ex- 2453 Scooters 6438-39
port of manganese ore . 6415-16 2454 Central Haman Wclfare
2420 Campus Projects . 6416 Board 6439
2421 Basic education 6416-17 24557 Central Hnn;an Welfm
2422 Scholarships to research Board 6439-40
scholars 6417-18 2456 ComTt;:lels onU un-
2423 Illfcnt liquorin Dfﬂhl 6418-19 %’:‘fnfomgy in Union 6440
2424 Mineral production 641920 2457 Permanent Commxssxon
2425 Gujarat  Oil © Workers to Auxiliary AirForce
Union . . 6420-21 Officers . 6441
2426 State Bank Branch in 2458 Auxiliary Air Force Pllots 6441
Ambala city . . 6421 Non-P t of sal
2427 Cement companies 6422 2459 a(::‘d- :m:m; tf, cer-
2428 Coal distribution . 6422-23 tain N.C.C. personnel . 6442
2429 Degree college in Nahan i 5
district of I—hmachal 2460 Technical Institute 6443
Pradesh 6423 2461 Labour Welfare Fund .  6443-44
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WRITTEN ANSWERS TO
QUESTIONS—contd.

UsS.Q. Subject
No.

2462 Employment Exchange
for handicapped per-
sons . AR .

2463 Manufacture of Printing

2463-A Inquiries into violation
of Foreign Exchange
Regulations

Statement showing ans-
wer to U.S.0. No. 2164
dated 3-9-1962

OBITUARY REFERENCE

The Speaker made a reference
to the passing away of Shri
V. K. Vidyalankar Koratkar
who was a member of the
Second Lok Sabha

Thereafter members stood
in silence for a short while
as a mark of respect.

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE

Shri Mani Ram Bagri called the
attention of the Minister
of Railways to the rail
accident on the 1st Septem-
ber, 1962 near Junnerdeo
station of the Central Rail-
way resulting in the death
of 4 persons and injuries to
others -

The Deputy Ministre of Rail-
ways Shri Shah Nawaz Khan
made a statement in regard
thereto.

PAPERS LAID ON THE
TABLE—

(1) A copy of the Finance
Accounts of the Central
Government for the year
1960-61.

(2) A copy each of the follow-
ing Rules under sub-sec
tion (3) of section 28 of the
Public Debt Act, 1944:—

(a) The Public Debt (Se-
cond Amendment) Rules,
1962 published in Notifica-
don No. G.S.R. 1095
dated the 2s5th August,
1962.

(b) The Public Debt (Com-
pensation Bonds) Second

[DamLy Dicest]

CoLumnNs

6444
6444-46

6446-47

6447

6447

6448-51

6451-58

PAPERS LAID ON THE
TABLE—contd.

Amendment Rules, 1962
published in Notification
No. G.S.R. 1096 dated
the 25th August, 1962.

(¢) The Public Debt (Annuity
Certificates) Second
Amendment Rules, 1962
published in Notification
No. G.S.R. 1097 dated
the 25th August, 1962.

(3) A copy each of the follow-
ing papers:—

() Annual Report of the
Hindustan Machine Tools
Limited, Bangalore, for
the year 1961-62 along
withthe Audited Accounts
and the comments of
the Comptroller and
Auditor General thereon,
under sub-section (1) of
section 619-A of the
Companies Act, 1956.

T (i) Review by the Govern-
ment on the working of
the above Company.

(4) A copy of Annual Report
of the Oil and National Gas
Commision for the ‘year
1961-62, under sub-section
(3) of section 23 of the Oil
and Natural Gas Commissionfj
Act, 1959.

(5) A copy each of the follow-
ing papers:—

(i) Fourth Report of the
Commissioner for Lin-
guistic Minorities under
article 350B(2) of the
Constitution.

(#) The All India Services
(Medical Attendance)
Amendment Rules, 1962
published in Norification
No. G.S.R. 1094 dated
the 25th August, 1962,
under sub-section (2) of
section 3 of the All India
Services Act, 1951. |

(6) A copy each of the follow-
ing papers:—

(i) The Central  Excise
(Sixteenth  Amendment)
Rules, 1962 published in
Notification No. G.S.R.
1101 dated the 2s5th
August, 1962, under sec-
tion 138 of the Central
Excises and Salt Act, 1944
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PAP IR’ LAID ON THE

T4 BL

()¢

—contd,

.eme for the recons-
tri  ionofthe Unity Bank
Li ted, Madras, and its
an jamation with the
St . Bank of India pub-
lis' - d in  Notification
N . 3.0. 2614 dated the
25 h August, 1962, under

sub -zection (11)of section

4s of the Banking Com-
pa ies Act, 1949.

(7) Alist of concerns who have

lieen granted
under
income-tax Act, 1922.

(8) Following
showing the replies to the
recommendations
Estimates Committee which
were not
Government in time for
inclusion in the relevant
TEpOrts:.

concessions
section 56A of the

Statements
of the
furnished by

(i) Statement showing the

replies to the recommen-
dations, noted in Chapter
V of the Thirty-fourth
Report of the Estimates
Committee (Second Lok
Sabha).

(i) Statement showing the

replies to the recommenda-
tions noted n Chapter V
of the Fifty-second Report
of the Estimates Com-
mittee (Second Lok Sabha

#i7) Statement showing the
replies to the recommen-
dations noted in Chapter
V of the Fifty-Third
Report of the Estimates
Committee (Second Lok
Sabha).

(4v) Statement showing the

replies to the recommen-
dations noted in Chapter
V of the Fifty-sixth Report
of the Estimates
Committee (Second Lok
Sabha).

(v) Statement showing the

replies to the recom-
mendations noted in
Chapter V of the Sixty-
first Report of the Estima-
tes committee (second
Lok Sabha).

(vi) Statement showing the

replies to the recommen-

[Dawy Drerst]

CoLumMNs

(vitf) Statement

(xi%) Statement

(xiir) Statement

(xiv) Statement

PAPERS LAID ON THE
TABLE—contd.

dations noted in Chapter
V of tt: Sixty-second
Report of the Estimates
Committe: (Second Lok
Sabha).

(vii) Statem nt showing the

replies to the recommen-
dations ncted in Chapter
V of the &' xty-fifth Report
of the Estimates Com-
mittee (Second Lok Sabha

showing
the replies to the recom-
mendatiors noted in
Chapter V' of the Sixtg-
seventh Report of the
Estimates Committee
(Second Lok Sabha).

(#x) Statement showing the

replies to the recom-
mendations  noted in
Chapter V of the Sixty-
eighth Report of the Esti-
mates Committee (Second
Lok Sabha).

(x) Statement showing the

replies to the recom-
mendations  noted in
Chapter V of the Seventieth
Report of the Estimates
Committee (Second Lok
Sabha).

(xi) Statement showing the

replies to the recom-
mendations noted in
Chapter V of the Eighty-
second Report of the
Estimates Committee

(Second Lok Sabha)

showing
the replies to the resom-
mendations noted in
Chapter V of the Hundred
and Ninth Report of the
Estimates Committee
(Second Lok Sabha) .

showing
the replies to the recam-
mendations noted in
Chapter Vof the Hundred
and Seventeeth Report of
the Estimates Committee
(Second Lok Sabha).

showing
the replies to the recom-
mendations noted in
Chapter V of theHundred
and Fifty-first Report of
the Estimates Committee
(Second Lok Sabha) .

6646

COLUMNS
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PAPER”. LAID ON THE

TABLE—contd,

(9)(®) The Minutes of the sit-
tings(fourth to eighth) of

the Committee on Private
Members, Bills and Re-
solutions held during the
Second Session were laid
on the Table.

(i) The Minutes of the
second sitting of the
Committee on Absence
of Members from the
Sittings of the House
held during the Second
Session were laid on
Table .

(1) The Minutes of the
first sitting of the Com-
mittee on Petitions held
during the Second Session
were laid on the Table.

DISCUSSION ON MATTER
OF URGENT PUBLIC
IMPORTANCE UNDER

[DamLy Dicxst]

CoLUMNS

RULE 193 6458—6564

Further discussion on the
situ tion arising out of floods
in Assam, Bihar and Uttar
Pradesh as indicated in the
statement laid on the Table
on 27-8-62, raised by Shri
Bagri on 5-9-62 continued.
The Minister of Irrigation

and Power(Hafiz Mohammad

Ibrahim) replied to the
debate and the dm:ussxoa
was concluded .

MOTION RE : REPORT OF
SCHEDULED AREAS
AND SCHEDULED

664¢

Corum-

TRIBES COMMISSION 6564-6621

The Minister of Home Affairs
(Shri Lal Bahadur Shastri)
moved the motion re : Re-
port of Scheduled Areas
and Scheduled Tribes
Commission laid on the
Table on 20-11-61. The
discussion was not conclu-
ded .

HALF-AN-HOUR DIS-
CUSSSION .

Shri K.K. Warior raised a
half-an-hour discussion on
points arising out of the
answer given on the
22nd August, 1962 to
Starred  Question No. 529
regarding 1issue of Indus-
trial licences .

The Minister of Industry in
the Ministry of Commerce
andIndustry(Shri Kanungo)
replied to the discussjon .

AGENDA FOR FRIDAY,
SEPTEMBER 7, 1962/
BHADRA 16, 1884 (SAKA)

Further discussion on the
Motion re: Report of Sche-
duled Areas and Scheduled
Tribes Commission. Private
Members Resolutions .

GMGIPND—LSII—1777(Ai) LSD—27-9-62—900"

6621-38
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